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Advocc,-e f- or 	o 

~ ~o  ,f thp-  Tr!j:)una 

11, ..1,. for II 	 an the Private respon- 
den so  Post the matter on 13e4o.06e 

d-. pus.. 

Vice-Chairman 	Vlce~OL' an 
D-atc-d M 

02.05*2006'1 	Mrs* M& Das s  learned Government "DY. Regist rjf3 

~Advocate for the State of Assam s  i**.* 
~ .Respondent No* 3 and Mae Ue Dan# learned 
~%ddlo CeG.S.C, for the Respondents No* 

and 2 are presente 
Counsel for the respondents wanted 

p1me,  to get instruction and file reply 

btatement, 
r 

Post on 06*06*2006* 

Vice-chairman 
~ s CrG 

f4b 
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FT- 6 C: i st f t 

09 83 Saul 



Wo__~Y  cc  AO-6-  7e,5F - f" 15--  

D  O_W~ 
.3  

06.06.2007 Present : Hon'ble Sri K.V. 8ackdananda'-h-'  
Vice-Chairman. 	

I 

t 	 Is Qfe"_,WQ_J 	 The applic,,mlLaggrie ~md foi)jft - non- 
jj/VL 	 Promotion to the cadire of TAS in. terms of 

his %election for such promotion, 

According to applicant, he was deprived 

for the said promotion only due to the 

arbitrary and Megal action on the part of 

the authorities in denying him the 

integrityPertifiqate.though there is nomay 

No4T,tR_ 

reason 

' 

Tor 	withholding 	Nk the 	said 

certificate. No proceeding was pending nor 

G'A --res P W--~ any charge sbeet was issued to the 

7, 	2- 13, .11 applicant. The applicant could not have 

been deprived 	of his Promotion to the IAS 

cadre at least for the vacancies available 

for the year.2002~ Aggriff4ed. by the said' 

action, 	the 	applicant 	has 	filed 	this 
C) 

applicition*. 

I qD_ 	Considering 	the 	-larger issue 

involved in this case, I am of the -,oiew that 
~4  CjW 	

the O.A. ha's to be admitted. Accordingly, 

the O.A. js gdmitted. Six weeks -time 'is  

granted to the respondents to file reply 

statement. 

I 

Post on 21.07.2006. 

Vice -Chairman 

vle 	/mb/ 
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F1.7,2004 	Time is sought on behalf of State 0 **  
r'~ t6 	 Assam for filing reply.statement* Let -it 

k9_1 Ap 	be done within three weekse post on 1408. 
2006* Liberty Is givan to applican to fi 

vreJoinder. if any* 

Vice-chairmar, o2A 
bb - 1 

28.08.2006 Present: Hon'ble Sri KV. Sachidanandan 
Vice-Chairman, 

Post on 05.09.2006. 

f3 	
I 	A 

Vice-Chairman 
/mb/ 

Lej 
05.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 

f 	Vice-Chairman. 

It is submitted that name of the 

learned Counsel for the Applicant has 

been shown wrongly in the cause title. The 

Registry is directed to show the correct 

name of the learned Counsel for the 

Applicant in the cause title in the next 

date. 

I  _3  V I ~vk I O~  

Post on 19.10.2006. In the 

meantime, learned Counsel for the 

Respondents is at liberty to f3le reply 

statement, if any.. 

Vice-Chairman 
/ mb/ 

I 
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13.11.2006 	MS.UO'Das, learned Addl*C4G.S*C& 

submits that respondent NOS - I & 2 kam 

have 'a"Iready filed reply stateihent. 

- mrs-m.Dasl, learned -Govto Advocate s, 

State Pf Assamo'submits; 'that rep2y 

statement on--beh&lf,-qt',_3Fd respondent 

wi 11 be f i led during 't~h6 our s e of , the-

day. 
mr.DaK&Das #  learned counsel for 

the applicant wanted t.q tirke to file 

rejoinder* Let it be doriee.. 

post on 14*12.2006* 

VIce-Chairman 

MA 

v>A a m, 14,12-2006 	. Mr*DbK*DaS q  learned counsel for 

the applicant hubmits that he has 
filed rejoinder today. Let it brought 

on record, if it it otherwise in ordex-

Post on 16.1.2007* 

vice-chairman 

bb 

16.1.2007 

/bb/ 

16*3* 2007 

'S  

bb 

Post before the next available Division 

Bench. 

Vice-chairman 

Due to personal inconvenience 

learned counsel for the 	applicant 

could not be present. post before the 

Division Bencho 

1~ 
)er Vice -Ch airrn an 
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24.4.07*~ 	Mr D.K.Das -learbned counsel for 

I~he appli.cant hiis filed a letter 

0 	 Vs.1J.Das learned. Add)..C.G.S.0 fbr the 

respondmts present. None appears for 

vo 	u-A 	e GoVeznm,e,nt of Assam.. 'At the request 

If learned couns.d for the applicant case is 

ourned, P~.V&fore the next available 
A 	 4di 

ber(A) 
Mlemblelro)  

~Y-XA~ 
t 
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09-05.2008 	None appears ,  for either of the' 

Ck" : 'S;- 0, 	
parfies. Call this matter on 02.06.2 008 for 
hearing, 

-AX 	 Send ~ copies of this order to We 

1APplicant aild1c) all the Respondents in the 
faddre. sses given in the O.A., soi that theY 

Ishall come ready.for hearing. 

AJL& 	 a. n Ly) 

Member (A) 	Vice-Chairman 
nkm 

.PlgS.e -~ ' Pu-j _kn -~ 

02.06.2008 

VA 	Ibb/ 

A 
.17-06-2008 

I eV415% 

1~~ / ~416  

1, 	
None appears for the Applicant nor the 

Applicant is present. 1. 

y 

Call f his matter on 17.06.2008. 

u  iraml shiram) 
(A) 

Heard Mr D.K. Das, learned Counsel 

appearing for the Applicant, Ms U. Das, learned 
Counsel for ' the Union Public Service 

Commission, and Mrs M_ Das, learned Advocate 
fo~ the State of Assam, 

I 

and perused the  
materials placedon record. Hearing concluded, 
Orders reserved. 

(Ioushiram) 
Wmber(A) 
	

Vice-Chairman 
(M.R. M 

I 

I- 
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20,0U008 	judgmeot pro-nounced in. open court, 

kept, in separate. sheets, The Application is 

allowed. No order as to costs. 

(Kb.us)iiram) 
	

Moh an ty) 
Member(.X) 
	

Vice-Chairmam 
nkm 
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— APP I-JCANT(S) 

ADVOCATE(S) FOR THE 
APPLICANT(S) 

......... WI-SPONVEN-1 (S) , 

Shri Pradip Kut-Par Das 

Mlrf).K. Da~ 

Ve rsus 

Union of India & Ors. 

lq\ 

CEW-RAL ADMINISTRATIVE TRIBUNAL 
6UWAHATI BENCH- 

Original Application No, 63 of 2006 

DATE OF DECISION: 20 ~ 06,2008 

Mr M.U. Ahmed, Addl. Standing Courts -L 
for the Union of India; 
Mrs M. Das, Government Advoc; 	;M 	ADVOCATE(S) FOR THE 
and Ms U. Das for UPSC 	 RESPONDENT(S) 

C ORAM; 

The Honoble Mr. M,R. Mohanty, Vice-Chairman 

The Hon'ble Mr Khushiram, Administrative Member 

1, 	Whedier reporters oHoc.41 pewspapers 
may be allowed to see the Judgment ? 

2~ 	Whether to be referred to Lbe. Reporter or ,  not? 

Whether to be forwarded for including -in the,  Diges~ 

Being compiled atJodhpur Bench and othei,-,,,~Benches? Yes 

Wbether their Lordsbips' wish to see the fair copy 

of the judgment ? 

/Nlember 	1  -1, ~ 
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CENTRAL ADIAINISI(RAI.W.F. YRSBUNA1.  
GUWAHATI BENCH, GUWAHAXI 

Original Appkation No. 63 of 2006 

Date of Order: This the 201. day of june 2009 

The Hon"We Shri M.R_ Mobanty ~ Vice-Chairman 

The Hon"ble Sbri Kbushirain, Administrative Member 

S,hri Pradip Kumar Das, son of 
Late Dw~endra Kr. Das, resident. 
of Ananda Nagar, Guwahati-6, 
Assarn. 	 ..... Applicani 

By Advocate Mr)--).K. Das 

- Versus- 

The Union of India, represented by fhe 
Secretary to the Government of India, 
Department of Personnel and Training, 
New De)b i. 

11)e Union -Pubbc Service 
Commission represented by its 
Secretary, Dholpur House, 	 I 

New DOW. 

The State, of Assam, represented by the 
Secretary to the Government of Assam, 
Department of Personnel, Dispur, 
Guwahati-6. 

A. 	Lc--)ngk-i Phangcho, 
Commissioner of Excise, 
Assam, Guwahad. 
5joy Chandra Goswaml.. 
Secretary, Health Department, 
Asam, Dis,pur. 

Mahat Cbndra Brahma, 
-Secretary, W.P.T.B.C. Departm ent, 
Assam, Dispur. 

Md. Allauddin, 

'

Secretary, Personnel Department, 
Assam, Dispur. 



Seikhollen Tbadon, 
Managing Director, 
Assam Financial Corporation, 
Guwabah. 

Rpbendra Kumar Des, 
Secretary, S.A. Department, 
Assam, Dispur. 

Bhaba Gogo), 
Director, 
Panchayat Development, 6hNflie, 
Guwabati. 

A.B. Mohammad Eunus, 
Managing Director, STATFED, 
Guwahati. 

Balendra Basumatary, 
joint Secretary, 
Forest Department, 
Assam, Dispur. 

Su,bbasb Chandra Lonumaillai, 
D.C. Chirand, District Dhaligaon. 

Syed Iffikar Hussain, 
Principal Secretary, 
N.C. Hills District Council, 
Haflong. 

14, Rafique Zaman, 
joint Secretary, 
Assam Secretariat, 
Dispur. 
Rafique Zaman. 
joint Secretary, 
Assam Secretariat, 
Dispur. 	 ......... Respondents 

BY Advocates Mr M.U. Ahmed, Add). Standing Counsel fcw tbe 
Union of India; Mrs M. Das, Government Advocate, Assam 
and Ms U. Das for UPSC. 7 	r--) ............ 

Al 
I 
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ORDER 

MoneLO.Blall Mollaj)!L Vice-clialf -I-Dano.- 

The case of the Applicant, as disclosed in the Original 

Application filed under Section 1.9 of the Ad min istrahtive Tribunals Act, 

1985, is as Foflo'vvs;- 

In the year 1977, the Applicant was selected by Assam 

Public Service Commission to be a,viember'of Assam Civil services 

and was appointed to the said Services and, in course of bis said 

employment; lie held a number of responsible posts and discharged 

his duhtes all along -to tbe besf, of bis ability and wftbotft blemish. At 

tke htme of filing of The present Or)gina) App)jcation, lie was holding 

the post of Join.t Secretary to State Govt. of Assaill in Soil 

Conservation Departnient. On being wit-bin the zone of considerah,on 

for promotion (to the posts figuring in the Xssam Segment of Assam- 

Megbalaya-Cadre of the.  Indian Administradve Service), the. case of 

the Applicant was placed before the Se)echon Committee constituted 

by the Union Public Service Commission. for the purpose of filling up 

of the vacancies (identified in the said JAS cadre) .  for tbe ,  year 1 1,998, 

1999, 2000 & 2001. The Selection Committee in -its meeting held on 

09.04.2001, prepared separate select lists for each of the said years 

and, by NoItfication under Aannexure.-I dated 27.08.2001, the Govt. of 

India published year-wise select lists; wherein tbe name of tbe 

Applicant was figured in eacb. of these )ists prepared for the years 

1998, 19.99, 2000 &_ 2001. It was, however, indicated that inchision, O*f 

the name of the Applicant was subject to clearance of tbe DiscipHnary 

Proceeding pending against him ~ A Disciplinary Proceeding was 



4 

initiated against him with the issuance of tbe cbarge sheet on. 

16.02.2000. It is the case of the Applicant that, since fbere were Do 

charge-sbeet [in any Deparbrental Proceeding) against hfin during 

the years 1998 & 1999 [and even by Isf day of January of 2.000); he 

could not have been - denied his due appointment [by way of 

promotion) to the cadre ~ of I.A.S. against Oie vacancies for the years 

1998, 199~i & 2 000. After h e was su persed ed by b is j u n iors (in th e 

matter of gettin.9 promotion I to 1AS C,adre), the Departmenta) 

Proceeding in question was closed by an or-der that was issued by 

State Govt. of Assam under Annexure 2 dated 16D7.2 1002 i.e, after 2 

years and six months of initiation of Departmental Proceeding. It has 

been alleged by the Applicant that, witli an ulterior mobive. J. the charge, 

sheet ~ -was drawn on 16.02.2000; just to, deprive .  bim to get the 

promotion and in :order to benefit his junjors/vested in. terest. 

Apprehending that be may, again., be deprived of tbe,promotion (to 

IAS) of' the year 2002, the Applicant made a representation under 

Annexure-3 dated 18.05.2004 to update his papers to be placed before ,  

the Selection. Board. Select list, as against the 8 vacancies of the year 

2002 (of Assain Segment and Assam MegbalayR Joint Cadre of IAS) 

was notified by the Government of Indiaunder An",ex1ire-4 during 

May 2004; wherein the name of the Applicant figured at SI.NoA of the. 

Select List and.  it was also disclosed therein .  tbat inclusion.  of the name 

of the A ona)  for want ofinfeg;rity cer6ficate from, ,pplicant was Urms 

the State Government of Assam. It is the case of 'fble Applicant that, 

PILNo.23 of 2002 - that was filed .  (in tlie Hon"We 'G, aubah. High Court) 

during 2002 became the reason for the State, Government .of Assam 

not to grant 'Integrity Certificate' in his favour and that th:esaid PIL 



No.23 of 2092, 'was virtua))y dropped by an order dated 22.022005; 

the text of which reads as under.- 

"Heard Mr. A-S. Cboudbury, )earx)ed- senlor 
counsel .  for the and also Mr. A.M. Mazumdar, 
learned senior counsel ,for the respondent. 

It, appears tbat tbe grievance of tbe petitioner 
stands redressed by the further orders passed by the 
Government. Accordingly, no,useful purpose will be 
served in keeping this PIL any more pending in This 
High Court. 

This PIL stands dh~,posed of accord in gly." 

It is the -case of the Applicant that,.desp#e . the dropping of the 

proceeding (PIL No.23 of 2002) on 22.02.2005 in-  die Honble High 

Court, no steps were taken to promote him (to JAS Cadre) as against, 

the vacancies of the year 2002. (for be was recoommended und* er 

Annexure-4 , ~
I
of May 2004) and, in t).).e said . premisescz, 'U)e Applicant 

submitted,. a-  representation under Annexbre-6 dated 30.06.2005- and, 

finally, approacbed this Tribunal witi), the present Origina) Application 

ffj)ed on 08.03.20061 with the f0lowing prayers;- 

"BA To direct tbe.Resp-nndejita-ufborities.fo  romote-the _P 
applicant as per his position as obtained in the select list 

... prepared for the years 1998, 1999 and 2000.for promotion 
to tbeAssam segment of tbe JAS of the Assam -Meghalaya 
cadre with retrospective effect 'With all consequential 
benefits including salary, seniority'etc. 

82 .  A) ' ternahive)y_ direct the respondent 
, 
autborihles W 

promote the applicant as per his -  Position, - as ,obtained. in 
the select list prepared for the year 2002 for promotion to 
the Assam segment of the IAS of the Assam-Meghalaya 
cadre with retrospective, effect vAth all consequential 
benefits including salary, seniority. etc. 

9.3 Cost of the application. 

8.4 Any other reliefkeliefs' ~that -the appli 
entitledto." 	

cant rnay be 
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2. 	By Ming a written state in entjbe lJo. Jon Public Service 

Commission [Respondent No.21 has disclosed as under:- 

".-that t-he Union Public Semice Comrnission 
discharge their functions and duties assigned to 
them under Article 320 of the Constitution. Further, 
by virtue of die provisions inade in the All In dia 
Services Act, .1951, separate Recruitment Rules ~ 

have been framed for'the LASAPSAFS. In pursuanc-E~ 

ofthese Rules, the JAS (Appointment by Promotion) 
Regulations, 1955 [Promotion Regulations, in short) 
have been made. In accordance with the provisions 
of the Promotion Reguladions, the Selection 
Committee presided over by the ChairmanlMember 
of the Union Public, SerT.Ace Commission, makes 
selection of State Civil Service [SCS, in. sbort) 
officers for promotion' to the Indian Administrative 
SerAce." 

"...that in terms of Rule 4[2]' [h) of the IAS` 
[RecruitmentJ Rules, 1954 read with Regulation 5fl 
of the IAS [Appointment by Promotion) Regulations, 
1955, the Central Govt., in consuft,96ion with ,  the 
State concerned, determines the number -of posts 
for recruitment by promotion Of SCS officers of the 
9tate to the L4S during the particular year. 
Thereafter, the State Government forwards a 
proposal to the Commission along with- the Seniority 
List, Eligibility List [up to a maximum of three times 
the number of vacancies] of the State Service 
Officers. 1ptg.-gr 'r  fi e jty ~ 	Certificates,. 	-erti cat, s 
regarding disciplinary/criminal proceedings, 
certificate regarding comm. u nication of adverse 
remarks, details of penalties imposed on the. ellgible 
officers etc. and complete ACR dossiers of the 
eligible officers." 

."The above documents ,  received from the State, 
Govt. are examined' by th6 ~ ' '"Commission. for 
,dompleteness and after the deficiencies have been 
resolved and reconciled, a meeting of the Selection 
Committee is convened for preparing-the Select 13st 
for promotion to 

* 
the LA-S. -As,per Regulation 3 of 

The said ,  Regulations, the meeting of the S61ection 
Committee is presided over by either the Chairman 
or a Member, UPSC." 

"...In accordance with the prpyisions of 

Regulation - 5[43  of 6e' Prom o6on Regulabons, the' 
aforesaid Committee duly 'classifies the eligible 
State Civil Semce officers included in the. zone of 

consideration as "Outstanding., VerV Good", 'Good' 
or "Unfit', as the case may. be,.'.on an overall relative 
assessment of their service rerords ,. Thereafter, as 
per the provisions of Regulation 5153 of the. said 

Z) 
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Regulations, the Selection C~o.mmltfee pr6pares a list 
by including the required number of names first 
from officers finally classified as "Outstanding, then 
from amongst those similarly classified as 'Very, 
Good' and thereafter from amongst those similarly 
classified as 'Good' and the order of names witlifti 
each category is Y-naintained in the order of their 
respective inter-se seniority in the State Civil 
Service." 

'...Further, the names of the officers whose, 
integrity certificate is withheld by the State Govt., or 
against whim there are disciplinary1criminal 
proceedings pending are, included in tbe Se)ect Lists 
provisionally in accordance with the provisions of 
proviso to Regulation 5[5]. 

"..As per the provisions of ReguJation 6 and 6-  
A, the State Govt. and the Central Govt. are required 
to furnish their observations on the 
recommendations of the Selection Committee. After 
taking into consideration the obse ~vations of the 
State Govt. and the Central Govt. and the requisite 
records received ' from the State Govt., the 
Commission take a final decision on the 
recommendations of tfie Selection Committee with 
or %ithout modifications in terms of the provisions 
of Regulation 7. Thereafter the Govt. of India, 
Department of Personnel and Training, appoints 
officers included unconditionally 3 in the Select list 
to the IAS during the validity period of the Select 
List."' 

3. 	Jn the said written statement of the UP1,;CjR e_q  poll  d ejj , 

No.2, it has also been disclosed as u nder;- 

" - 
—that Selection Committee Meeting for 

preparation of Select Lists of 1998, 1999, 2000 & 
2001 wa's held on 09.04.2001 for 02, 04, 04 and 02 
vacancies respechively. The State Government,, vide 
letter dated 05.01.2001, had informed that 
disciplinary proceedings were pending against the 
applicant, Shri Pradip Kumar Das. '.On an overall 
relative assessment of the service records, the 
Selection Committee assessed as 'VeLy G od'  for all 
the aforesaid years. 

' 
On the basis of this assessment 

the applicant, Shri Pradip Kumar Das had been 
included at S. No.2 in all the aforementioned Select 
Lists MY— subi-e-qt- -  tQ rj-,Parajar, e  gf 
disciplinaEy,,121:oceedings-.pending against-him as per 
Reg.5(5) of the Promotion Regulations. The 
Commission approved the'SelectList of 1998, 1999, 
2000 and 2001 vide letter dated n26.06.20)01. 

if 



"___ tbat flie Go-.Cof Assam. vide fbeir Jetter 
dated forwarded a proposal to the - 
Commission for making inclusion of the name of Shri 
Pradip Kumar Des as unconditional in the Select 
Usts of 1998, 1999, 2000 and 2001. The 
Commission examined the proposal and observed 
that Regulabion 7(4) of the. Promotional Re-gulatiOns 
lays down the following-.- 

"7(4) The Se)ect I.I.st shall rempin in, force, til) 
the 31" day of Der-ember of the year in which 
the meetingof the Selection Committee was 
held with a view fD prepare the)isf under sub. 
regulation (1) of regulation 5 or up to 60 days 
from the date of approval 6f the Select List by 
the Commission under sub-regulation (1) or as 
the case may be finally approved under sub-
regulation (2 ~ whichever is later. 

Provided a)so that where the seiect list is 
prepared for more than one year pursuant tD 
the second proviso to sub-regulation (1) of 
regulation 5, tbe, Select Lists shall remain 
force till the 31" day of December of the year 
in which the meeting was held to prepare such 
lists or up to 60 days From the date of approval 
of the Select lists by the Commission under 
this regulation, whichever is later. 
P'rovided that where flieRfate. Government has 
forwarded 'the prop o.sal to declare a 
provisionally included officer in the Select List 
as 'tbiconditional" to the Commission during 
the period when the Select List was in force, 
the Commission shall decide the mattier within 
period of ninety days (amended as 45 days 
w.e.f. 13.10.2005) or before the date of 
meeting of- the next Selection Committee, 
mdiicbever is earlier and if the Cominission, 
declares the inclusion of the provisionally 
included officer in the Select Ust as 
unconditional and fina), the appointment oftbe 
concerned officer shall be considered by Lhe 
Central Government under regulation 9 and 
such appointment shal) not be invafld merely 
for the reason that it was made after the 
Select list ceased to be in force." 

"'In view of the above., The State. Government were. 
intimated vide letter dated 09.1 -2.2002 that as the Select 
Lists of 1998, 191,49, 2000 & 2001 for promotion ID the 1AS 
of Assam -Meghalaya joint Cadre were prepared by the 
Selection Committee at its meeting held on 09.04.2001 
and approved by the Commi-ssion, on 26.06.2001 - the 
validity period of these Select Usts had lapsed on 
31.12.2001. Since the proposal of the State Government to 
make the inclusion of Shri Pradip Kumar Daskfl ~,_ 
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till cond i fion al Was made. vide Jettptr dated 08.1112002 Le ~ 

after the aforesaid Select Lists had already lapsed on 
31.12.2001, the name of Shri Pradip Kumar Das could not 
be made unconditiona) as per' tbe provisions of the 
Promotion Regulations. 

......... ttiat tbe Govt-, of India ( 	an i 	F0 Jetermined -vac ces r 
2002 and 2003 as 08 and "Nil" respectively. The State 
Government, vide letter dated 03.09.2003, furnished a 
proposal tD convene a Selection Committee Meefing. Vide 

their letter dated 17.12.2003, 	e 'tate GovergMmentt 
informed that thgy were unable to certify the, inL ggrity  of 
Sh P.K. Das. The Selection Committee meeting which was 
held on 29.12.2003 considered the ,applicant,-Shri Pradip 
Kumar Das at- S.No'j  of the efigibiliqr list and on an 
overall relative. assessment of his service record%, he was 

assessed as 'VeEy'Ggpd'.  On: the basis of this assessment., 
the applicant was included in the'Select list of 2002 at 
S.N.I.. However his inclusion therein was provisiona) 

subject to grant of 
' 
Integrity Certificate by the State Govt. 

No Select list wa's prepared for, 2003 as there was Wil" 
vacancy. The Select List of 2002 was approved by the 
Commission on 26.04.2004,. No proposal was received 
from the State Govt. to make the name of 

' 
Shri Pradip 

Kumar Das unconditional in the Select - List of 2002 di.tring 
the validity period of the Select UsL As such, his name 
could not be made unconditional'in the Select List of 

2002. 

e )) 	e a that as per tbe inforniation, submitf—d - y fb , St. te. 
Government in their proposal, a charge sheet had already 
been issued to the applicant on the date of the Meeting of 
the Se.Jection Committee i.e. 09,04.200t The SOection 
Committee had provisionally included the name of the 
applicant in the Select Lists of 1998, 1999, 2000 & 2001 
strictly in accordan.ce with the. provisions of Rte-gulation 
5(5) of the Promotion Regulations. The said Regulation is 
quoted below:- 

'5 (5).  Th e 
' 
List shall he prepared ),.)y hic)uding the 

required number of names first ftom amongst the 
officers finally classified as "Outstanding' then from 
amongst those similarly - classified ,  a's 'Very Good' 
and thereafter from amongst -those similarly 
classified as "Good" and the order of names' inter se 
-within each category shall be in the order of their 
seniority in the State Civil Service. 

Provided that, the narne of an nflicer. so  
included in the list shall -be -  treated as 
provisional if the State Government withholds 
the integrity certificatse in respect of such an 
officer or any proceedings, departmental or 
criminal are pending against him or anythfing 
adverse against him which renders himll~ 

0 
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unsu 
' 

!table for appointir-ent to the service has 
come to. the notice of the, State Governm'ent. 

Provided further that while preparing year-
,wise select lists for more than one year 
pursuant to the 2" provisd to sub-regulation 
(1), , the officer included provisionally in any of 
the Select List so prepared, shall be 
considered for inclusion in the Select List of 
subsequent year in addition to the normal 
.consideration zone and in case he is found fit 
for inclusion in the suitability list for that, year 
on a provisional basis, such inclusion shall be. 
in addition W the normal size' of the Select List 
determined by the Central Government for 
such year." 

The Selection -Cornmittee- takes into account the 
disciplinary . proceedings pending as on the date of 
preparation'of the Select Lists and, "not., the disciplinary 
p  eedings, pen ding as on the first day  of.the year for ror 
which the Select list is prepared." 

......... diat - the State.. G9verment had withheld the 
integrity certificate in respect of the ~applicantat the time 
of the Selection Committee Meeting held on 29.12.2003 
and as sucb the Cominittee made the appkant's inclusion 
in the Select Ust of 2002 provisional. The said action of 
the Selection Committee was strictlyin accordance with 
the provisions of Regulation 5(5) quoted, above,"' 

4. 	In filing, 4~ . : wriften ... statem-ent—the Govt. of India 

f-RQ.spondent,Noj1 stated as under: 

the process.for - ap 	.ent of State. Civil Service pointin 
officers to the 1AS u 

. 
nder 1AS (Appointm'ent by Pro- motion) 

Regulations, 1955 . is initiated' by the State Gov'ernment 
with determinah'on of 6r-m4se vacancies. Once the m 	ye- 
vacancies are determined --the State Govt. is required to 
make available the relevant. service records of e1i9ible 
State Civil Service Officers who fall wifbin -fbe l zone of 
consideration to the, Union Public -  Service Commission. 
The Commission convenes a meeting of the: Selection 
Committee. The role of Union ..  of India in finalizing the 
selection is restricted to the - functional requirement of 
nominabing two -joint Secretary level officers -as its 
representatives. After the Select List is approved by the 
Union Public Service Commission, only' thereafter the 
appointments of those State Civil Service officers i~rba are 
included unconditionally in the Select List are notified by 
Government of India. Parliament in' accordance with 
Article 309 of the Constitution of India read- urith Article 
312 of the- Constitution of India has enacted the All India 
Services Act, 1951. for the purposes of egWatir I ~the' 
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recruitment and eqnditions of the service of persons 
belonging to the Indian Administrative Service and the 
Indian Police SeNice. Under the All India Services Act 
1951, particularly sectilon 3 of fbe said Act, tbe, Central 
Government is empowered to make rules to regulate the 
recruitment and conditions Of-  the service of persons 
appointed to the Indian Administrative Service. The 
relevant provisionsof section 3 "read as under.— 

. "3(l) 'Me Central Government MaY,  after 
consultation with the Governments of the State 
concerned, (inchiding the State of jammu & 
Kashmir) (and by notification in the Official Gazette) 
make Rules for the Regulation of recruitment and 
conditions of service of persons appointed to an Afl-
India Service .............. 

I 
"In pursuance of section 3(l) of the AD India 

Services Act, 1951 the Central Government has framed 
the following rules relevant for the purpose-, of the 
present O.A.:- 

The 	Indian 	Administrative 	Service 
(Recruitment) Rules, 1.954 (hereinafter 
referred to in short as the Recruitment Rules) 

The 	Indian 	Adminisf-rahve 	Service 
- (Appointment by Promo tion) Regulations, 1955 
, (hereinafter referred to in short as Promotion 
Regulations). 

p) 	The 	Indian 	Administrative 	Service 
(Appointment by Selection) Regulations, 1997 
(hereinafter referred to an Selection 
Regujatlows). 

"A person is recruited to the bidian -Adniinistrative 
Service under Rule 4 of the Recruitment Rules by one of 
the three sources given hereinbelow-.- 

a)_ through competitive exatnination (i.e. direct 
recruitment); 

b) 	by promotion of substanti've. . inember 
belonging to the State Civil Service; or 

r-) 	by selection of offic ers- 'who Wd in a 
substantive capacit7' y gazetted posts in 
connection with the affairs of the State and 
belong to the services offierthan State Civi) 
Service. 

......... fhe Ministry of Per-sonne), Public Grievances 
and Pensions, Department of-Personnel and Training in 
the Government of India. administers the provisions 
contained in the Indian Administrative Set-vice 
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(Appointment ,  by ~ Prom'ohon) , Regulations, 	1955 
(hereinafter called the "Promotiofi ,  Regulations") and is, 
therefore, concerned with the application in the. matter of 
recruitment tothe CIO) Service from amongst State. CM.1 
Service officers and interpretation of any of the statutory 
provisions laid down in the said Regulations as the cadre 
controHing authority in respect of the Andian 
Administrative Service. - 

............. the State. Government and the Union Pu.blic 
Service Commission -  are primarily concerned with 
reference to case for consideration of the applicant for 
promotion to the IXI'i. The suitable State. Civil Service 
officers who are included in the 

"In - the process'of preparation 
' 
of the Select List by 

the UPSC, the Government of India, as Cadre Controlling 
Authority in respect of the Indian Administrative Service, 
is concerned with determination of vacancies and. 
nomination of two officers not below the rank of joint 
Secretary as members of the Selection Committee.and 
thereafter in making appointments of the officers included 
in the Select List to the IAS subject to and in accordance 
with the provisions contained in Regulation 9 of the 
Promotion Regulations. 

........ the process of preparation of tbeSelecft List for 
vacancies already determined begins with the list of 
names of State Civil Service Officers being fbrwarded by 
the State. Government to Hie CommissjO for-ponsideration 
by the Selection Committee. The Select List prepared by 
the Committee is forwarded bythe State. Government to 

I 	- its obser~vahions on tbe the Conimission Wongwitb 
recommendations 6f the Committee. The observations of 
the Central Government are also forwarded tA3 tb e 
Commission thereon and the final approval'to the Select 
Ust is conveyed by the Commission to the Central 
Government. Thereafter, on receipt of 

' 
Select list, 

appointments are considered by the Central Government 
from the Select Ust on r6ceipt of unconditional, 

from fbe officers vAllingness for appointment'to the TAS 
included in the Select list, accompanied with a 
declaration of marital stahis-and also. consent for 
termination of lien in 'the State Civil Service in'the even of 
substantive appointment to the IAS. 

Jn para,13 ,,& 14 of l.tbe written statement,. the Govt. of 

India/Respondent, No.1 	has . disc)osed,.-  the .  reason 	for which the 

Applicant cou)d not be promoted to -the caare of I.A.S. Text of said 

para 13 1.4 of the written statement of, the GOI/respondent No.1 reads 

as under.6- 
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"As regards the contention of t ~ie applic-ant th-q-t he 
should have been appointed to LNES-) and the charge sheet 
was issued with malafide intention, it is submitted that the 
applicant was considered and included provis)nnafly jn~ the 
Select list for promotion to IAS. The State Govt. did not 
make positive. recommendations to the Union Public 
Service Commission to make the name of the applicant as 
unconditional during the validity period of the Select List, 
there was, therefore, no occasion for the replying 
respondent to appointment the applicant, to tbe, L4 1,; cadre 
of A~5sam. It is 

in the light of the above, position, and 
particularly the fact that the. name of the applicant was 
not made unconditional during the -validity period of the 
Select Ust there was 'no occasion for the replying 
respondent to issue notification appointing the applicant 
to IAS cadre of Assam in accordance with the statutory 
provisions of the 1ALIS (Appointment by Promotion) 
Regulations, 1955. The Hon'ble Tribunal may be pleased 
to dismiss the application which is devoid of merit and it is 
prayed accordingly.*' , 

6. 	By filing a written statement the State Govt.. of As3am 

[Respondent no.31 stated as uhder,-- 

the State Govt recommen deo the nam-e of 
Shri. P.K. Das, ACS (i.e. the applicant) to the UPISC several 
times for considering his promotion to the IAS, Govt. of 
India, Ministry of Pc~rsonnel, P.( 33. & Pensions WOPI), the 
applicant was also included in the Selection List 
provisionally subject to clearance of departmental 
proceedings (granfinig of Integrity Certificate. 

............. i—..- a departmental proceeding was drawn up by 
the State Govt. against the applicant while lie was 
working as M.D. Assam Tourism Development Corporation 
Ltd. Guwahati. Accordingly, the Govt. of Assam after 
proper enquiry close the said Departmental Proceeding 
with warning to the applicant to be more careful in future 
in the matter of foflavving Govt. Ru)es/Re9u)a6on/ 
Instructions and closed the . said departmental proceedings 
and finally disposed of vide State Gcnrt.'s Order 
No.AAP.36197/PtIS02, Dated 16.7.2022 1 . 

".., ................ a revised propo-sals for preparation of Select 
List of State Civil :Service Officers against 2 post for the 
year, 1998, against 4 post of 1999, again 4 post of 2000 
were forwarded to UPSC" by State, Govt. vide 3 letters 
Dated 12.12.2000. Proposal for preparation of Select List 
of Officers against 2 vacancies for the Near, 2001 was also 
forwarded to UPSC vide Sfate Govt. )e,&r) --)a1,ed 5J.2001. 
In. all the proposals. Certificate showin DeDartmental 

a 
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11 	 Anist -- ...... the. Govt. of India, N ). xy of Personnel, 
P.G. & Pensions included the applicant in the Select List 
of 1998, 1999, 2000 and 2001 provisionally subject to 
clearance in the Disciplinary proceeding pending against 
the applicant vide letter Dated 2 7.4,2001, 

,rip 
........... the UPSC communicafRed a. letter Dated 

w 
9.12.2002 of Go-A. of Assam stating that in accordance 
'th regulation 7(4) of the [AS (appointment by 

promotion) regulation 1995, the Select List remains in 
force till the 31' December of the year in which the 
meeting of the Selection Committee held or upto 60 days 
from the date of approval of the* Select List by the 
Commission whichever is later. The Select List of 1998, 
1999, 2000 and 2001. for promotion of Assam Segment to 
the IAS were prepared by the Selection Committee in each 
meeting held on 9A.01 and approved by the Commission 
on 26.6.01. The validity period of those Select Ust 
therefore lapsed on 31.1.2.01 and accordingly the. request 
of the State Govt. to -  declare applicants inclusion in the 
same Select list as tin conditionally cannotbe accepted. A 
proposal for Filling up 6 vacancies of A-CS Officers fur the 
year 2002 was forwarded to UPSC vide State Govt. letter 
Dated 1.9.03. In the'said proposal it was mentioned that 
the, Departmental Proceeding against the applicant has 
been concluded and he is exonerated from the charges 
framed against him. 

The State. Govt. submitted 2 
proposals to the UPSC for preparation of the Select List of 
ACS for promotion to JAS for the year,2004 and 2005 v! 

* 
de 

letter Dated 25.8.04 & 26.9.2005. In both ,  the proposals 
the name of the applicant was found against Serial No.l. 

Integrity Certificate  by  the State Govt.  vide Govt. of India, 
Ministry of Personnel, P.G. and Pensions (Deptt. of 

Personnel .& Training) letter No.14015/2003/2005-AIS(l)- 
A, Dtd. 13.6.2006.P.- 

I  



7. 	From the pleadings of 14-,hp parlties, it reveals that the final 

recommendation made by UN, C/Centra) Government in favour of the 

Applicant (for the yeArs 1998, 1999, 2000 & 2001) stood tbrotf)-Pd. Ut 

MU reasgjn_ of nendency of a Departingnta), Prerged.lgiL  and subseqtwnt 

recommendation for the year 2002, 2004 & 2005 also have been 

throttledfor the reason of "want of integriLy certificate from the . State 

Government of Assam', 

We heard Mr D.K. Das, learned Counsel appearing for the 

Applicant, Ms Usha Das, learned Counsel appearing for the UN.0 and 

Mrs MaAjula Das, learned Counsel appearing for the State, 

Government of Assam and Mr M.UJ. Ahmed, learned Addihional 

Standing Counsel for Union of India and also perused themateria)s 

placed on record. 

In the present case, it is the stand of 
, 
tbeRespondents that 

for the reason of the provisions in tbe relevant Recruitment 

Regulations, the name,. of the Applicant (who was not 4-wily 

recommended by the Committee headed by Cbairman/Mewber of 

UPSC; but also was placed in the fina) list approved by the UPOS'C,  and 

Central Government (for the years 1%,8, 1999, 2000 and 2001.) was -

treated "provisional" for the reason of pendency of a Departmental 

Disciplinary Proceeding against him. It is seen that a charge sheef 

(initiating a Departmental Disciplinary Proreeding~ was drawn against 

the Applicant on 1.6.02.2000. Proposals of the State Government, of 

Assam pertaining to fbe Applicant. and other ACS Officers was 

submitted to UPSC (on 12.12.2000 & 05,01L2001) in respect of 

vacancies of the years 1999, 1999, 2000 & 2001, In all those 

proposals it was disclosed about pendency of a Departmental 



Proceedings against, the Applicant. 	 (for 

preparation of Select Usts for the years 1998 1,' 1999. 2000 & 2001) 

was held on WOC2001, On overall relative assessinent of Ole Service 

records, tbe'.13,election CoMmittee asRessed The A plicant to be 'Very p 

Good" for a)) the 4 years and placed bin). in all the Select List (at 

S).No.2) for the years 1998, 1999, 2000 & 2001, which received the 

final approval of .15PSC on 26.06.2001. However, inclusion of his name. 

in those Select Lists, were treated "Provision al" For fbe reason of 

pendency of the Departmental Disciplinary Proceeding that, was 

initiated with issuance of Charge Sheet on 1-6.02.2000 and, 

accordingly, be was not granted promotion; despite. approval of bis 

recommendation by the UPSC. It is stated that for the reason of Oie 

provisions in-  the Regulations governing the field, his promotion stood 

throttled For a Departnienta) Proceeding was pending agamst. the, 

Applicant since issuance of charge sheet dated M03.2000. 

to. 	Siqi_ilar provision (as that of withbolding, the proi.notion, 

during pendency of a Departmental Disciplinary'-Proceeding) canip. for 

consideration of tbi:q Tribunal and was examined by -a Full Bencb, 

Later, the said matter (whicb was exam-i-ned by the Fudl Bencli of 011S 

TrIbunal) received consideration of tb.e Hon'ble Apex Cotirf of This 

Country in, the case of 'Union of -  India and others Vs. KY.Janakira.man 

and others' (reported in 1.9,93 SCC (LAS) 397 =11993) 23 ATC 322. 

(1991) 4 SCC 109.); wherein it was clearly held that 'proinotions 

should be withhold in respect of a Government Servant, if rbarge' 

sheet has been issued againstbim before the meeting of the Selection 

Committee". 'Mus, the provisions of tb'e Regulation' (govprning the 

promotion of State, Civil Services Officers to IA-S,) to freat the name of 

a selected candid ate as "provisional" during the pendency (if a 7:7 



PM/ 
to 

DepRrhnental Disciplinary Proceeding (after subrnission. of r-harge 

men)o/sheet) 1§ consistent vAith the views of H.)e Hon'ble. Apex'Court of 

India rendered in the ease of janakiranian, (Supra). 

Applicant was, virtually, e~xoneratpd in the Deparh.—IjentA 

Discip)inary Proceeding vide an order dated .11  6.07,2002 and the State 

I 	Government of Assam, on 09.10.2002, moved the UPSC to remove the 

condition 'so That promotion can be granted to the App) ,caut. But 

UPSC did not agree ob.- f-be plea that the va)idity of the Select Usts 

dated 09.04.2001 (for the years 1.999, 1999, 2000 & 2001. 'In wbich, 

the name of the Applicant found place, pro- vision -911y, ~ Sub ject to 

condition of disposal of Departmenta) Proceeding); wbicb received die 

final approval of UTISC on 26.06.2f)0J.; lapsed an 31,12.2001 and 6e 

proposal dated 08-10-2002 of tbe State Government (of Assam) (to 

remove tlie condition as against, the name of the Applica lpt) .was, not 

submitted witliin The validity period of the fina) Select List land as 

the UPS',C did-  not agree to rernove. the condition to grant protim:)Hon to 

the Applicant. 

12. 	1 Ms Usha Das, learned Cotinsel, appearing for the UP 18,C 

argued Mfth reference to the 11  provi lso to Regulation 7(4) and 2' 

proviso to Regulation 9 of tile Aegula .hons of 1 1955 ffia, t thp-, 	VA te 

Government having notmoved the UPSC .  (tn remove .  the condition 

imposed. in respect of the name of the Ap bcant in the final select p 

lists) during the validity of the Select UsLs ,  (for The -_years 1998, 199,19, 

2000 & 2001) the UPSC rightly did not agree to the proposal to lift' 

the. 'condition or to give. clearance to promote the Applicant toindian 

Administrative. Semices. Relevant portion of the ~ Reqidalrioins of 1955, 

on which Ms U'sha Das has relied upon, are extracted be) n-Av;- 



"'7, 	Select List-0.) .., ...... 	 ...... 

.. -  ~ .... ..................... _ 

...... __ ........................ 

Tbe Select Ust shall remain in. force, 
tflI the 31 1  day of December of the year in which the 
meeting of the. Selection Committee. was held with a view 
fn prepare the list underi sub-regWation (1) of Regulation 5 
or up to sixty days from the date "of approval of the select 

list by the Commission under sub-regulation (1) or, as the 
case may be, finally approved under -;ub- re.gWation (2), 

whichever is later. 

Provided that where the State Government has 

forwarded the proposal  to declare a provisionally included 

officer in the.* select list as "unconditional', to the 
Commission during the period wben the select list. uras in 

force,  the Commission shall decide the matter within a 

period Of ninety days or before the date of meeting of the 
next Selechion Committee-, whiche-ver is earlier and iffhe 
Commission declares the inclusion of the provisionally 
included officer in the select list us unconditional and 

fina), the appointme 
' 
nt of the concetned officer shall be 

considered by the Central Government under Regulation 9 
and such appointment shall not be :tjiypjLd merely for the 
reason that it was made after the select list ceased to be 

in force. 

Provided ftirther that ........ ...... ........ _,_ .......... 

Appointmentsto tho servicetrom Ole se-)ec~ List- 
........... I .......... 

Provided diat — .......... __ ................ 

Provided. further tbat the appointment of'on officer, 
whose name. has been incitftled or deemed to. be included 
in The Select List provisionally under the proviso to sub-
regulation (5) of Regulation 5 or under the *proviso to sub-
regulation (3) of Regulation 7, as the case, may be, shall he 
made within sixw days after flie narne is made 
unconditional,  by  the Commissionjn erim ~j__of th first L 
proviso to sub-Le 	4)  of  Regulation  7. gulation 

Provided a)so that .............................. 	 ........... 

Relevant portion of Paragraph ,,,; 7.  and 9 of the Reg u lations 

of 1955 :(Supra) make it clear, by implication, that any appoin ~ment 

from the Se)ect List, after itss vaWity is spent of, sba)) became invaNd 



But, however, there A-re relaxations avai)able in the provisos to. certain, 

extent where tbe 'State Governniei)t makes a ,proposA) (0- remove. tbe 

cond) Win in respect of an officer p)ared provisionally in the approved 

se)ect list,) witbin, Obe valid period of List and in that event 

the UPSC can reillove  the  condition within ninety days or.before the 

meeting. of the next,  selection committee (whichever Is earlier),  and 

then only appointment on pr 
. 
omotion can be considered to be granted 

in respect of such an officer even after tbe expiry oftbe validkty period 

but within sixty days of removal of condition by the UR, 

M.r' D.K. Das, learned Counsel appearing for the Applicant, 

who has not chal)eng~-d the provisions of the Recruitment Regulations 

of 1955 in question, pointed out at thehearing that, while exte". ssion of 

Validity of the Select 1.1st in .  respect of the proposal (to re move the 

condition in respect of an officer named provisionally in tbe Se)ecl; 

List) submitted. by the State Government within the validity period has 

b 
I 
 een provided; the Regul ation is silent 8,I)OUt the Proposals subolitt-ed 

after the validity period -of the Select Ust. He submitted that therels a 

gray area in t0be Regulation, pertaining to a sitUation in band. He 

argued that in absence of any prohibition before Ole UPSC to 

I 	 -  UP'S entertain the. proposal submitted, after the vaWityperiod, 8.10 	C 

ought to have. examined the case on merit to make the Applicantin 

the Select Ust as un-condihtiona) and ougbt not to have resorted. to 

hyper technical ground of limitation; especially wben the next 

Selection Committee meeting was held long after on 29.12.2003—He 

argued W state that when the Regulation granted extension, Of tim-e W 

UPSC to give consideration to a prnposa), submitted at Fag end of The 

validity period, beyond the va)idity period and up tn the next, meeting 

of the Se)ection Comm, ittee, the propbsa) dat:ed 08.10.2002 of the 

I 
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State Governinent (made IM favour of tbe Appfloant)' opgbt to bave 

been ava-iJaMe to be enterta-Med, up to next. ni-eeting III-at, was beJd 

29A2.2003 and that the sam, e ouglIt.not have.,been bir-Ped down on 

09.121,2 002. 

14. 	We have, not Found any force in the above. arguments of Wl~ 

Das.'Va)idiI,y period has been prescribed in the Requiations of 1955; 

which is applicable to a)) universally; I;o the aspirants of the 

promotion,, to the State, Governments, to the Central Government, and 

to the UPSC a)so. It is 31' December of the year in which the Select 

List was drawn or 60 dayss from the date, it received the approval of 

UN,, C, whichever is later. Jn. the present case, the proposal (to remove 

the condition) having been given by the State Government long after 

t-be lapse of the validity period; the san),e was not enterfainable by 

UPS'C'/Central Goovernment. In This case the Departniental Proceedling 

also came to an end long after lapse of the validity period of 0)e select 

lists, 

M.r Das, learned Co-linse) appearing for tbe ApplicAnt. 0  

p rocee,ded to arque that fbe gray afrea left in the Recruihrent by 

Promohion Regulations of 1955 has left enough room. to 'malafid'e)y 

V * . icthnize the State Civ!) Services Officers at H e s -go of Their 

promotion'to 1AS. He argued Further that in order to, deny promotion 

to an officer or to unduly favour his junior offic-er, a Departmenat) 

Proceeding can be malafide)y initiated against a meritorious officer by 

issuance of a Charge sheet on the day before the m-eeting of th, e 

Selection Committe.e in order to put bis nam e as Provisional in the 

Select list and to drop the said Departmental Proceeding after the 

validity period of the Select List. 

-,-, -F  
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it 6, 	Above -submission of Mr Das, learned Counse) appearing 

for the Appkant, may be an extreme case; wbich need be considered 

by tbe a othorities in control of the mstfwr of recriiitmenfby promotion 

to LAS. But the case in band is giving a. different I -Aictitre. After 

dropping of the Departmental Proceedings (on 16.07.2002)  the State 

Government moved the UPSC on 08.10.2002  to remove the conditions 

in the Select List (in which the name of the Applicant was placed 

provisionally) in order to pave the way before the App)icant to get the 

promotional Appointment in !AS. But, Jong before dropping of the, 

Departmental Proceeding, tbe validity period of 07e Select Ust-5 (for 

J998, 1.999, 2000 and 2001) bad lapsed. There are. no mate-ria)s 

placed on record to show that any attempt vikinst)y made by anybody 

tA) put the AppOcant in difficulty intbe matter of Ws Promotio-n to JAS; 

especially When it is seen that 1.)e was ebarge sheeted (in the, 

Departmental Proceedings) way back on 16.02-2000 and tong after 10 

months, on 12.12.2000, proposal was submitted by the State 

Government (naniing the Appkapf) to to consider the case of 

the Applicant and otbers for promoblon u) )AS. From. Ib at it cannotbe 

stated that Departmenata) Proceeding ,  wasinifiated witli an intent; on 

to tbrott-le proynoblon of the Applicant to JAS. 

17. 	. . It is seen that in kbe proposal to promote Assam .9tate 

Civil Service Officerss to IAS (for the years 2002) fbat, was submifted in 

State Government letter datx--.d 03,09,2003, the State. Government 

expressed that-, they are. unable to certify the ." integrity" of the 

Applicant. Yet, the Selection' Committee, tbaf had .9 n-)eeti-nq on 

29.12.2003, considered'the Applicant as 'Very Good' and placedbim ,  

at SI.No.1 in the. Select List for The year 2002. Bu t sifch placement in 
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the Select List for tbe year 2002 bad to remain "'provisional" ,  for the 

reason of absence of 'Integrity Certificate' in for favour of the 

ApplIcant. The said Select List received aPprova-1 of the UPSC, on 

28,04.2004, It is also seen fbat proposal to promote Assam. State Civil 

Service. Officers to 1AS (for the years 2004 & 2005) was stibinitted in 

State Government letters dated 25.08.2004 and 26.09-2005 and the 

name of the Applicant has again found p)ace in bofb the Select Lists 

(of the years 2004 and 2005.) provisio nally _for the. reason of want of 

"Integrity Certificate" from the State Government vide Government bf 

India/DOPT)etter dated 13.06.2006. 

Thus' -- Finally, if 	is 	seen that for the reason of von- 

furnishing. of 	"Integrity Certificate,"' from. the end of the State. 

Governinent of.Assam, the name of the AppUcant has remained 

00provisiona)" in all tbe Select Ustbs fortbe' years 2002,2004and 2005. 

Applicant bas disclosp-d in, fbe Original Application tbat for 
I 

the reason of a PIL (No.23 at 2002) pen d-)n.g in the Hon'ble, High Cotirt 

at Guwahati, Integrity- Certificate was not granted in, his favour and 

tbat the said case in the Hon'ble Big)) Court baving been disposed of 

on 22.02.2005; there were no reason to vAtbhold the Integrity 

Certificate by The State Government. But, in fbe. IATHtte-m Statement 

filed by the Government of Assam, it.  bas been disclosed tbat 

"pendency of the 'Vigilance Case against the Applicant" was the 

reason forwhicb "Integrity Certificate. -' was withheld. 

Mr D.K. Das, learned Counsel appearing for the Applicant 

argued that mere opening of an administrah,ve File in the VjUi)ance 

wing of the, Departme'nt, pertaining to un-speciFled allegations against 

the Apphcant, cannot be a ground to withhold the "Intoegri. 

e- 	--grj~~ 



otion of tbe App)jeapt to resu',w1ing withbAding of proll.) 

IAS-, He, argued, fttrtffier Oiat without confronhng tbe abegatif -ms 

(invo)VP,d h) so cajled vigilan-re Case) to tbe Appkant and without 

givind bini an opporhmnity to have- W.-S sa-Y on tblose allegahlops., the 

"Integrity Certificate". could not (sbotild I'lo t) have been unl0belid; as a 

resuft of' which the Applicant (fbough approved by UP'. 13C for 

prom. otion) is con U,Jn uin g tn. bedepr-ivedofbispromotioii.tol.A,'-', - 

	

21. 	On. tbe. other hand, 1-\4r M—a-ii.iWa Das, le-arned Counsel 

appearing for the.  State of Assam argijed that -svbe,n a Vigil-ance Case is 

under investigation against him, the Integrity Certificate- colild "Of 

have. been furn.1shed in favour of the Api)licanf; becatise on co-rnpletion 

of the investigation, tbe.Applicant 'is Hkely to be charge sheelx-A, may 

be, for 

The point in issue is no more res,jotegra. Hon'ble Supremle 

Court of India in. the case of janakiraman, (Supra) considered sImBeir 

sitvabion (of witbhoWing of, promotion, of an in dividual, at pre-charge 

sheet stage, by resorring to sealed cover procedure) avid held as 

under;- 
4prom otion etc caij not be withheld nierely because sonle 
disciplinary/criminal pr o-ceedi ' ngs are 

I  pending awainst the 
employee. To deny said benefit, they must be at the 
relevant time pending at Elie stage wben charge 
memo/charge sheet has already been issued to the 
employee. 

	

23. 	- 	In the case of janakiraman (Supra) )-he provision t0keep 

the views of DPCs in Sealed Cover (to .  withhold proynotions etc.) was 

being examined by the Hon"We Apex Court, when it was beld as 

above. Similar is the posihion in the present case and we, are 

examining the issue of withholding of prom,otion b placing the naMe Y 	
n-  1:5 
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of tbe selected persons in the Select, List 

for want of Integrity Certificate. We are faced- with tbe quesh-l on as to 

.at what stage. the Infe.grity' Cerhdficate can be wiflIbAd resulfing 

withbolding of the promotion of an- .9spirant for promotion to JAS ~ 111 

the case of janakiranian (Supra) the answeris avai)ebJe. verymueb; Eis 

discussed in the following paragraphs. 

24. 	As it appears, there. are certain , allegahions (,against/ 

involving/touching the Applicant) being investigated/verified From 

vigilance angle of the State Government and no cberge. tne-ma 

.initiating Departmental Procceeding/charge sheet in Criminal 

1-~-oceeding has yet been framed against him nor be has been 

confronted (to have, his say) in the matLer as yet. At Jeast no sucb 

materia) has been placed on record of tb)scase by the Respondenit. 

In Ole said premises, we. are con,strainedtoho)d thnt non-fiii -nisbingof 

Inbeegrity Certificate in favour of Ube Appkant Amounts fo gross 

ViMation ,of fbeprinciples of natura)justice. 

Faced -uhth this, Mrs Manju)& D-9s, Jearned Counse I 

appearing for the, State of Assam proc'eeded to argue that when 0) -Pro 

are very serious allegation against a Government 'Servant wid, it take-s 

b'j,ne to coflect necessary evidence- to prepare and issue Charge jllemo/ 

charge sheet, it would not .  be  in the— interest of the purity of-

administraHon to reward fbe.emp)oyee With a promoh ion by granting 

Integrity Certificate. This point was also -raysed by the Respondent. 

Departments of G'ovear'nment of", India before the H-on'ble- Supreme 

Court of India in the case ofjanakira-wtan (Supra),and the sa;d stand, 

did not receive the approval of 
~
tbe Apex Court. Rather, 11--te Apex, 

Court tDak the view tb-5t a-ccepting.surb a proposition shall result in 

z~5 
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injustice to fbe. emp.loyees. Re4evant portion ' of Para .  16 of the 

Judg-ment of tbe Apex Court rendered in, die,  case,' of Jantakjraman 

(Supra) reads as tinder* 

the Fid] Bencli. of tbe -Tribunal bas be)d 018-t it 
only when a charge memo in a disciplinary proceedings or 
a charge sheet in a criminal prosecution is issued to the 
employee that it; can be said that the departmental 
proceed ings/crimin al prosecution is initiated against the 
employee. The sealed cover procedure is to be resorted to 
only after The charge memo/charge sheef is issued. The 
pendency of preliminary investigation prior to that stage 
will not be sufficient to e ~able the authorities to adopt the 
sealed cover p ~ocedure. We are in agreement with the 
Tribunal on this point. The contention advanced by the 
learned counsel for the appellant-authorities tha't when 
there are serious afleUahlons and it takes tim.e t" CORect 
necessary evidence to prepare and issue charge-memo/ 
charge-sheet, it would 

' 
not be in the interest of the purity 

of administration to reward U-be employee with a 
promotion, increment etc, does not impress us, The 
acceptance of this,contention would result in iRjustice to 
the employees in many cases..As has been the experience 
so far, the preliminary investigations take a inordinately 
long time and particularly when they are initiated at the 
instance of the interested persons, d4ey are kept pending 
deliberately. Many times their never result in the issue of 
any charge-memotcharge-sheet. If -the allegations are 
serious and tbe auffior)hes are keen Jn_ inverhigatin.9 thlem, 
ordinarily it should not take much time to Collect the 
relevant evidence and fillalise the charges. What is 
hirther, it the cbarges'are the serious, the autborities 
have the power to suspend the employee tinder the 
relevant rules, and the suspension by itself Oermits a 
resort to die sealed cover procedure.'Me a(Aborides Oitis 
are not without a remedy . ....................... 0., 

26, 	Tbus, mere opening of a V 1g.j).q~ 11ce He (YogHance Case) 

against the Applicant (wbich has nnt reached, the stage f,Vr issuance of .  

charge sheet/memo) could not bave been a reason to withhold 

Integrity -Certificate needed for promotion to LAS, especiaDywhen 

there are, no materials to sbow That he_ (AppHnaant), was ever, 

confronted with the allegations involved in the Vigilance Case in 

question.. 
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27, 	Tbus, we bo)d that there. bas bee.n. a miscarriage . of justice-,  

in the decision 1-n . -i lig process (iAd4ch led fk) withholding of the 

Int 
I 
 egrity.Certificate in, favou of tbe Appl,ica.0) as a resuit of wbic),  the 

UPSC bad to keep his (AppHeant' ,$) name as PrOvislon0condibonal 111- 

the'approve'd Select Lists for the years of.2002, 2004 and 2.005 a nd as 

a consequence, the Applicant is continuing to be denied promotion to 

I AS - 

28. 	Since Integrity Certificate has been withhold in gross - 

vio)ah'on of the principles of nah iral justice, there has been violation 

i
tution -of India also. 'T'herefore, wo- direct the of Article 14 of the Con'sh 

State Government OF Assam to re-consider the matter and take 

appropriate. steps to grant "Integrity Certificate."' in favour of the 

App)icant and. .91) the Respondents sbould 'treat the App) icant to b e 1.0 

the apptoved Se)ect List -PAtbou t ,  any condition/not provisiona). and, in 

th _e pecuJiar circumst.9nces of tbis, case and in tbe interest ofiUstice, 

grant him all conseque~ tial relief notwitilsta-P.ding )OP se Of tile validity 

period ofthe approved Se)ect Lists for tbe years 2002, 2004and 2005. 

It may be noted here that tbis Original Appkation was Med by the 

Applican.t on 08.03.2006 and the Se)ect List for.2004 'q'_nd 2005 (in 

. which the nanie of the Ap plica n t appeared provisio-i 
. 
ially) wasf)DAWY 

approved and published by the DOPT of Government of In ~dia on 

13-06.'2006 (i.e. during pendency of this case) and, therefbre,_ validity 

of the approved final list for 2004 and 2005. that was Potilfied on 

13.06.2006 should be, treated (as a special case) tn- bave not lapsed so 

far the App)i . cant is concerned; for lie is facing a cnnbinuing xwang 

committed by the State Government of Assam. While passing tliis 

ord er we a re con sciou s I of th -e p rovisinn s up d er R.i.i. I e 8 of the.. JAL S 

(Recruitment) Rules, 1954; -. ~rhere the Central Government may, in 

1M. 
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'tb the recommendations of Ole S special circumstances, dea) wi 

Government in coil sU) t-'4 110n with tile UNC. 

29. 	This Originai Appkation swnds aflowed -  fx)~ tbe extent 

noted above. No costs. - 

ANT M. R. 1%4-OB- 	Y f KIHUSHJR~M 
WE ADMINISTRATIVE MEMBER 	'v -CHAIR-MAN 

-u 
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Sri Pradip Kumar Das 

versus 

The 	Union 	of 	India 	& 	Ors. 

IQ 
NAM 

SYNORSIS 

That the applicant has by way of 	this 

application a ssailed the arbitrary and illegal action 

on the part of the respondent authorities in depriving 

the applicant of his due promotion to the cadre of IAS 

in terms of his selection for such promotion. The 

.applicant was deprived of his said promotion only due 

to We arbitrary and illegal action on the part of the 

authorities in denying to him the integrity certificat e  

inspite of the fact that there existed no any cogent 

and .  disurnable reason for withholding of the said 

certificate. There being no Proceeding pending against 

the applicant and no charge sheet having been issued to 

him the applicant could not have been deprive of his 

due Promotion to the IAS cadre at least for_ the 

vacancies available for the Year 2002. The action on 

the part of the respondent authorities in denying to 

the applicant his due and legitimate promotion to the 

IAS cadre in terms of his selection is arbitrary, 

illegal and discriminatory. 
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Sri Pradip Kumar Das 

- versus 

The 	Un ion 	of 	India 	& 	Ors. 

~,.. R-?-5-p-Qud m 

WITRA71 

S1. No~ 	 Particulars of case 	Page 

Original Applic ~-jtion 	1 	12 

Verification 	 13 

Annexure 	14 	15 

AnneXUre 	2 	--- 	16 	17 

Annexure 	3 	 le 
6 	AnneXUre 	4 	19 	20,  

7. 	 Annexure 	5 	21 	25 
9. 	Annexure 	6 	 26 	28 

Filed by ,. 

Advocate. 
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11111FRIA-151M.  U4W1N.W.1FJRjCA! 

BETWEEON 

Sri Pradip Kumar Das s  son of 

Late Dwijendra Kr. Dasi resident 

of Ananda Nagar, Guwahati - 6 5  

Assam. 

1 . 	The 	Un ion 	of 	India 

represented-by the Secretary to 

the 	Government 	of 	India, 

Department 	Personal 	and 

Training, New Delhi. 

The Union Public 	Service 

Commission represented by its 

Secretary, Dholpur House 5  New 

Delhi. 

The 	State 	of 	Assam 

represented by the Secretary to 

the 	Government 	of 	Assam s  

Department of Personal, Dispur, 

Guwahati - 6. 

Longki Phangcho g  Commissioner 

of Excise, Assam, Guwahati. 
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Joy 	Chandra 	Goswami, 

Secretary, 	Health 	Department, 

Assam, Dispur. 

Mahat 	Chandra 	Brahma., 

Secretary, W.P.T.B.0 Department, 

Assam l  Dispur. 

Md. Allauddin, 	Secretary, 

Personal 	Department, 	Assam, 

Dispur. 

Seikholien Thadon, Managing 

Director, 	Assam 	Financial 

Corporation, Guwahati. 

Rebendra Kumar Das 5  Secretary, 

S.A Department s  Assam, Dispur. 

Bhaba 	Gogoi j 	Director s  

Panchayat Development, 6th Mile s  

Guwahati. 

it. A.D. Mohammad Eunus, Managing 

Director, STATFED, Guwahati. 

Balendra Basumatary, Joint 

Secretary, 	Forest 	Department s  

Assam, Dispur. 

Subhash Chandra Longmailai, 

D.C j  Chirand, District DhaligaoN. 

Syed 	Iftikar 	Hussain, 

z 



Principal Secretary, N.('.-". 	Hi I Is 

District Council, Haflong. 

15. 	R. a f i u e 	Zaman , 	Joint 

Secretary, 	Assam 	Secretariat. 

D i sput r 

rIIII-MMA"i  # 

This application is not directed aciainst anv 

particular 	or-der or directirin bu.t 	is directed 	B.9 a i ns. t 

t h 	arbitrary 	an d . illegai 	action on 	the part 	of 	the 

respondent 	authorities in depriving the 	applicant 	Of 

his 	dt..j.e 	prc.),notion 	to 	the 	(::adre 	Of 	IIAS 	in 	terms, 	of 	his 

-7,  e I e (--- t i on 	f 0 r 	s w. c h 	p r o im o t i o n . 	Th e 	applicant 	W 'RS 

d e p r i v e d 	of 	h 1. s 	said 	p ramo t i on 	on 	d u e 	t o 	the 

a rb i t ra r y 	a r, d 	illegal 	action 	on 	the 	part 	of 	the 

authori tie.:--, 	in denying 	to him the 	integrity certificate 

inspite 	of 	the fact that there exi ~-.-,ted no 	any 	cogent 

W"d 	d i sc e rnab 1. e 	reason for-  withholding 	of 	the 	said 

certificate. 

The applicant further declares that 	the 

s, ~ --t b j * c t tDatt*'r Of the case is within the jurisdicti on 

of the Administrative Tribunal. 
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LIMIMION-21  

The applicant declares that the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central 

Administrative Tribunal Act j  19e5. 

EAGIS GE WE COSER 

4-1 	That the applicant is a citizen of India and 

a permanent resident in the state of Assam and.as  such 

he is entitled to all the rights 9  protections and 

privileges as guaranteed under the Constitution of 

India and Laws framed there under. 

4.2 	That the applicant was appointed to the Assam 

Civil Service as a direct recruit,on his selection for 

the same by the APSC in the year 1977. The applicant in 

course of his service had held number of responsible 

posts and had discharged his duties all along to the 

best of his ability and without blemish to any quarter. 

The applicant is presently holding the post of Joint 

Secretary Government of Assam, Soil Conservation 

Department. 

4.3 	That Your applicant states that on being 

within the zone of consideration for promotion to the 

posts figuring in the Assam Segment of the Indian 

Administrative Service Ossam- Meghalaya cadre %  the 

case of the petitioner came to be placed before the 

selection committee constituted by the UPSC for the 
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purpose of filing up of the vacancies identified in the 

said 	cadre for the year 1998, 	1999 5  2000 & 2001. 	The 

selection committee 	in 	its meetin g held on 09.04-01 	on 

consideration 	of the cases of all the officers in 	the 

zone 	of 	consideration proceeded to 	prepare 	separate 

select 	lists for each of the said years for which 	the 

selections were held. 

4.4 	That 	your 	applicant 	states that 	Vide 

notification 	dated 	27.06.01 	the Government of 	India 

proceeded 	to publish the selection list for the 	years 

1990, 	1999, 	2000 & 2001. The name 	of 	the applica-Ot 

figured 	in each of the select 	list as prepared for 	the 

said 	years. 	However, 	it 	was 	indicated that 	the 

inclusion 	of the name of the applicant was subject 	to 

the 	clearance of the purpoted disciplinary proceeding 

pending against him. 

A copy of the said notification dated 

27.06.01 is annexed as Aanexure 

4.5 	That your applicant states that as 	per 	the 

provisions 	of 	the Regulations holding the 	field 	the 

select list is to be prepared each year for the 	actual 

'41 number of vacancies as existing and 	identified for that 

year. Accordingly, 	the selection of the applicant right 

from 	the 	year 	1998 to 	2001 	was 	against 	available 

vacancies. The purported disciplinary proceedin6 stated 

to 	exist 	against 	the applicant 	was 	drawn 	up 	with 

issuance of a charge sheet on 16.02.00 only. As such on 

the 	relevant dates for consideration of the eligibility 
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of the applicant for inclusion of his name against the 

select lists as prepared for the year 1992 to 2000 i.e. 

the first of January of each of the said years s  no any 

departmental proceeding was pending against the 

applicant. As such he could not,have been denied his 

due appointment by way of promotion to the cadre of IAS 

against any of the vacancies as identified for the said 

years. 

4.6 	That the said departmental proceedings as 

drawn up against the applicant were based on false and 

fabricated changes having no substance. The said charge 

memo came to be issued against the applicant at the 

behest of a vested  circle who had conspired to deny to 

the applicant his due and legitimate appointment to the 

IAS cadre by way of promotion. The applicant, basing an 

the said pretext of pendency . of departmental 

proceedings against him was deprived of his promotion 

and he came to be superceded by his juniors. Aft 

being superceded by his juniors, an order dated 

16 ~ 07.02  came to be issued closing the departmental 

proceedings drawn against him holding that the charges 

levelled were not proved. As such it can be safely 

inferred that the only intent and purpose for 

initiation of the said departmental proceeding was with 

a view to deprive the applicant of his promotion, by 

contending that his integrity was under a cloud. 

A copy of the order-dated 16.07.02 is 

annexed as AnngXUrg = 2~ 
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Is 
4.7 	That your . applicant states that as the 

process for preparation of the select list of persons 

for promotion to the Assam Segment of the Assam 

Meghalaya IAS cadre against the vacancies of 2002 was 

under way q  the applicant being apprehensive that he 

would again be-deprived of his due promotion b asing on 

some untenable grounds, he proceeded vide his 

communication 	dated 18.05.04 to pray before 	the 

Commissioner & Secretary'Government of Assam 5  Personnel 

(A) Department, to obtain necessary reports from the 

CM's vigilance cell 	as regards the allegations 	lev' elled 

against him and others in 	a Publ'ic Interest 	Litioatinn 

case pending before the Hon'ble Gauhati High Court.The 

a - pplicant prayed that he be not deprived of his due 

Promotion on the basis of the pendency of the said 

case $  inasmuch as the allegations as levelled against 

him therein had already been enquired into by the CM's 

vigilance cell and his name was cleared. 

A 	copy of the said communication dated 

1e.05.04 is annexed as 	ft[jen 

4.13 	That Your applicant states that Government of 

India, Ministry 	of Personal 	& 	Training, 	vide 

notification dated May, 2004 proceeded to.publish th e  

select list for promotion aaainst a vacancies as 

identified and existing for the year 2002 in the Assam 

segment of the Assam & Meghalya IAS cadre. The name of 

the applicant figured at serial no. I of the said list. 

However s  it was mentioned in the -said notification that 

the name of the applicant was provisionally included, 



subject to grant of integrity certificate by the State 

Government. 

A copy ;of the notification dated May q  

2004 is annexed as Anmxure  = 4,.. 

4.9 	That your applicant states that the PIL 

pending before the Hon'ble GaUhati High Court which was 

made the basis for the deprivation met.ed out to the 

applicant by deny-ing to him his due promotion to the 

IAS cadre, came to be closed by the said court vide its 

order dated 22.02.05 without proceeding to direct 

initiation of any punitive action either against the 

applicant or any other person. As such the reason for 

denying to the applicant his due promotion to the IAS 

cadre also stood withdrawn and necated with the passing 4 

of the order dated 22.02.05. 

A copy of the said order dated 22. 02. 05 

is annexed as AEa=urm = 5. 

4.10 	That inspite of the said position, the 

authorities failed to promote the applicant in terms of 

his position in the sel ect list for the year 2002 as 

published vide the Annexure - 4 notification dated May 5  

2 0 0 4. , and such denial was not an the basis o+ anv 

tenable ground. As such the applicant vide his 

representation-dated 30.0-6.05 proceeded to place his 

grievances in this connection before the authorities 

and prayed for doing justice in his case. 
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A copy of the said representation is 

annexed as Anneaune = 6. 

4.11 	That your applicant states that as of 1998, 

1999 and/ or 2000 there existed nothing adverse against 

the applicant on the date relevant for the purpose of 

determining the eligibility of the applicant for 

promotion to the IAS cadre against the vacancies as 

identified for the said years. As such on his selection 

and inclusion of his name in the select lists for the 

said years i.e. 1998, 1999 & 2000, the applicant could 

not have been deprived of his due promotion to the IAS 

cadre against any of the vacancies as available for the 

said years.The applicant is required to be given 

promotion to the cadre of IAS in terms of his position 

in the select lists as prepared for the said years and 

w.e.f the date his juniors came to be so promoted with 

all 	consequerntial benefits 	including 	seniority 5  

salaries etc. 

4.12 	That your applicant states that it is a 

settled law that a person can be denied his promotion 

only in the event if on the date of selection for such 

promotion a departmental proceeding has been initiated 

against him and a charge memo has been issued. In the 

case on hand as an 29.12.2003 no departmental 

proceeding was pending against the applicant and no 

charge sheet was issued and pending against him. As 

such the applicant could not have been denied his due 

promotion to the IAS cadre at least from the select 

list of 2002. 
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4.13 	That vour applicant states that as far as the 

promotion to the IAS cadre is concerned,~ the power t o 

issue integrity certificate as vested upon the State 

Government cannot be permitted to be used as per the 

whims and caprices of the per-son vested with the power 

to exercise the same. In the case on hand the integritv 

certificate came to be denied to the applicant without 

there being any rhyme -or reason for such denial leadina 

to deprivation being meted out to the applicant in the 

matter of promotion to the IAS cadre. 

	

4.14 	That this application has been filed bonafide 

and to secure ends of justice. 

The applicants crave leave of the Hon'ble 

Tribunal to advance more grounds both legal as u)ell as 

lactual at the time of hearing of the case. 

That the applicants declare that he has 

exhausted all the remedies available to them and there 

is, no alternative remedy available to them. 

J11 	~i~ 1111*61 

The applicants further declare that he has not 
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filed any application, writ petition or suit regarding 

the grievance in respect of which this application is 

made before any other court or any other bench of this 

Tribunal or any other autharityq nor any such 

application writ petition or suit is pending before any 

of them. 

RELIEE SQMHI EGELL 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

application be admitted5 records be called for and 

after hearing the parties on the cause or causes that 

may 	be shown and on perusal of re -cords, 	be pleased 	to 

grant the following relief's to the applicants: 

8.1 	To direct the Respondent authorities to 

promte the appli-cant as per his position as obtained in 

the select list prepared for the years 1999,1999 and 

2000 for promotion to the Assam segment of the IAS of 

the Assam--Meghalaya ~ adre'with retrospective effect 

with all consequential benefits including salary s  

seniority etcl. 

9-2 	 Alternati .vely 	direct 	the 	respondent 

authorities to promote the applicant as per his 

position as obtained in the select list prepared for 

the year 20,02 for promotion to the Assam segment of the 

IAS of the Assam-Meghalaya cadre with retrospective 

effect with all consequential benefits including 

salary, seniority etc,. 
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8~ 3 	 Cost of the application. 

8.4 	Any other relief/ reliefs that the applicant 

may be entitled to. 

" 
 '*M* I  QZT,  A 

The applicant prays for an interim direction to 

the respondent not to effect any further promotion to 

the Assam segment of the IAS of the Assam-Meghalaya 

cadre wi'thou.t first promoting t ~ e applicant to the said 

cadve. 

10. 	............ 	..... 11 .......... 	..... 

eMIICULARS UE IHE F-OSIAL ORDEB-1 

 IPO No. 

 Issued f rom In 
 Payable at Guujahati. 

I  4~~- 12. DEIAILS UE MULE 

An Index shoviing the particulars of documents is 

enclosed 

1.3. LISI OE EM=SLMES-% 

As per Index. 

L- 

C9  
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I s  -Sri Pradip 11(umar Das, aged about 52 years, 

Son of Late Dwijendra Kr. Das, resident of Ananda 

Nagar 7  Gutqahati - 6, in the district of Kamrup, Assam, 

do hereby solemnly affirm and verify that I am the 

applicant in this instant application and conver 'sant 

with the facts and circumstances of the '  case s  the 

statements made i n paragraph 

------- ------------ -----are 

true to my knowledge, those made in paragraphs 

--- ------- are true to my information 

derived from the records and the rests are my h 'umble 

submissions before this Hon'ble Tribuna 1. 

And I sign this verification-an this the 07Z  the 

day of March s  2006 1  at Guwahati. 
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May, 2004 

T0 3I 

The Commissioner & Secretary t o  
'I'll%-, Govt. of Assar 
1) 	. n 
cl-sonnel (A) Deptt.,. Dispur. 

SLll)j(.'Ct : Nomination W LA.S. 

I havie thp honour to submit tha- illy candidature for nomination I.A.S: i s  O%Iercjue, as per my padre --serj i, 
L 	"Aty in A.C.S. c), f course, I arn ippy that 1 aill in the current select l* 

-CIx.pres§ my - -atitudc to ti le, '0vt. 01"Assca-m 16 ,1-  thi-s kirid gesti.n. c . 

1'!O'wcvcr, I understand tkit. nly 1 ,  minc is ii 'lici!cd in a nP 	- ic flon'ble Gallhati I figh Court a-'; (mo; )f* l6itc.  rcspond 1 ,- ll t !;  (as 1_~).C., Cachar ) I-jlcd by an N.G.O. , vd-lich is ]."ending for.heai - ing. I also do 1. ---lieved that the a I legation sbrbught out in th',,  plaint against s 
. 
everal officials (TURD.A., Cachar have already. been.thoroughly cn4uired ill to by C,M.'s Vigilance Cell 'as per dire' ctiOn Of the Hon'ble High Court. 

Mayll therefore ll  pray'that Your J.
~.Ood self woulu* be kind enough to obtain necessary reporthnformat r'!", 	-Ilend my candidature 	'01-1 f"' 111  t1le 	Vigih- ilce' Cell and 

C 'Ifive; 

	

	"Ot PI-Oi-I Of icl -I 10 the ].A.S. -al yoiir earliest fio; -  ends o1jL;stice.  

Yours 1 ~ ltl l fiu jly  

P.K. Das 
ft- Se-cY. to the Govt. of Assain 
'o'I C011scrVation Dcj)tt., Dis ur. P 
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E MATTER OF LN T  HE  _ 1  —1 _05 'IJ —F ,  

"AGRADUT" ,  
a Non-Government Organisation, 

Head Quarter at Hospital Road, 

Cachar, Assan Sil,char - 1, Dist.: 

Represented by i ts  Vice-President 

Sri'Matab Uddim 1,%4azumdar 

P  TITION R. ............ E 



-4 ,  

1~~ ,  

-VERSUS- 

The. State of AsF,,am, tfirough the 

secretary to the (, 
,Ovt. of Assam, 

Panchayat Ru al Development 

Department, Dispur, C-liwahati-6. 

Tht Chief ";ecretat-y to the 

Govt. (.,f Assa I, Disr 	Guwahati. 

Th,- Comr jissionf. 
! 
r & Se ,  retary 

Govt. 	of 	Assan-I . 
Chief 	Minister 

Secrel-ariat, C ispur, Cuwahati-6- 

The superintend ,ant of Police, 

Chief Minister Vigili nce Cell, 

Dispur, Guwahati-6, 

"he Din ctor, 

Par chayat and Rui-al Development 

Departmet t, Bhangagart- GuwaKati- 

The 04 PutY Commis.- oner, Cachar, 

Sixhar. P.O. Silchar, t,ist.:- Cachar 

The roject Director, 

District Rural Development Agency, 

tachar, P.O. :- Silchar, Dist. :- Cachar, 

Assam.* 

r 
UW 
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Sri Rashid Ahmed Mazumdar,. 

A.P. 0. (T), D. R. D. A., Cachar. 

P.O.;-Silchar Dist. Cachar. 

Sri Afjal Hussain Laskar, Junior 

Engineer,H.Q., DRDA, Cachar 

P*.O.:- Si Ichar, 'Dist.: - Cachar. 

............... RESPONDENTS.- 
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To, 	 Dated, Dispur the 3 01h  June,2005 
The Commissioner & Secretary 
To the Govt. of Assam, 

,Personnel (A) Deptt, . 

Dispur, Guwahati- 6 

Sub: Nomination to I.A.S. Prayer therefore. 

Sir, 

With reference to the subject mentioned above, fhave the honour to stat that I stand'as one 

of the senior most officers in the A.C.S. cadre as per the prevailing Gradation- List, Published by 
the Govt. of Assam(Personne .1 Deptt.). But'it isa matter df.utter misfortune that I am deprived of 
nomination into I.A.S. despite my seniority of 28 (twehty-eight) year's (1977 Batch) iii the state 
cadre. 

That sir, it is a fact that I was selected for nomination into I.A.S. by the U.P.S.C./Govt. of 
India (Ministry of Personnel, Deptt. - of Persontiel & Training, New Delhi) as back as In 2001, 
keeping my name in "Sealed Covee ,  due -  to pendency of Departmental Proceedings. However, the 
said Departmental Proceeding was closed .  and disposed of without any punishment, vide Govt. of 
Assam (Personnel "A" Deptt. j Order No. AAP _3  ) 6/97/Pt./502 Dt. 16-07-2002. 

It is matter of grave injustice and misfortune that the Govt. 'of Assam failed to open tile 
". Sealed Covet" and notify me nominating.into IAS as per select-list of 2001. It is also a - matter of 
utter astonishment that till today I am in th' e dark as.to  the ihte of the "Sealed-cover" as I have not 
received any communication what-so-ever to this effect from the Govt. 

That Sir, may I be permitted to state that the net result of the Govt. inaction is that I have 

been superseded by several of my juniors in the state-cad're in being n6minated to I.A.S. 

However, as indicated in Govt. of India f Ministry' of Personnel, Public Grievances & 
Pensions (Dept. of Personnel & Training)') Notification No. 14015/06/2003-AiS (1) — A dt. May, 
2004, 1 was once again included in the U.P.S.C. al)l)roved Select List of 2002 and placed at serial 
number I (one), wi ' th the remark that the selectio'ii was made subject to grant of .... Integrity 
certificate by the. state GovL May I be .permitted again, to state that I did submit a prayer to your 

tv 

77 
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)od-self on le May; 2004 * seeldng justice over the matter, but then, I am completely in the 

A as to the Govt. action on my prayer vis-A-vis my nomination to I.A.S. since I have not 

received any communication in this regard.from the Govt. till date. 

in this regard, may I be permitted to draw your kind attention to Govt. of India (Ministry 

of Personnel, Public Grievances and Pensions (Deptt. of Personal . & Training)l office 

Memorandum No. 22012/l/199-Estt. (D) Dt. 25.10.2004 on the subject of promotion and the 

cardinal policy/principle therefor. The said Office .  — Memorandum unambiguously clarifies that 

"The D.P.C. is required to consider the cases of al I persons who are other wise eligible in terms of 
the Recruitment Rules as on the relevant crucial date -and are in the; Zone of consideration. I t, 
however, case of -an employee in the Zone of consideration is covered by any of the three 

situations, only this fact is to be furnished to tile DY.C. so that the recommend atio ns could be 

placed in sealed -cover. Where none of the threesituations has t  arisen, a simple vigilance clearance 

would need to be fumished. Vigilance clearance/status would have no other significance and 

would not be a factor in deciding the fitness of the officer for promotion on merit. 

it is also clarified that there is no requirement of furnishing a separate integrity certificate 
to the D.P.C. In terms of thejudgment of the Hon'ble Supreme Court in the case of union ofindia 

Vs. KV. Janakivaman etc. (AIR 1991 SC-20 10), no promotion can be withheld merely on the 

,basis of suspicion or doubt or where the matter is under preliminary investigation and has not 

reached the stage of issue of charge sheet etc. If in the matter of corruption / dereliction of duty 

etc. , there is a seriouszomplaint and the matter is still under investigation of C.B.I. or other wise, 

the Govt. is within its right to suspend the official. In that case. -  the officer's case for promotion 

would automatically be required to be placed in the sealed cover." 

Now, G.O.I.. office memorandum No. 22011/4/91 	Estt. (A) dt. 14-09-1992 has 

unambiguously laid down the principle yardsticks to be followed regarding cases of Government 

servants to whom "Sealed Cover" procedure will be applicable. Para 2, of the said O.N4. reads as 

below: 



Quote 

VCN- 

"At the time of consideration of the cases of Government servants for promotioii, defAils 

of Government servants in the consideration Zone for promotion falling under tile following 

categories should be specifically brought to tile noti ce of the Departmental Comm it tee (DPQ 

0) 	Govt Servants under suspension- 

'Govt. Servants in respect of whom a charge sheet has been issued and tile 

disciplinary proceedings are pending -  and C 

Govt. servants in respec t ofwhoni prosecution for a criminal chirw is pendinp -

Unquote. 

N6w, under the circumstances narrated in' the foregoing pares of my pams -  and tile 
pr6ciple / policy enumerated in the relevant O.NI.S. of-Govt. of India, may I be penn'tted to state 

that none of the three categoriesed situations Is ipplicable in my case ofprornotlon. ll( I d()CS Olere 
e\ist any impediment / reason as to why the required vigilance clearance couid not liave been 

cannot be issued in my favour so as to materiallse my nomination into I.A.S. as approved by the 
U.P.S.C. / Govt. of India In May, ~004: 

That Sir, I am .forced to state that I do consider the deprivation of my nomination to I.A.S. 
as a case of grave injustice on part oFthe Cwvt. t&Assam, in violation oFthe ('tti(IMp p i -incipl e, 

Policy provisions laid down by G.O.I .  in this regard and I do pray that justice he not i'L-11 -11ler 

delayed beyond a period of 30 (thirty) days fi-oni today in which case, I shall have no oiher option 
but to seek justice in the appropriate court of laxv. 

I remain Sir, 

Yours faitliffilly 

Joint Secretary to the Govt. of Assam 

Soil Conservation Deptt. 

Assam Sectt., Dispur 
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DISTRICT: 

N 

[T,HE-MGH-eeUR-T~-ASSAM7NAGALAND,-MEGHAbWA,-MANff'OdR-,-TIUPURA,-MtZOfRAW 
­­­ACHA PRAOESifl 

R e Plop, 1~;_ Tt+C-  CIF"jv_ AVA( 1Nj.9Tk#~Tj\JC- 'TPQkprAAL_ tl,--I 6c0W$4MA_T ,  

NO ............... ~.~3 ......... OF 

APPELLANT 

PETITIONER 

VERSUS 
RESPONDENt 

'OPPOSITE-PARTY 

Know all men by these presents that the above named ...... ......................................... 

do hereby nominate, constitute and appoint Sri/Sn: ~fi Z. 	............................................ 

............................................................................ Advocate and such of the undermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therew;th and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I[We agree 
to ratify and - confirm all 

' 
acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-

payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness - Whereof I/We' hereunto set my/our hand on this 	'Day of 

N. M. LAHIRI (S(AdV,) K.R. PATHAK (Sr. Adv) 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (1)(Sr. Adv.) 
J.P. BHATTACHARJEE (Sr. Advj B. R. DAS (Sr. Adv.) 
D.C. SHARMA S.P. DEKA 
13. K G OSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Adv.) S.A. LASKAR 
P. K. BARUA (Sr. Adv.) SAUKAT ALI (Sr. Adv.) 
S. N. BHUYAN(Sr. Adv.) B. K. ACHARYYA 
J. KBARUAH(Sr. Adv.) MS. USHA BARUAH 
ANIL SARMA(Sr. Adv.) N.C. DAS (Sr. Adv.) 
BX DAS(Sr. Adv.) AX BHATTACHARYYA (Sr. Ad v) 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) .  
DR S.N. CHETIA T.S. DEKA (Sr. Adv.) 
A.S. BHATTACHARJEE (Sr. Adv.) K. P. SARMA (Sr. Adv.) 
A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) 
D.K. HAZARIKA (Sr,,Adv.) H. K. SARMA 
N.N. SAIKIA(Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) 
J.M. CF(OUDHURY(Sr. Adv.) M.C. BARTHAKUR 
PX GOSWAMI (Sr. Adv.) P.C. GAYAN 
P.G. BARUAH (Sr. Adv.) CX SHARMA BARUA (Sr. Adv) 
C.R. DE (Sr. Adv.) ANUP KR. DAS 
D. K. BHATTACHARYYA (Sr. Adv.) DR YX PHUKAN (Sr. Adq 
D.K. TALUKDAR (Sr. Adv.) DIBAKAR GOSWAMI 
R.P. AGARWALA (Sr, Adv.) . , BIJON CH. DAS (Sr. Adv.) 
D.P. CHALIHA (Sr. Adv.) R.L. YADAV 
MRS. K. DEKA PRAFULLA ROY 
BISHNU PRASHAD A.C. BURAGOHAIN 
S.S. RAHhAAN B.L. SINGHA 
GOLAP SAJRMA PXMUSAHARY 
S.R. BHATTACHARJEE (Sr. Adv.) M.Z. AHMED (Sr. Adv.) 
P.C.'DEKA (Sr. Adv.) R.P. KAKOTI 
13HARGAVCHOUDHARY S 1. RASUL 
R.K. DAS GURMOORTHYGO PAL 
AX CHAUDHURI BX GHOSE (Sr. Adv.) 
B. R. DEY (Sr. Adv.) S. K. BARKATAKI 
A.K. PHOOKAN (Sr. Adv.) DR N. K SINGHA 

D.C. MAHANTA (Sr. Adv.) 

T.C. KHATRI (Sr. Adv.) 

MS. BINOYA DUTTA 

BHABATOSH BANERJEE 

RX JAIN 

G.K. BHATTACHARYYA (Sr. Adv.) 

-PRANABANANDA PATHAK (Sr. AdV) 
DR H. N. DAS (Sr. Adv) 

B.C.MALAKAR 
SAMSULHUDA. 
BHADRESWARTANTI 

N.N. SARMA 

JANARDAN DAS 

CHAITANYA BARUAH (Sr.-Adv.) 
A.C. SARMA 

N.Z. AHMED 

N.C. PHUKAN 

MUNIN (GAUTOM) SARMA 
FAIZNUR ALI 

D.K. KAKAT1 

G.N. SAHEWALLA (Sr. Adv.) 

G. K. JOSHI (Sr. Adv.) 
A.A. MIR 

MS. REKHA CHAKRAVORTTY 
MRS. JHARANA BORAH 
S. N. SARMA (Sr. Adv) 
MD. ABDUL MANNAN 

DILIP KR. DAS (Sr. Adv.) 

PRADIP KHATANIAR 
N. CHAKRAVORTY (Sr. Adv.) 
MRS K. YADAV 

DR B. P. TODI (Sr. Adv*.) 

MRS. K. BHATTACHARYYA 
A. K. BARPUJARI 

S.S. SHARMA (Sr. Adv.) 
~ . P. ROY 

K.K. BHATRA 

R.P. SHARMA (Sr. Adv.) 

S.C. BISWAS 

P. C. RAYMEDHI 

UTPAL DAS (1) 

DR S. S. HARLALKA 

D.R. GOGOI 

KHAIRUL BASAR 

A.S. CHOUDHURY (Sr. Adv.) 

DINDAYAL AGARWALA 

KAMAL AGARWAL 

MD. SAMNUR ALI 

JOYDEV CH. DAS 

V. K BHATRA 

A.C. BORBORA (Sr. Adv.) 

PX. KALITA 

SAILENMEDHI 

MRS. M.B. DUTTACHOUDHURY 
P.C. GOSWAMI 

APURBA SARMA (1) 
K.H. (SALIM) CHOUDHURY (Sr. Adv.) 
AX PURKAYASTHA 

ASHIS DAS GUPTA 

L.P. SHARMA 

VIJAY HANSARIA 

B. N. SARMA 
J. L. SARKAR 
R.C. SANCHATI 
J.P. BORA 

SISHIRDUTrA 
b.R. BORAH 
PX.GOSWAM1 (1) 
N.S. DEKA 
M. SAHEWALLA 
H.A. SARKAR 
MRS. RUMA BORDOLOI 
B. K. JAIN 

r- 



NILOY DUTTA (Sr. Adv) 

CHINMOYCHOWDHURY 

KAMAL NAYAK 
SK. N. MOHAMMAD 

D. C. CHAKRAVARTY 

GIRISH MISHRA 
JOGINDER SINGH (Sr. Adv) 

ABU SHARIF 
B.B. NARZ-W (Sr. Adv.) 

MD. ABDUL WAHED (Sr. Adv.) 

NASIMUDDINAHMED 
MANORANJAN DAS 

DR GOBIND LAL 

B.C. PATHAK 

F.H. LASKAR 

MRS. WHAZARIKA (Sr. Adv.) 

SAURAV KATAKI 

MD. ABDUL HAI 

GAUTAM UZIR 

H.R.A. CHOUD.HURY (Sr. Adv.) 

MRS ~MANJULA.DAS 
BHABENDRX N. SARMA 

BENUDHARDAS 
S. L. TULSHYAN 

N.N. KARMAKAR 

MRS. R~ETA BORBORA 
HRISHIKESH ROY (Sr, Adv.) 

PRADIP DAS 
MD. M. H. RAJBARBHUIYAN 

MRS. J. B. KHARBHISH 

D. N. CHOUDHURY 

S.S. GOSWAMI 

K. K. MAHANTA (Sr. Adv.) 

jAGbisH SHARMA 

P. S. DEKA 
MONINDRASINGH, 

N.R. PHOOKAN 

K.P. PATHAK (Sr. Adv) 

ARUP KR. GOSWAMI (Sr. Adv.) 

S.S. DEY 

DIGANTA DAS 

MRS. B. ACHARYA 

DILIPCHOUDHURY 

LAKSHESWARTALUKDAR 

S.P. MAHANTA 

SK, CH. MOHAMMAD 

HASIBUR RAHMAN 

MS. AJANTA DHAR 

B. IBOCHOWBA SARMA 

A.K. MAHESWARI 

P.N. SINGH 
'NILAMONIGOSWAMI 

MS. BHARATI DEVI 

DR Z.N. SHARMA 

K.K. DEY 

G.K. DUTTA 

B. MRINAL CHOdDHURY 

KUMUD BARUAH 

APURBA KR. SHARMA 

NAZRUL ISLAM 

RAJIB BORUAH 

SRIKANTA HAZARIKA 

K.N. CHOUDHURY (Sr. Adv) 
MRS.ABHA BHATTACHARYYA 

-AKTHAKUR 
A.C. MAHANTA 
MS. BHUMIKA CHOUDHORY 
DRA.K.G.THAKURIA 
D.K. MISRA (Sr. Adv) 
DR A.K. SARAF (Sr. Adv) 
DR R.C. BARPATRAGOHAIN 

MD. ALI SEIKH 
'B.K.TALUKDAR - 
NISHITENDU CHOUDHUR'~ 
G.P. BHOWMIK 
MD. ABDUL HAKIM (1) 
UPENDRA NATH DAS 
P. K. GOSWAMI (11) 

SANJOY MITRA 

MS. KALYANI DEVI 

PARAMANANDATALUKDAR 
MANABENDRANATH 
MS. MONIDEEPA SARMA 

D.K. KOTOKY 
T BIDYUT BIKASH 
S.B. SAR MA' 

S.K. SAHA 

YADAB DOLOI 

R.C. DAS 
P.K. TIWARI 
D.C. LAHIRI 

PRANABBOR AH 
DR (MS.) S. RAHMAN 

MRS. S.D. BHATTACHARYYA 

MANOJITBHUYAN , 	- 

RAMESH BARPujARI 

MRS. NIRUIPAMA SAIKIA 

JENAT MOLLAH 
PUSPA KT. BORA 

M.L. SHARMA - 
MS.TRIBENIGOSWAMI 

R.K. MALAKAR 

BISWAJYOTI TALUKDAR 
ANIL CH. DUTTA 

SINGHNAD CHOUDHURY 

DILIPMOZUMDER 

A.M. BUZARBARUAH (1) 

ARUP KR. SHARMA (1) 

MD. JASIMUDDIN AHMED 

DR P.N. HAZARIKA 

ZIAUL KAMAR 

MRS. M. PHUKAN 

R. K. SAIKIA 

SUBRATA NATH 

DHANESHDAS 
H.N. GOSWAMI 

H.P. BARMAN 

MS. JYOTI TALUKDAR 

SACHIN KR. SHARMA 

L.R. DUTTA 

JXCHAKRAVARTY 

Qil. S. KUTUBUDDIN 

S.K. KEJRIWAL 

MS. PRATIMA DAS 
JAGANNATHBARUAH.. 
MD. M. AHMED 

MS. B. K. DEVI GOSWAMI 

B.C. SARMA 

MS. J.D. ACHARYYA 

V.M. THOMAS 

K.K..PHUKAN 

B. DEVA GOSWAMI 

AMAL CHANDRA DAS 

MS. GITI KAKATI DAS 

MS. BAHARUN SAIKIA 

MRINAL KR. CHOUDHURY (Sr. Adv.) 

MS. AHMEDA BEGUM 

D.C. KATH HAZARIKA 

MD. MOTIUR RAHMAN 

MS. DIPTI DAS 

M.K. JAIN 
MS. BASANA RAJKHOWA 

S.C. DUrrA ROY 
S.L. JAIN 
B. K. BHATTACHARJEE 
MS. ANUPAMA DEVI 
MS. M. BUZARBARUAH 
MS. MRIDULA DEVI 

BHASKAR J. DuTTA 

MANIKCHANDA 
K.K. MOUR 
B.B. GOGOI 
ABDUR ROSHID 
M.R. PATHAK 
P.K. SHARMA 
P.K. BARMAN 

RAJEN CHOUDHURY 

MD. NAZIMUDDIN AHMED 

MD. HABIBUR RAHMAN 

JAYANTA CHUTIA 

A.K. ROY 
RXPAUL 
ASWINITHAKUR 

JOGESWARSAIKIA 
A.K. SARKAR 

P.B. MAZUMDAR 

L.M. KSHET RY 

M.K. SAIKIA 

A.J. DAS 

BISHNU BURAGOHAIN 

A.F.G. OSMA~ l 

SANJIB SAIKIA 
MS. PORI BARMAN 

MD. A. SABUR CHOUDHURY 
N. KALITA 

MS. MANOSHI HAZARIKA 

MS. A. BHAGAWATI 

RANJAN BARUAH ,  
JNAN CH. NATH 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 

UPAMANYU HAZARIKA 

AMLAN DUTTA 

BILLAL HUSSAIN 

T J. MAHANTA 

M.D. CHOUDHURY 

MS. S. DEKA BARUAH 

'MR. DIGANTA DUTTA -
MS. NILIMA DEVI 

SATYEN SHARMA 

RAM CH. SAIKIA 

UJJAL BHUYAN 

DIBAKAR SHARMA (1) 

MS. A.G. BARUAH 

MS. MANJULI DEV 

AMARENDRACHOUDHURY 
DR R K. BHUYAN 

MS. G. D. MAZUMDAR 

JYOTIRMOY ROY 

ASHIS BHATrACHARJEE 

MS. PRANATI SHARMAH 

K HAR-GESWAR DAS 
H.K. BAISHYA 
BISWA NATH SHARMA 

CHANDANDAS 
S.K. LAHKAR 

RASAMAY DUTTA 

MS. S. BAYAN ROY 
N. DEV NATH 

D.C. DUTrA 

MS. SNIGDHA BARUAH 

MRS. P.M. DUTTA 

PADMAXT. BORAH 

H.S. THANGKHIEW 

P. J. SAIKIA 

RAJ KR. AGARWALA 

KAMALESH K. GUPTA 

B. C. CHbUDHURY 

JAIRAM GIRI' 

SANTANU BHARALl 

P.K. ROY,-  
MS. GOURI SINHA 
P.C. DEY 
K.K. NANDI 
R.N. PURKAYASTHA 

S.K. SINGH 
-D.K. GOSWAMI 
R.K. JOSHI 

D.C. CHETtA 
MD. ABDUL HANNAN 
MD.IQBALHUSSAIN 
DEBJIT KR. DAS 
MS. A.D. THAKURIA 
MS. ANUBHA DAS 

I 
MS. NdELI BORDOLOI 

D.K. KOTHARI 
1 	.4. 

KA~yd~~ IiWTACH~RJEE ~JEE 

DAYALI CH. BARMAN 
MS. R.L. GOGOI 

MD. ~K.A. MAZUMDAR 
U.C. BkATTAdHARYYA 
TAYY~ SON 
MS.jR. DAS MOZUMDAR 

Ms. sl 
I 
 'EDA I.A. BEG UM 

A.SjNIJAMUDDIN 
~ * , 

RANJAN MAZUMDAR 

RAMEN DAS (1) 

N.N. OZAH 

Sk PAUL 
MUkP,'ER-nN 
DRA.C. PHUKAN 

M.C. DEKA 
PALLAV KATAKI 

S.C. ~EYAL 
MS. S. B. BHUYAN 
SK~. MUKTAR 
APARESH CHAKRAVARTY 

MS. J. PHUKAN GOGOI 
GAUTAM BAISHYA ~ 
SIDHARTHA BHATTACHARYYA 

M.P. SHARMA 
RANJ IT DAS 

RAMESH GOENKA, 
PH AN IDHARGOGO I 

MS. lija HATIKAKO I 
 TI 

MS. SUNITY SONOWAL 

MS. BABITA GOYAL 
B16ILCHETRI 

PREM SHARMAH 

BISV~AJEETGOSWAMI 
MR~, . EVA KAKOTI 

T.C. CHUTIA 

v.k. CHOPRA 
S. K. 

I 
 SINGH 

C.T!IAMIR 

MA'LjKITSINGH 

H ~KJSHARMA 
SUDAMACHAUHAN 

Ulk.lBORTHA KUR - 
MS . GEETA DEKA I 

MS.,N. DUTTA SHARMA 
MIS. S. AbWANI 
P.J. PHUKAN 

MS.' R. PATHAK BORAH 

MD.lM.H.CHOUDHURY 

RAB HUSSAIN 

PALLABH BHOWMICK 

M.SARKAR 
S.K ~ GOSWAMI 
HARMOHAN TALUKDAR 

R.M. CHOUDHURY 

MAS' LIM GHANI 
J C, BEZ 

BIJAN CHAKRABORTY 
A ROY ( r. A dv) 

A.M. BUZARBARLIAH (11) 

6TPAL RAJ SAIKIA 

~IIESSA CHQUDHURY 
DHIRAJ KR. SAIKIA- 
J.K. MISRA 
BIIilULSARMAH 
MS. S. DAS BARUAH 

K. THAKURIA 

H. ~K. NATH 

,7,,FIQUL ISLAM K.I. 
SURANA 

M  I '. 

L. CHENTAL~PATI 
.MS. D. DAS ROY 

A~'IUPAL DUTTA 
I 	

- 
RK.ROYCHoubHURY 
K.~ . MAHANTA' 
Bj C. TALUKDAR 

(2) 



e\/ 

A 
R.K. DAS (Sr Adv.) 
PRABIR CHOUDHURY 

KHAGFNGOGOI 
Vtd~SWAR SARMA 
TG.BARUAH 
D.G. BARUAH 
MD. ABDUL HAKIM (11) 
A:C. KALITA 
B.C. SAIKIA 

TAFAZZUL HUSSAIN 

TAUHIDULISLAM 

R.D. LAL 
B.C. CHAKRABARTY 
MS. SUNITA KERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUA'H (Sr. Adv.) 

TONNINGPERTIN 

BASARUDDINAHMED 
MS. DEEPA BORAH 
MD. ABDUL MAI-EQUE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLAVCHAKRAVORTY 

P.N. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. SHATTACHARYYA 
PRABIN MAHANTA 

H.K. MAHANTA 

M.M. RAY 

P.K. DAS 

MS. SOHELI SEAL 

MR.AJANTATALUKDAR 
MRS. N. T NATH 
NIRMALENDUSINHA 
MISS. Z. TSIBU KHRO 

MS. ANITA DEVI 
MRS ANU BARUA 

MS.FATIMAAHMED 
NILUTPAL BARUA 
MS. B. OUTTA DAS 

UTPAL CH. DAS 

ARUP KR. SARMA (11) 

-MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJITPRASAD 

MS. M. PRADHAN 
K. JAIN 

MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED 1. RAHMAN 
PARAMANANDA BORAH 
JAYANTA TALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATTA 
MS. A. DEKA LAHKAR 
P.K.BARUAH(II) 
CHrrrARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISHYA 
IFTE KHARAHMED 
D.C. NATH 

MS. NILUFAR RAFIQUE 
ZAFARIQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.P. BHATI - 

DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
KARPUKAYASTHA 

SIDHARTHASARMA 
A.K. DEY 

S.K. MEDHI (1) 
MD. SHAMSUL ISLAM 
RATULGOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAH 
DEVA KR. SAIKIA 
PRAN BORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BHABANIPHUKAN 
RAHMAN ALI 

DHIRENDRAKR.DAS 
K. BORAH 

ALOKVERMA 
HRISHIKESH SARMA 

A.R. SIKDAR 
NITYANANDA BARUAH 
NX NATH. 

DR PAUL PETTA 

MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 

MRS. R. PHUKAN SAIKIA 
J. N. SARMA 

HAMIDUR RAHMAN (1) 
KAMALESH SHARMA 
BISWADEVSINHA 
H.K. DAS 

B.D. KONWAR 

TN. SRINIVASAN 

DILIP BARUA 

N.J. DUTTA 

J. K. BAISHYA 

MATHEIM LINGGI 

MS. APARNA DEV 
AVIJIT ROY 

KRISHNENDU PAUL 

HALADHAR KALITA 

DIBAKARGOSWAMI(II) 
MRS, N. DEVI SARMA 
C.R.DAS 

MS. ANJU TALUKDAR 
P. DEY 

MRS. INDRANI SARMA (1) 
MS. BHANU SENAPATI 
DEBASIS SUR 

MS. ANURUPA DEY 
D.C. BORAH 

R. K. PRADHAN 
SANTANU BHATTACHARYYA 
SATYAJEETSHARMA 
DEBA KR. DAS 

PRIYATOSH BHATTACHARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHATTACHARYYA 

DEBAJIT BHATTACHARJEE' 
PRADIP DUTTA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SOUMITRA SAIKIA 

SYEDMD.TCHISTIE 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATTACHARJEE 
S.C. BHARALI 
MANOJAGARWAL 
HARENDAS 
MS. AJANITA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 

MONMOHANGOSWAMI 
P.C. CHOUDHURY 
M.N. NATH 
MS. UMACHAKRAVORTY 
MS. JUTHIKA CHAKRABORTY 

MS. S. SENAPATI 
MANAS SARANIA 

MRS.PRANITACHOUDHURY 
DEVASHISTHAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUP JYOTI SARMA 

S.C. CHAKRABORTY 

P.M. DASTIDAR 
HAMIDUR RAHMAN (11) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 

MD. A.H. LASKAR 
AJIT DAS 

MS. REETUJA DUTTA 
S.K. TEWARI 

TAPAN KR. DAS (1) 
SHAH S. A. RAHMAN 
PARAG K. DUTTA 

P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 

M.K. SHARMAH 

B.C. KALITA 

DR B.U. AHMED 

M.U. MAHMUD 

B.N. SARMA BORDOLOI 

SALAHUDDINAHMED 

MRS.J.SAIKIABHUYAN 

NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 

JAYNAL ABDIN (1) 

TP. MAZUMDAR 
ANUPAM SARMA-

KAMESWAR LASKAR 
U.K. THAKURIA 

J. M. DAS 

MS. G. DAS LAHKAR 
CHANDRA BORUAH 
S.P. SHARMA 

BHUBANESWAR KALITA (11) 
N. K. GOLDSMITH 
SURAJIT DUTTA 

A.K. MEHTA 

ANJAN J. SAIKIA 
A.K. BARUAH (11) 
BALDEVSINGH 
YS.MANNAN 
RAJSEKHAR 
PULIN BISWAS 

MONOJ BHAGABATI 
SONESWARDAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALLA 
P.K. SENSOWA 
O.K.MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWAR DAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RTD.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB ALI 

ADHIRS.CHOUDHURY 
S.R. SAIKIA 
BAHADUR RAMCHIARY 
TAPAN DAS (11) , 
MRS. PUSPA GOGOI 

MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINALKALITA 
MS. CHANDRAMA SARMA 
K.D. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 

K. KATH HAZARIKA 

PARITOSH BANIK 

ARUNABHCHOUDHURY 
BHASKAR DUTTA 
TAYAMSIRAM 

DULAL TALUKDAR 
C.R. BISWAS 

BHASKAR KR. SHARMAH 
A.K. SAIKIA 

DINESHAdARWAL' 

MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 

SURAJITCHAKRABARTY 

MS. U. BHATTACHARYYA 

MS. MOMIKSHYA ARUNA (OZAH) 
RAJESH AGARWALL 
ABDUL MALIK 

MS. D.S. NEOG 
MS. N. N. AHMED 

MS. S. T SARMA 

H. B. GOSWAMI 

KHIZIRULMONIR 

MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 

.
MS.DEBJANISEAL 
MS. PRIYANKA BARUA 

ABHIJIT BHATTACHARYYA (1) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISH GOSWAMI 

MRINMOY KHATANIAR 

DIPANKAR BORA 

SUMAN SHYAM 

BEDADYUTII CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTTA 

MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 
SUNILAGARWAL 

HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (1) 
O.P. SAHARIA 
S.C. ACHARYA 

S.S. DUTTA 

AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN(II) 
JAWRA MAIO 
JOGEN HANDIQUE 
I.A. TALUKDAR 
BIKRAMCHOUDHURY 
NABAJITBHARALI 
MRS. H. M. PHUK,~N 
A.R. MEDHI 
MD. BABULUR RAHMAN 
P.K. PODDAR 
MD.ILIASHALI 

RAMKRISHNA BHATTACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUTOZAH 
BIKAS HAZARIKA 
MS. MONI NATH 
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S. K. DAS SHAJAHAN ALI BHASKAR BARMAN SANTOSH JAIN 

RAHMATALI DHIMANTALUKDAR MS. BIJOYA BAIRAGI SUNILKR.JAIN 
DEVAJITSAIKIA U.P. BARUAH PABITRA S. BHATTACHARYYA DIPENJYOTI DUTTA 
MATIN B. U. AHMED MS. ARUNIMA SENAPATI SURAJITBHARALI MRS. BANANI DAS 
B. K. HAZARIKA MS. SUJATA CHANGKAKOTI MS. BABINA BEGUM RAJESH KR. CHAYENGfA 
SONJOY SARMA A.L. MANDAL MS. NANDITA BHARALI MS.'ASHATEWARI 
MD. A. J. ATIA UTPAL DAS (111) SUJIT KR. GHOSH MRS, R. BORO BORAH 
ASHIFAHMED S. K. KHAITAN MISS. RUPALIM DAS MISS. REKHA DEKA 
MATIUR RAHMAN MRS. V L. SINGH PRANABSHARMA 

MS. N. MEDHI KALITA 
A.K. BASFOR ARNAB JAN DEKA MISS M.M. BORAH 

MANASH GARODIA 
SHOUMENSENGLIPTA S. K. SINGH MS. BANTI BAISHYA . 

JAK IRUL 1. BORBHUIYA 
D.K. JAIN NIRAN BARAH RADHA M. DAS 

SUBIRBHATTACHARJEE 
MS. MALLIKA DUTTA MRS. A. A. BEGUM PADMESWAR DEKA 

AJUNGLAAIER SONESWAR SAIKIA ANUPAM CHAKRABORTY MS. ~DIPIKABORGOHAIN 

H. B. SARMA J. P. CHAUHAN ANGSHUMANBORA MRI 
I 
 NALENDU CHOUDHURY 

PRAJNAN C. DEKA DEBAJITGOGOI RAJEEV DAS DHRUVAJYOTI PATHAK I 	I 
ARINDAM BARTHAKUR GAUTAM SOREN BISWAMBHAR SHARMA KAUSHIK HAzARIKA 

J. DAS AFSARUDDIN CHOUDHURY HARGOBINDABORLIAH DILIP BARUAH (11) 

RK. TALUKDAR JOGEN BORDOLOI MS. JITUMONI SHARMA MDj I  ABDUL MATLIB 

MS. MOHSYNA SYREEN SUNIL KR. SINGHA PUTULCH.GOSWAMI RAJIB HAZARIKA 

MS. K. M. PHUKAN MRS. B. BHUYAN RANJAN GOGOI NABASHISH GOSWAMI 

MS. J. RANI BORA ARUN NATH MISS. LOLITA RENGMA DEBASHISH BATTACHARYA 

MANASHBARUAH MS. M. BORDOLOI MISS. BASABI DAS KU~UD CH. BORO 

K.K. BHATTA SADHM KALITA MS. RUPANJALI DAS NA~ENDRA NATH JHA 
MRS. RANI DUTTA CHINMOY BHATrACHARYYA MANISH CHOUDHURY RANDEEPSHARMA 
ASLAM KHAN, ANUPAM CHAUDHURY MISS. MARAMEE GOGOI MS, TAMANNA BORA 
PRANABCHAKRABORTY PRABAL KATAKI NABIN DEB NATH MRS. FARIDA BEGUM 
MS. PURABI KALITA SANJU GANGULY MRS. CHAYA DEVI NEELANJAN DEKA 
JAYANTA DEKA RX BOTHRA MS. BASHARI SEAL DEVASHIS BARUAH 
NAVAROON NATH MS. NAVANITA MITRA MISS DEBALINA CHOUDHURY MS.IMEETADEY 
MS. NIRMALI TALUKDAR RAM N~KSHTRA MS. SMRITISHREE CHAKRAVARTY 

TUSHAR KT RAJKUMAR 
N.A. LASKAR S.N. RAY MISS. MAMANI BASAR 

MISS. S. MADHURI NEOG 
NAJROL HAQUE D.K. SARMAH MISS. SANCHITA ROY 

MRS. RUNUMI DAS 
MITHUNTALUKDAR MS. ANUPAMA DASS MISS. ANJALI DAS 

MISS. B. MAYA CHHETRI 
KANHAIYALAL GUPTA MISS. R. DEKA DIPAK KR. KALITA 
MRS. M. GO HAIN L.K. BORAH NURULI.CHOUDHURY 

iAD. MASUD-UR-RAHMAN HAZARIKA 
. 

MRS.GITAMEDHI RXADHIKARY MD. A.K. HOSSAIN 
TAPAN CH. DAS (111) ~ I 

B.S. BASUMATARY S.K. SHARMA MS. KAVERI MEDHI 
SANJAY KR. CHAKRABORTY 

i 
P. DAS' MISS. ANITA DAS KAUSHIKGOSWAMI 

MRS. 1). BAISHYA (GOGOI) 

DHRUBA KR. SAIKIA (Sr. Adv.) J. K. SARMA MS. ANJU AHMED 
ABDUR R. SHEIKH 

INDRANEELCHOWI)HURY MRS. M. CHOWDHURY ROBIN KR. DUTTA A 
MS. TAPASI DAS 

MRS. R. S. CHOWDHURY ZIAUL ALAM SHARIF UDDIN 
HEMANTA KR. SARMA (11) 

SUBRAT BHUYAN (1) MS. N. HOMCHAUDHURY MRIDULKRDAS 

MRS. JYAISNA SIKDAR S.K. SINHA 
MISS. DIPSHIKHA DAS 

MRS. CHANDANA SHOME 
RAJESH KR. BHATRA 

RITUI PARNA HAZA~IKA MRS. M. SARMA BARUAH - ROMEN BARUAH 

J. P. DAS ARUPANANDACHOWDHURY SAGAk RAVI G. 
ABHIJITDAS 	i 

HIRALAL MAURYA NILADRI BHATTACHARYYA PADMADHAR UPADHYAY 
MS. KANCHAN NEWAR 

KAMALAKSHYA DAS MS. 1. KRISHNATRAIYA MISS. PEACE LAHKAR 
HRISHIKESH DAS 

MS.IPSITAGOHAIN MS. PAHARI SAIKIA IKBAL H. SAIKIA 
PRABIN DAS 

MS. DIPASHREE SINHA N. K. BARKAKATI ;p 
DIBYAJYOTI BORAH 

ANKURBHUYAN 
MS. NIRUPAMA BARUAH ASHIM KR. CHOUDHURY MISS. HASINAYESMIN 

MRS. SHAHNAZ BEGUM 
MS. PAPIA CHAKRABORTY MS. S. HAZARIKA MRS. JURI D. BARMAN 

DEVA KR. DAS (11) 
HAREKRISHNA DEKA RUPJrrDE MISS. ASMINA BEGUM 

MS. R . OUSHANARACHOUDHURY 
SAJID RAHMAN R.K. NATH MRS. RAKHEE B DEB 

RABINDRA CH. PAUL 
MS. APARNA AJITSARIA D. J. DUTTA MRINMOY DUTTA 

MS. M. BHATTACHARJEE 
G.B. DAS R.K. SARMA MISS. SANTANA SARMA 

MS. NAVANITA BARUAH 
DEBAJEETTHAOSEN DINAMANI SARMAH BIMALSARMAH 

UJJAL KR. GOSWAMI 
S.K. MEDHI (11) PARTHACHOUI)HURY AMBAR BARKATAKI 
BEGUM R. A. SULTANA B.P. SINHA MISS. NIZIFA KHANAM 

MRINAL KT. NATH 

ALOK DEB ROFIQUDDINAHMED MS. BARNALI MAHANTA 
DURGA P. MANDAL 

MS. B. CHA,KRABARTTY AISWARYYA SARMA MIZAZUR R. BARBHUIYA* 
MISS. NAMITA CHOUDHU RY . 

MS. INDRANI CHETIA MS. A. BARUA SANJAY ROY 
DILIP KR. JAIN 

MS. ANUPAMA DEVI MD. NIZAMUDDIN SEIKH MISS. IJUMONI THAKURIA 
IMT] LONGJEM 

SIDDHARTHA BAROAH DIGANTAGOGOI ARUN DEV CHOUDHURY . 
MISS. BIPASHA SARKAR 

S.R. RAJBONGSHI SANJIB ROY NA KUL KALITA 
K.K. BHATTACHARYYA MS.KALPANA60GOI(SARMAH) 

MISS. RINI SHARMA MS MUNMUN B. SARMA 
MS. MANJULIKA BAROOAH ANIRBAN DAS 

SHAMIMAJAHAN MISS. RANJUMONI NEWAR 

MS. MANJUSHA JHA MRS. INDRANI CHOWDHURY 
NILOUTPAL RAJKHOWA MO 

I 
 IRANGTHEM G. SINGH 

MD.KHORSHEDALI ANAN KR. BHUYAN RXDEVCHOUDHURY 
SANDIPBHATrACHARJEE 

ZAHANGIR HUSSAIN PA . LASH DAS SONIT KR. SAIKIA DE6ASHISH SAIKIA 
S. N. DEV PUZARI MS. BIPAAKKHI BORTHAKUR MISS. SEWALI KEOT NA~DANSARKAR 
DIGANTA KR. MISRA I DIPAK KR. DEY MS. MITALI MAHANTA I 

SOFIQUR RAHMAN 
MD. AFTAB HUSSIAN PARTHA P. BARUAH GAUTAM Kii. SARMA 

UDAY J. SAIKIA 
MRS. N. S. AHMED ISLAM AJIT KR. DUT-15A SHAHAB LID. MAZUMDAR I 

PANKAJKR.DEKA 
MS. G.R. MAHILARY MD. BAHARUL ISLAM (1) ABDULMANNAF IMRAN H. LASKAR 
M.K. MODI MD. TARIQUL ISLAM RAGHUNATH PD. ROY MS. BANASHREE GOGOI 
I.A. HAZARIKA ABUSAYED NURMOHAMMODSARKAR 

MISS. HIRAMOM bEKA 
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ISWARCH.GOGOI 

MISS BIJOYA SINHA 

MD.  KLIRBAN ALI 
SAHIDUIL H. SARKAR 

GAUTAM SHARMA 

MISS~. ADITI BHATrACJARJEE 

DHRUBA BANIA 

GAUTAM CHAUDHURY 

SATYABRAT DEV SARMA 

MRS.NIRADASEAL 

NARAYAN D. BHUYAN 

KULAJIT DAS 

MD. ASLAM KHAN (11) 

SAMIULMUNIR 

SANTANUGOSWAMI 

NARAYAN SHARMA 

MS. PANCHALI BRAHMA 

MANISH NATH 

MISS. REHNA BEGUM (11) 

MS. RAJI CHETRI 

KISHOR KR. BHANSALI 

DIBAKAR BORAH 

NARESH MARKANDA 

MRS. MAITREYEE BORAH 

JAYANTA KR. PARAJULI 

BARAN CHOWDHURY 

UTPAL KR. KALITA 

MS APARAJITASAIKIA 

MRS. MEERA H. BORAH 

DEBABRATA SAHA 

MS. ANIMITA GOSWAMI 

MS. MANOSHI SHARMA 

MISS. SATYAWATEE KONWAR 

MD. JAKIR H. KHAN 

BIJAN KR. MAHAJAN 

ABHIJIT BHATTACHARJEE (11) 

ARSHAIDCHAUDHURY 
PRANAB KR. DAS 

MS. MITALEE LAHKAR 

KHANINDRA LAHKAR 

MS. MANJU BOROOLOI 

SUSHANTAS. BAROOAH 

MS. S. HAZARIKA (BORA) 

MD. ASLAM 

PRANJAL DAS 

MS. PANNA SHARMA 

MS. MdNALISA KONWAR 

SANDI K. DEORI 

MS. M. CHAKRABORTY 

DEBOJITSENAPATI 

RAJKUMARTSINGH 

MS. B. GHOSH (SEN) 

MS. TASFIA HUSSAIN 

MRS. MEHBOOBA BEGUM 

JAI KISHAN BAJAJ 

MS. JAYATI PURKAYASTHA 

MS. PAREE GOGOI 

A. M. BARBHUIYA 

MISS. ARJUMANDA BHANU 
MS. KANGKI BORKAtAKI 

BINOY PATHAK 

NITYANANDA UPADHYAYA 

SANJITSHIL 

MS. JULIE MAHANTA 

MRS. MADHABI SAIKIA 

MISS. BABITA RANI DAS 
SANTANU KR. DAS 

MISS. DOLORINA PATHAK 

SUBHRANGSU DHAR 

PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 

SANJIB GOGOI 

ABHIJIT BHATTAcHARYA (111)  

SUDIPTO BHArrACHARJEE 

PRAHLAD KR. BRAHMA 

MS. JAGRITI RAJKUMARI 

KUSH RAM BORA 

MS. DEEPALI KALITA 

DEEPAK BORA 

DIPANKAR, PD. BORAH 

RAJESH KR. AGARWAL 

MRS. SA  CHITRA BORA 

SUJOYGOSWAMI 

RINKU MAHANTA 

JAIDEEP PURKAYASTHA 

ZAKIRULAHSAN 

MISS. RINKI BISWAS 

MISS. SHABNAMCHETTRY 

MISS. MANASHI CHOUDHURY 

SANTANU RAJ GOGOI 

MISS. SHARMILA DAS 

MRS. RUPREKHA DAS 

MS. ARPITA PAUL 

JOY OAS 

DHRUPAD KASHYAP DAS 

MS. SARMISTHA BARUA 

'MRS. PRANITA PATHAK 

MS. MOUSHUMI DAS 

MS. BULIE SARMAH 

MS. NANDINI MUKHARJEE 

NEERAJANAND 
GITARTHA PATHAK 

SANKAR P. BHATTACHARJEE 

MD. KOHINOOR ISLAM 

SYED MUSFIQUIR RAHMAN 

PUSPENDRA KR. MEDHI 

SANJIB KR. SINGHA 

MISS. NILAKSHI GOSWAMI 

MISS. MANISHA SHARMA 

GAUTAM RAHUL 

MS. ANITA VERMA 

TONGPOKPONGENER 
ANILGOHAIN 

MISS. ANUJITA BORA 

SANJAY KR. SINGH 

SANJIB BARUAH 

MISS. SOBHANA SAIKIA 

MISS. MOON BARUAH 

BRIJESH SHARMA 

MISS. RAKHI PATHAK 

RATAN CH. DAS 

NABAJIT NARZARY 

SAFIOULHUSSAIN 

NASIR UDDIN 

MS. N. M. BORDOLOI (BORA) 

PRAKASH KR. BOTHRA 

BIJOY CHETIA 

SUBHAJIT BANIK 

SAHADEV DAS 

DR K. UDDINAHMED 

MD. A. Q. AKANDA 

PRADIP KR. AGARWALA 

MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 

MRS. SADHANA KALITA 
ARUP GOSWAMI (11) 

MS. ARUNDHATI BORA 

MS. RITAMANI GOSWAMI 

SHUROTZAMAL SHEIKH 

SUMANCHETIA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 

JAKIR HUSSAIN SAIKIA 

BHUPEN CH. PEGU 

KUNTAL SHARMA PATHAK 

DEEPAK KEJRIWAL 

MISS. AMI SAIKIA  

MRS. RUB[ G. GOHAIN BARUAH 

MISS. JOYATI PAUL 

MISS. ANOWARA MAZUMDAR 

MISS. MADHUSMITA BAISHYA 

ABHIJIT DAS 

BIJOY KR. DAS 

JAHURUL ISLAM 

MISS. GITUMANI DEKA 

MS. HIRANYAMAYEE BARUA 

MD. JEHIRUL 1. AHMED 

MS. PRTIBHA DEKA 

MRS. S. BORPATRA GOHAIN 
MRS. MANASI DAS 

SYED S. FAROOQUE 

PARANGAM N. GOSWAMI 

ANOWAR HUSSAIN 

ADITYA HAZARIKA 

SHIMANTANEOGI 

RUPAK DHAR 

TAPAS DHAR 

RAJA JOY PHOOKAN 

MANOJ KR. SHARMA (1) 

ROUSHANLAL 
MD.ROFIQULALOM 

MISS. PRANATI DAS 

RATUL DAS 

MISS. BAGMITA SARMA 

MISS. R R. MAHANTA 

SANTANU BORTHAKUR 

MISS. MITALI BHUYAN 

MISS. SABINA YASMIN 

KISHORE KR. HAZARIKA 

MOYNUL H. CHOUOHURY (2) 

JONABALIAHMED 

BHASKAR NATH 

ALIN SARMA 

KULAPD. GOGOI 

H. M. A. MANNAN LASKAR 

BIBHASH PATHAK 

MD. JYOTSHNA ALI 

JITU BORAH 

MISS BABITA DAS 

MISS RUNMANI DEKA 

MISS MURCHANA SARMA 

ASHOK KR. BORA 

RANJAN KR. BHARALl 

BIJAY KRISHNA SEN 

MISS MEDHA LILA GOPE 

DR N.G. GOSWAMI 

KASHEM BHUYAN 
MISS LIYANA RAHMAN 

M. U. MONDAL 

MISS PARUL DAS 

JAYABRATA SINHA 

MISS BIJAYA HAZARIKA 

MISS SUMITA CHOUDHURY 

DEBAJIT BARUAH 

MISS DIPANJANA NANDI 

ABDUL KASHIM TALUKDAR 

BIKASH SARAF 

MS.AMVALIKAMEDHI 

BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 

SANJIBGOSWAMI 

SABYASACHI P. CHOUDHURY 

DEBA KUMAR BORDOLOI 

MANINDRA, CHANDRA DAS 

MULHOQUEAHMED 

BATU KRISHNA BORAH 

MISSBANDITADEY 

MISS JULI GOGOI 

MS.V N.LASKAR 
MISS RANJITAVERMA 

HARINARAYAN SARMA  

MISS DIPANJALI DEKA 
MD. ALAM GEER 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
A. HASSAN 

MISS SANGEETA SARKAR' 
ANJAN KR. DAS 
MISS-JAYACHANDA 
NITESH BHATRA 

MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEETKR. BARUAH 
,SULTANAHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 

MS. PANKAJA UPADHYAY 
THANESWAR SARMA 

ASHIM TALUKDAR 
ABIDALI 

MS.SIMAGUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 

R. PATGIRI 

DEBENDRA SAHARIA 

RAJIB SARMA 

MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 

MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 

- MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATACHANDA 

MUKUT CH. SHATTA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NAN[ G. KUNDU 
SHEKHARCHAKRABORTY 
OM P. AGARWAL 

RANABRATA BANERJEE 
MS.SUMITRASARMA 

MRS. BANDANA DEKA 
TARUN BORA 
MOTI RAJ ADHIKARI 
-MISS SABBINAYASMIN 
BISWAJITBURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL 1. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS.NAZNEENAHMED 
RIYAJUDDINANSARI 
SOURAViHARMA 
MS. SIMA RANI DEY 

rl 
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MS. SWARNALATA GOSWAMI 

MAINULH. BARBHUYAN 

MUKTI RAM LASKAR 

MISS BINITA BARUAH 

RAFICUL ISLAM (11) 

MISS KAMALA SINGHA 

MISSANUPAMAROY 

BISWAJITCHAKRABORTY 

MD. RAFIKUL ISLAM (111) 

BINODAN TALUKDAR 

MISS MINERVA BARTHAKUR 

MISS NITU HAWELIA 

RAHULBEZBARUAH 
ABU NASERUDDIN AHMED 

SUMITDAS 

SANACHOWBASINGHA 

YUN USHAHMED 
MISS RITA DEVI 

N. ANIX SINGH 

BANDAN KR. KAR 

BIKRAM MALAKAR 

LALIT KR. MINDA 

.
MD.FAJLEY K.R. AHMED 

AMZAD HUSSAIN 

PHANINDRA KALITA 

JITEN PAYENG 

MS.KABERIDEKA 
PRADIP KR. KALITA . (Il) 
SANTANU BORA 

KARABI KALITA 

MISS MANIKACHOUDHURY 

MISS RUMA DAS 

RAFIQUL ISLAM (IV) 

MASTERSHELIM- 

MRS. SUNITI KALITA 

MD. NEKIBUDDINAHMED 

RAJIB BORPUJARI 

DIGANTA BARMAN 

SAMIR DA 

ABDUL HASHEM KHANDAKER 

ASHIM KUAMR,BARUAH 

SANJAY SING H, 
PRATIM KR. CHAKRABORTY 

MOHD. iNAM UDDIN 

NEELOTPAL DEKA 

Ms. RUBINA SULTANA 

PARSWAJYOTI DAS NAIR 

MS.AYESHASIDDIKA - 

MS. BHARAT] MUKHERJEE 

MS. MALABIKA P. GOGOI 

SRAVAN KR. TALUKDAR 

HIFZUL 1. CHOUDHURY 

SUSHANTADAS 
AMITJALLAN 

ISTIAQUEALAM 

RAJIB CHAKRAVORTY 

LASHMI N. DIHINGIA 

RAKESH DUBEY 

DEVJYOTI CHOUDHURY 

PRIYANKU SUNDI 

SUBRATA NATH (11) 

MISS GITY KALITA 

ROSHAN MALOO (JAIN) 

MS.ONTIMASHARMA 

TAPAN ROY 

MOINULHOQUEANSARY 

MD. RAHMATALI (11 ~ 
MISS MARY GOGOI 

IDRISHCHOUDHURY 

MS. MINAKSHI BHATTACHARJEE 

JYOTIRMOY PATOWARY 

SHEELADITYA 

MADHORYA MAHANTA 

MISS SHEHNAZ RASUL 

RASIDULHUSSAIN 

MISS ANJANA SINGHA 

MD. ABUBAKKAR SIDDIQUE 

ABDUL AWAL 

SOHELALIM 

J AHID M. A. CHOUDHURY 

MISS JULFIYA BEGUM 

M.D. HOSNUL HOWE 

TRIDIB BAIDYA 

SANTANU KR. SARKAR 

PRASANTAS. DEKA ' 

MS. BINITA SWARGIARY 

MISS SNIGDHA DAS 

ATANU GANGULY 

BHARGAVSARMA- 

TALAT H. HAZARIKA 

DIPAYANDUTTA 

GHANASHYAM DAS 

NAYANJY0TI MEDHI 

MS. MOON MOON LASKAR 
DILIP DEY 

MANOJ KR. SARMA (11) 

MRS. JENNIFER ZAMAN 

GURVINDER SINGH SODHI. 

MD. GIASH UDDIN 

MS. JULIANA RAHMAN 

MUSTAKIM RAHMAN 

PRANJAL BORTHAKUR 

ASHOK KR. BORAH (2) 

MISS PALLAVI TALUKDAR 

.INDRAJEET SHARMA 

SUKUMARSARMA 

NAYAN JI SARMA 

RITU BARN A DEKA 

MS. MOMITA BARAH 

MISS LIPIKA DEVI 

RITURAJ BISWAS 

MISS SEEMA CHAKRAVORTY. 

SATYAJIT KR. SHARMAH THA KUR 

DR MATIUR RAHMAN 

MRS. P. DUTTA 13UJARBARUAH 

AMAL KALITA 

MS. MANJU AGARWALA 

MOBARAQUE HUSSAIN 

PURBADRI BANERJEE 

MRS. C. BARUAH TALUKDAR 

ZAKIR HUSSAIN 

MAZHARUL ISLAM 

MRIDUL KR. BORAH 

MRS. NANDITA NATH 

MISS KALPANATALUKDAR 

BHUPENKUMAR' 
MS. MITALI GOGOI 

MISS RULI BARUAH 

DIGBIJOYMANDAL 

SANTANU PARASHAR 

MS.'MRINALEE BHUYAN 

SWAPAN KUMAR DAS 
MS. ALPANA SAIMA 

MISS NASHREEN AHMED 

MISS NILAKSHI BARMAN 

sAIKH MD. A. PAHLAVI 

SHAH NEWAJ AHMED 

MRS.. ABHINANDFACHAKRABARTY 
MRS.NIBEDITASARMAH 

MANASH HALOI 

MI~SSUSMITAKANUNGOE 
MS. TEENA SHARMA 

MS. MANISHA SARMAH 

MISS BIJU RANI KALITA 

MISS BARASHA DAS 

SAMUDRAGUPTADUTTA 

MISS KABITAGOSilAW ,  

RAJEEBKALITA 

BARUAH 

MS.'AFSANA IRFA~ 
Mks. DIKSHA H. 

. 
BAROOWA 

M$. TRIPTI PATOWARY 

KRISHNA KT. DAS' 

N~YAN MONI HAzARIKA 
zAKIR HUSSAIN (11) 

ABDUS S. AKAN D 

MRS. SABINAYESMIN (11) 

MRIDUL MAHANTA 

MRS. SONGITA MAHANTA 

AbDULGONI 
TILAK RANJAN SARMA 

. M D. BAHARUL ISLAM (11) 
MOHENDRADEKA 
MRS. BABLI DA& 

: 
SARKAR 

JONE KUMAR SENAPATI 

bRISHALI SHEIKH 

MISS ELAKSHI DEKA 

MD. ABDUL AW~LALAMGIR 
KAMAL KISHORE GOSW AMI 
BHASKAR JYOTI DAS 

BIBEKANANDAGOGOI 

~HRUBOJYOTI C,  HAKRA13ORTY 
M. S. ARUNQHUTi BARUAH 

ARUNANGSHUDHAR 
MS. SHABANA AZIZ CHOWDHURY 

TAPANRANJANPEURI 

MANOJ KR. SARMA (111) 

MRIDUPAWAN GOSWAMI. 

AMLAN SARMA 

MS. MADHURIMA DUTTA 

AMITGOYAL 

DEBASISH SINGHA 

YADAV PRAN DAS 

JAGAT CHANDRA BORAH 

.ANGSHUMAN8AkMA 
MS. TINKU SOM 

MD. IMRUL HASSAN 

MS. APARAJITA BHUYAN 

BHUPENSARMA 
BISHWAJYOTI PATHAK 

AZIM HUSSAIN LASKAR 

Received from the ,executant, 	Mr/Ms .......................... ...................................... will lead 	And Accepted 
satisfied and accepted 	me/us in the case 

Advocate 	 Advocate 	 Advocate 
nd Accepted 	 And Accepted 

&V  
Adv 	 Advocate 

0!!  

(Printed and (Published bY  Gauhati Migh Court Bar Association, Guwahati - 781001 
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Pe,4;%'-9i7b-TZ1 -,RTWq1rV 

BEFORE THE CENTRAL 	-JIBUNAL 
GUWAHATI BENCH, GUWAHATI. 

ORIGINAL APPLICATION No. 63/2006 

BETWEEN: 

SHRI PRADIP KUMAR DAS 	... 	 APPLICANT 

AND 

UNION OF INDIA & OTHERS 	... 

	 RESPONDENTS 

WRITTEN  STATEMENT FILED ON  BEHALF OF  RESPONDENT  No.2 

Written Statement of R.S. Sinha posted as Under Secretary in the Union 

Public Service Commission, New Delhi. 

2.1 	1 solemnly affirm and state that I am an officer in the Union Public Service 

Commission, Dholpur House, Shahjahan Road, New Delhi and am authorised to file 

the present Written Statement on behalf of Respondents No. 2. 

2.2 That I have read and understood the contents of the above Application and in 

reply I submit as under: 

2.3 	At the ~ outset, it is submitted Ethat the Union Public Service Commission 

discharge their functions and duties assigned to them under Article 320 of the 

Constitution. Further, by virtue of the provisions made in the All India Services 

Act, 1951, separate.  Recruitment Rules have been framed for the IAS/IPS/IFS. In 

pursuance of these Rules, the IAS (Appointment by Promotion) Regulations, 1955 

[Promotion Regulations, in short] have been made. In accordance with the 

T 
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provisions of the Promotion Regulations, the Selection Committee presided over by 

the Chairman/Member of the Union Public Service Commission, makes selection of 

State Civil Service [SCS, in short] officers for promotion to the Indian 

Administrative S vice er 

PRELIMINARY  SUBMISSIONS: 
I 

	

3. 	This respondent is filing the present reply to bring out the factual position 

and the role of UPSC in selections to the All India Services as stipulated under the 

Promotion Regulations. 

	

3.1 	It is respectfully submitted Lhat in terms of Rule 4(2')(b) of the JAS 

(Recruitment) Rules, 1,954 read with Regulation 5(l)  of the IAS (Appointment by 

Promotion) Regulations 1955, the Central do—Vi7in consultation with the State 

Government concerned, determines the number of posts for recruit ment by 

promotion of SCS -officers of the State to the IAS during the particular year. 

Thereafter, the State.Government forwards a proposal to the Commission alongwith 

the Seniority List,, Eligibility List (upto a maximum of three times the number of 

vacancies) of the State Service Officers, Integrity Certificates, certificates regarding 

disciplinary/criminal proceedings, certificate regarding communication of adverse 

remarks, details of ~penalties imposed on the eligible officers etc. and complete ACR 

dossiers of the eli '*ble office 91  

3.2 LT:he above docurnents received from the State Govt. are examined by the 

Commission for completeness and after the deficiencies have been resolved and 

reconciled, a meeting of the Selection Committee is convened for preparing the 

Select List for promotion to the IAS. As per Regulation 3 of the said Regulations, 

to C 5 ~~~ T  I 
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the meeting of the Selection Committee is presided over by either the Chairman or a 

Member, UPSC. 

3.3 Eln accordance with the provisions of Regulation 5(4) of the Promotion 

Regulations, the aforesaid Committee duly classifies the eligible State Civil Service 

officers included in the zone of consideration as 'Outstanding', 'Very Good', 

'Good' or 'Unfit', as the case may be, on an overall relative assessment of their 

service records. Thereafter, as per the provisions of Regulation 5(5) of the said 

Regulations, the Selection Committee prepares a list by including the required 

number of names first from the officers finally classified as 'Outstanding', then 

from amongst those similarly classified as 'Very Good' and thereafter from 

amongst those similarly classified as 'Good' and the order of names within each 

category is maintained in the order of their respective inter-se seniority in the State 

Civil Service 
I~D 1~:— 

3.4 EFurther, the names of the officers whose integrity certificate is withheld by 

the State Govt. or against whom there are disciplinary/criminal proceedings pending 

are included in the Select Lists provisionally in accordance with the provisions of 

proviso to Regulation 5(5). 

3.5 EAs per the provisions of Regulation 6 and 6-A, the State Govt. and the 

Central Govt. are required to furnish their observations on the recommendations of 

the Selection Committee. After taking into consideration the observations of the 

State Govt. and the Central Govt. and the requisite records received from the State 

Govt., the Commission take a final decision on the recommendations of the 

Selection Committee with or without modifications in terms of the provisions of 

Regulation 7. Thereafter the Govt. of India, Department of Personnel and Training, 



a 
	 0 

	

M 

appoints officers included unconditionally in the Select List to the .  IAS during the 

validity period of the Select List. 

CONTENTIONS  OF THE  APPLICANT 

4. 	The applican,  t has made the following contentions in the instant OA:- 

That the selection of the applicant from the year 1998 to 2001 was against 

the available vacancies. The disciplinary proceedings stated to exist ag 
. 
ainst 

the applicant were drawn up vide charge-sheet dated 16.02.2000 only. As 

such on the 1" day of January of each of the years 1998 to 2000, no 

departmental proceedings were pending against the, applicant. As such he 

could not have been denied appointment by promotion to the IAS against any 

of the vacancies for the said year. 

That the departmental proceedings against him were closed vide order dated I 
16.7.2002. However, his name was included in ,  the Select List of 2002 

provisionally subject to grant of integrity certificate by the State 

Government. A PIL before the Hon'ble Gauhati High Court which was the 

basis for depriving him of his due promotion was closed by the said Court ,  

vide order dated 22.02.2005. In spite of this, he was not promoted from the 

Select List for the year 2002. 

It is settled law that a person can be denied his promotion only if on the date 

of selection, a departmental proceeding has been initiated against him and a 

charge memo has been issued. In the applicant's case, there was no 

departmental proceeding pending against him on 29.12.2003 and no charge 

C, !~-~ 
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sheet was issued against him. As such he could not have been denied his due 

promotion to the IAS at least from the Select List of 2002. 

(iv) That the departmental proceedings drawn up against him were false and 

fabricated. 

FACTUAL POSITION 

5.1 	Most respectfully it is submittedFt ~hat Selection Committee Meeting for 
04 04 	02-- 

preparation of Select Lists of 1998, 1999,2.000 & 2001 was held on 09.04.2001 for 

02, 04, 04 and .02  vacancies respectively. The State Government, vide letter dated 

05.01.2001, had informed that disciplinary proceedings were pending against the, 

applicant, Shri Pradip Kumar Das. On an overall relative assessment of the service 

records, the Selection Committee assessed as 'Very Good' for all the aforesaid 

years. On the basis of this assessment the applicant, Shri Pradip Kumar Das, had 

been included at S.- No.2 in all the aforementioned Select Lists provisionally subject 

to clearance of disciplinary proceedings pending against him as per Reg.5(5) of the 

Promotion Regulat 

' 

ions. The Commission approved the Select Lists of 1998, 1999, 

2000 and 2001 vide letter dated 26.06.200 

5.2. It is further submitted E,,that the Govt. of Assam vide their letter dated 

08.10.2002  forwarded a proposal to the Commission for making inclusion of the 

name of Shri Pradip Kumar Das as unconditional in the Select Lists of 1998, 1999, 

2000 and 2001. The Commission examined the proposal and observed that 

Regulation 7(4) of the Promotion Regulations lays down the following:- 

7 (4) The Select List shall remain in force till the 31 s,  day of December of 
the year in which the meeting of the Selection Committee wa's held with a 
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view to prepare the list under sub-regulation (1) of regulation 5 or up to 60 
days from the date of approval of the Select List by the Commission under 
sub-regulation (1) or as the case may be finally approved under sub-
regulation (2) whichever is later: 

Provided also that where the select list is prepared for more than one 
yearpursuant to the secondproviso to sub-regulation (1) of regulation 5, 
the Select Lists shall remain in orce till the 31' day of December of the f 
year in which the meeting was held to prepare such lists or up to 60 days 
from the date of approval of the Select Lists by the Commission under 
this regulation, whichever is later. 

Provided that where the State Government has forwarded the proposal to 
declare a provisionally included officer in the Select List as 
'Unconditional ".to the Commission during the period when the Select List 
was in force, the Commission shall decide the matter within a Period of 
ninety days (amended as 45 days w.e.f. - 13.10.2005) or before the date of 
meeting ;of the next Selection Committee, whichever is earlier and if the 
Commission declares the inclusion of the provisionally included officer in 
the Select List as unconditional and final, the appointment of the 
concerned officer shall be considered by the Central Government under 
regulation 9 and such appointment shall not be invalid merely for the 
reason that it was made after the Select List ceased to be in force. " 

In view of the above, the State Government were intimated vide letter dated 

09.12.2002 that as the Select Lists of 1998, 1999, 2000 & 2001 for promotion to the 

IAS of Assam-Meghalaya Joint Cadre were prepared by the Selection Committee at 
I 

its meetingheld on 09.04.2001 and approved by the Commission on 26.06.2001 the 

validity period of these Select Lists had lapsed on 31.12.2001. Since the proposal of 

the State Government to , make the inclusion of Shri Pradip Kumar Das 

unconditional was: made vide letter dated 8.10.2002 i.e. after the aforesaid Select 

Lists had already lapsed on 31.12.2001, the name of Shri Pradip Kumar Das could 

not be made unconditional as per the provisions of the Promotion Regulations. 

A Ot 
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th75.3. It is further submitte that the Govt. of India determined vacancies for 2002 

and 2003 as 08 and 'Nil' respectively. The, State Government, vide letter dated 

03.09.2003, furnished a proposal to convene a Selection Committee Meeting. Vide 

their letter dated 17.12.2003, the State Government informed that they were unable 

to certify the integrity of Sh. P.K. Das. The Selection Committee meeting which 

was held on 29.12.2003 considered the applicant, Shri Pradip Kumar.Das at S.No. 1 

of the eligibility list and on an overall relative assessment of his service records, he 

was assessed as 'Very Good'. On the basis of this assessment, the applicant was 

included in the Select List of 2002 at S.No. 1. However his inclusion therein was 

provisional subject to grant of Integrity Certificate by the State Govt. No Select 

List was prepared for 2003 as there was 'Nil' vacancy. The Select List of 2002 was 

approved by the Commission on 28.04.2004. No proposal was received from the 

State Govt. to make the name of Shri Pradip Kumar Das unconditional in the Select 

List of 2002 duringi  the validity period of the Select List. As such, his name could 

not be made unconditional in the Select List of 2002. 

5.4. It is furthersubmitted that a Selection Committee meeting for preparation of 

the Select Lists of 2004 and 2005  was held on 23.12.2005 for promotion of SCS 

officers to the IAS ~of Assam-Meghalaya Joint Cadre(Assam segment) for vacancies 

04 and 02 respectively. The applicant, Shri Pradip Kumar Das, was considered by 

the Selection Cornrm'ttee at S.No. I and OA of the eligibility list and on an overall 

relative ,  assessment of his service records, he was assessed as 'Very Good' in both 

the years. On the basis of this assessment he had been included in the Select List of 

2004 at S.No.1 and at S.No' OA in the Select List of 2005 provisionally subject to 

grant of Integrity Certificate by the State Govt. These Select Lists have been 

approved by the Commission on 15.05.2006. 
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5.5 As submitted above, the Commission can make the name of an officer 

included in the Select List unconditional only if a proposal in this connection is 

received from the State Govt. within the validity period of the said Select List. As 

the State Government did not furnish such proposals  in this case during the validity 

period of the Select Lists as per the Promotion Regulations, the name of the' 

applicant, Shri Pradip Kumar Das could not be made 'unconditional' by the 

Commission. 

REPLY TO THE  CONTENTIONS 

6.1 	In reply to the contention made by the applicant in para 4(i) above, it is most 

'~IFthat as per the information submitted by the State respectfully submitted 

Government in their proposal, a charge sheet had already been issued to the 

applicant on the date of the Meeting of the Selection Committee i.e. 09.04.2001. 

The Selection Committee had provisionally included the name of the applicant in 

the Select Lists of 1998, 1999, 2000 & 2001 strictly in accordance with the 

provisions of Regulation 5(5) of the Promotion Regulations. The said Regulation is 

quoted below:- 

"5 (5) The List shall be prepared by including the required number of names 
first from amongst the officers finally classified as 'Outstanding' then from 
amongst those similarly classified as 'Very Good' and therea er from tft 
amongst those similarly classified as 'Good' and the order of names inter-se 
within each category shall be in the order of their seniority in the State Civil 
Service. 

Provided that the name of an officer so included in the list shall be 
treated as provisional if the State Government withholds the integrity 
certificate in respecF --6f----s`uc-h an officer ------ o-r-  any ~proceedings, 
aepartmental or criminal-are p-e-ndi-n-g--a-g-a-i-n-st--Fim—or anything 
adverse against him which renders him unsuitable for appointment to 
the service has come to the notice of the State Government. 
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Provided further that while preparing year-wise select lists for more 
than. one year pursuant to the 2 nd  proviso to sub-regulation (1), the 
officer included provisionally in any of the Select List so prepared, 
shall be consideredfor inclusion in the Select List of subsequent year 
in addition to the normal consideration zone and in case he is found 
fit for inclusion in the suitability list for that year on a provisional 
basis, such inclusion shall be in addition to the normal size of the 
Select List determined by the Central Govemmentfor such year. " 

The Selection Com'rmittee takes into account the disciplinary proceedings pending as 

on the date of preparation of the Select Lists and not the- disciplinary proceedings 

pending as on the first day of the year for which t 
. 
he Select List is prepar!jd. As such 

this contention is baseless`~ 
151~ 

	

6.2 	In reply to .the contention at paras 4(ii) and (iii) above, it is most respectfully 

submittejEa—t the State Government had withheld the integrity certificate in respect 

of the applicant at the time of the Selection Committee Meeting held on 29.12.2003 

and as such the Committee made the applicant's inclusion in the Select List of 2002 

provisional. The said action of the Selection Committee was strictly in accordan ce 

with the provisions of Regulation 5(5) quoted abov;  As such, this contention is 

also baseless. 

	

6.3 	In reply to the contention made by the applicant at, Para 4(iv) above, it is 

respectfully submitted that the same comes under the purview of the State 

Gove!pment and their submissions may kindly be referred to in this regard. 

	

7. 	That save those points, which have expressly been admitted hereinabove 

others may deemed to have been denied by thisanswering Respondent. 

D 
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8. 	That on the facts and circumstances stated above, the Hon'ble Tribunal may, 

therefore, be pleased to dismiss the Application in so far as this answering 

Respondent is concerned 

DE QNENT 
VERIFICATION 

I do hereby declare that the contents of the above Statement are believed by 

me to be true based on the records of the case. No part of it is false and nothing has 

been concealed therefrom. 

Verified at New Delhi on the 23 d  day of June, 2006. 

~S WA ~ DEP NENT 
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;TRATIVE TRIBUNAL 

GuWahj;tGR%~HAT BENCH 

GUWAHATI 	r  

ORIGINAL APPLICATION NO. 63/2006 

SH. PRADIP KUMAR DAS 	... APPLICANT 

VERSUS 

UNION OF INDIA & ORS. 	... RESPONDENTS 

REPLY AFFIDAVIT  ON  BEHALF OF  RESPONDENT NO.  I 
r 

MOST RESPECTFULLY SHOWETH: 

I. Jagan Lal, S/o late Sh. Mange Rain, aged about 59 years, working 

as Under Secretary in the Department of Personnel and Training, 

Government of, India, North Block, New Delhi, am conversant with the facts 

of the case and competent & authorised to file this reply affidavit on behalf 

of Responden 
. 
t No. 1. 

That I have .read the copy of the O.A. filed by the applicant herein and 

have understood,the contents therein. I hereby deny the contentions made 

therein, unless the same are expressly and specifically admitted by me 

herein. 

That before replying to the contentions of the applicant in the O.A. the 

answenng respondent craves leave of this Hon'ble Tribunal to make the 

following preliminary submissions. 

16 
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That [the process for appointment of State Civil Service officers to the 

IAS under IAS (Appointment by Promotion) Regulations, 1955 is initiated 

by the State Government with determination of year-wise vacancies. Once 

the vacancies are determined, the State Govt. is required to make available 

the relevant service records of eligible State Civil Service officers who fall 

within the zone of consideration to the Union Public Service Commission. 

The Commission convenes a meeting of the Selection Committee. The role 

of Union of India in finalizing the selection is restricted to the functional 

requirement of nominating two Joint Secretary level officers as its 

representatives. After the Select List is approved by the Union Public 

Service Commission, only thereafter the appointments of those State Civil 

Service officers who are included unconditionally in the Select List are 

notified by Government of India-71 
— 1~ 

EThat Parliament in accordance with Article 309 of the Constitution of 

India read with Article 312 of the Constitution of India has enacted the All 

India Services Act, 1951 for the purposes of regulating the recruitment and 

conditions of the service of persons belonging to the Indian Administrative 

Service and the Indian Police Service. 

V""  'U'!U'  TT.A., +1,. All T,,A;. 	A, Under the All India Services Act 195 1, particularly section 3 of the 

said Act, the Central Government is empowered to make rules to. regulate 

the recruitment and conditions of the service of persons appointed to the 

Indian Administrative Service. The relevant provisions of section 3 read as 

under 

3(l) The Central Government may, after consultation with the 

Governments of the State concerned, (including the Stateof Jammu & 

Kashmir) (and by notification in the Official Gazette) make Rules for 

the Regulation of recruitment and conditions of service of persons 

appointed to an All-India Service ................... " 



7. //In pursuance of section 3(l) of the All India Services Act, 1951 the 

Central Government has framed the following rules relevant for the purposes 

of the present OA :- 

The Indian Administrative Service (Recruitment) Rules, 1954 

(hereinafter referred to in short as the Recruitment Rules) 

The Indian Administrative Service (Appointment by Promotion) 

Regulations, 1955 (hereinafter referred to in short as Promotion 

Regulations). 

The Indian Administrative Service (Appointment by Selection) 

Regulations, 1997 (hereinafter referred to as Selection 

Regulations). 

	

8. 	
A 
 person is recruited to the Indian Administrative Service under Rule 

4 of the Recruitment Rules by one of the three sources given hereinbelow 

through competitive examination (i.e. direct recruitment); 

by promotion of substantive member belonging to the State Civil 

Service; 	or 

by selection of officers who hold in a substantive capacity gazetted 

posts in connection with the affairs of the State and belong to the 

services other than State Civil Service. 

	

9. 	Tha~the Ministry of Personnel, Public Grievances and Pensions, 

Department of Personnel and Training in the Government of India 

administers the provisions contained in the Indian Administrative Service 

(Appointment by Promotion) Regulations, 1955 (hereinafter called the 

"Promotion Regulations") and is, therefore, concerned with the application 

in the matter of recruitment to the Civil Service from amongst State Civil 

Service officers and interpretation of any of the statutory provisions laid 

down in the said Regulations as the cadre controlling authority in respect of 

the Indian Administrative Service. 

I ~, 

10. It is submitted tha the State Government and the Union Public 

Service Commission are primarily concerned with reference to case for 



consideration of the applicant for promotion to the IAS. The suitable State 
Civil Service officers who are included in the Select List are eligible for 
appointment to the IAS as per provisions of the IAS (Appointment. by 

Promotion) Regulations, 1955. 

/In the process of preparation of the Select List by the UPSC, the 

-answering.-RtWendent,, as Cadre  Controlling Authority in respect of the 

Indian Administrative Service, is concerned with determination of vacancies 
and nomination of two officers not below the rank of Joint Secretary as 

members of the Selection Committee and thereafter in making appointments 
of the officers included in the Select List to the IAS subject to and 'in 

accordance with the provisions contained in Regulation 9 of the Promotion 

Regulations. 

Tha/ffie  process of preparation of the Select List for vacancies 

already 	i  ed begins with the list of names of State Civil Service 

Officers being. forwarded by the State Government to the Commission for 
consideration by the Selection Committee. The Select List prepared by the 

Committee is forwarded by the State Government  to the Commission 

alongwith its observations on the recommendations of the Committee. The 
observations of the Central Government are also forwarded to the 

Commission ,  thereon and the final approval to the Select List is conveyed by 
the Commission to the Central Government. Thereafter, on receipt of Select 
List, appointments 'are considered by the Central Government from the 
Select List on receipt of unconditional willingness for appointment to the 
1AS from the officers included in the Select List, accompanied with a 
declaration of marital status and also consent for termination of lien in the 
State Civil Service in the event of substantive appointment to the IAS. 

— 1/3. 	As regards the contention of the applicant that he should have 
been appointed to LAS and the charge-sheet was issued with malafide 
intention, it is submitted that the applicant was considered and included 
provisionally in the Select List for promotion to LAS. The State Govt. did 
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not make positive recommendations to the Union Public Service 
Commission to -make the name of the applicant as unconditional during the 
validity period of the Select List, there was, therefore, no occasion for the 
replying respondent to appoint the applicant to the IAS cadre of Assam. It is 
submitted that the detailed reply filed by the State Govt. and the UPSC may 

be taken into consideration. 
I 

That in the light of the above position and particularly the fact 
that the name of the applicant was not made unconditional during the 
validity period of the Select List there was no occasion for the replying 
respondent to issue notification appointing the applicant to IAS cadre of 
Assam in accordance with the statutory provisions of the IAS (Appointment 
by Promotion) Regulations, 1955. The Hon'ble Tribunal may be pleased to 
dismiss the application which is devoid of merit and it is prayed accordingly. 

Q A GtN LAO 
Under Secretaty 

Depm of Pefsonnei 4t Trg. emw-13191MMENT 

VERIFICATION 

I do hereby declare that the contents of the above Reply Affidavit are 
believed by me to be true based on the records of the case. No part of it is 
false and nothing has been concealed therefrom. 

FOR AND ON BEHALF OF RESPONDENT NO. I 

Place: 
(JAGAN I-ALI 

Dated: 	 Und(,Ar Secretaill 
Oeptz. of Personnei Et Trg. 

Gpwt. r.)f India 

DEPONENT 

(Advocate) 
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IN THE  CENTRAL AWIVISTRATIVE TRIBUNAL 
UUMMI B-MM 

In  the matter of s 

Q#X#N8*G3/G6 

$hft Pradip Kr*Das 

# + - - 	'Applicant 

_vG_ 

vnion of India & others 

'M - ~ OW Respondent 

obANO" 

in the matter of S 

written Statement on behalf 

of the Respondent NOO 

(Secretary to the Govern-

ment of Assgm*  Personnel,  

(A) Departmente 

ILL - 

written statement on WAhalf of the 

Respondent NOO to the application filed 

by the applicant:11 

1. Shri N,,C*Kisr&*S/o of Late sass. 

dev Misra. presently working as Joint 

Secretary to the owvt**f Assans Personnel 

(A) Department *  Dispur*  Gu*ahati-6*  do here-

by solemnly affirm and state as follows sow 

4 

q*ntkPL2.) 
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That &  i am the Joint Secretary to the 

Gevt.of Assam. Personnel (A) Department 8,Dispur . 

Quwahati-6* The copies of the aforosaid appli-

cation has been served upon Respondent No*3 *  I 

have gone through the contents thereot, I have 

been auth*rised to file this written statement 

on behalf of Respondent No#3.1 do not admit 

any of the averments except which are speci-

fically admitted herein after and the some 

are deemed as denied* 

2. 	That with regards to the statements made 

in paragraph I of the application the answering 

Respondent denies the statements of the appli.. 

cant that the authorities have deprived him of 

his due promotion. indeedEth—e State GOVterece-

mmended the name of Shri p*K.Daq.AcS (i.e., 

the applicant) to the UPSC several times for 

considering his promotion to the 1AS,,S*vt,*f 

Intia,pMinistry of PersonneJL OPq(;*& pensions 

(ROPT) o  the applicant was also included in 

the Selection List provisionally subject to 

clearance of departmental,proceedings (grantin g  

of integrity certificate) 
i!-i 

3* 	That with regards to the statements mate 

In paragraphs 2.3 & 4,1 of the application otho 

answering respondent has nothing to comment or, 

it* 

4* 	That with regards to the statiinnts 

made in paragraph 4 * 2 of the application.ans- 

( Contd.P/3.) 
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-Vering respondent denies the f act that the 

applicant has discharged, his duties *ith his 

best ability and *ithout any''blemish to-any 
, quarter* Indeed/a departmental proceeding 

,kas dra*n up by the State Govtoagainst the
~ 

applicant QhIle he .  *as *orking as m OD &  Assam 

Vouriam Development Cet.porati*nLtd,(;uwihati, 

Acc*rdingIy,,the Govt*of Assam after.proper 

enquiry close the Bait E)6partmental Procee-

dir* with *arning to the applicant to be 

more careful in future,  in. the matter of 

fol-loidng GWVt AUIMS/Re Vulatiefi/j, netructi one 

and close& the said 'deparmental proceeAungs 

ind finally disposed of vide State Govt*s 

Ordek NO*AAP-*30/97/Pt/~4~62 0 D& t*d*-I-6*7&2@6I72, 

a copy of the order xate**'16 ,w76-2*$2 

is annexed here*ith and marked as Annexure ~ 

5 	That *ith regard to the statements 

made in paragraph 493 of application# j~_ can 

-be referred to the aforesaid paragiraph -.2 of 

the *ritten statementb, 

6,6 	That Qith regard-to the statements 

Made in paragraphs 4,p4*49,5 0 4*69 4 * 7 & 4*8 

of the .  application*  the hiable deponent - begs 

yised proposals,for prepa- to state 
t;at'Fre 

ration of'SeleCt List of StateCivil Service 

officers against 2 post for . the year,,1998, 

against 4 post of ~1-999* aqain 4 post of '2000 

*ere for*arded to upSc- 'by State Gevt *.vide 3 

letters Dated *12-12-2064W  
Purthe 	posal for preparation of 

Ere  
Select List Of officers against 2 vacancies 

contd*F/4.) 
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-IJ 

for theyear.2001 was also foiqarded to . UPSC 

vide State Govto,letter Bated*5-1-w2f!~-*] EIn al 

the proposals.,cettificate showing Departmental 

Procedding (Charge Sheetted) pending a4iinst 

the applicant *ere issued aieng with the af*r-

esaid propes 

AccordinglyEthe C-*Vt.*f India tMinistry 

of Personnlel * P.G*&Pensions.:incl'uted the appli. - 

cant in'the Select List of 1998#1199902000 and 

20'01 provisionally subject to clearance.in  the 

Disciplinary proceeding pending againO the 

applicant vide letter'Vatedo27"Go62001 ,  

Thereafter 
e 
 UPSC communicate& a 

letter Dated o .900 ,12*2002 of Govtoof Assam stat-

ing that in accordance with. rejulation, 7f4),- 

of the I-AS (appointment by promotion) re'ula-

tion 1,905:o  the Select List remains in force 

ti-11 the 21st December of the year in *hich 

the meeting of the selection Cong ittee held 

or upto 60 days from the dqte,of approval of 

the Select List by the Commission whichever 

is lateri The  Select. 11st of 1999019,990 2,000 

and 2001for promotion of Assam Segment to 

the IAS were prepared by_ the Selection Commi-

ttee in each meeting held on 9.4-01 and 

approwd by the Commission on 26-6-Ol e  The 

validity period of thoseSelect List-thei re-

for lapsed on 31-12-01 and accordingly the 

request of the State Govt*t* declare appli. 

cants inclusion in the same Select . List as 

unconditionally cann*t ~ be .,accepted 

Furthe~'#La proposal for filling up 6 

~racancie- s of ACS"Officer's for the year,.2602 

was for*arded to VM.Vide State Govt v letter 

Datedol* 9"03, x n the said picoposal'it *as- 



M 

I 

4~- I 

5 

mentioned that the Departmental .  Proceeding 

against the applicant has been concluded 

and - he is exonerated frm the charges fra-

me& against him q ,  

CHO*ever# Integrity Certificate *as 
Oithheld, , due to the pending of the vigila-

nce case against the applicanteAccordingly 

the Gvvteef India s included. the name of - 

..-Shri P.*K*Das in the Select List of 2002 

provisionally subject to grant, of Integri. 

ty Certific 

Further.it is stated thatEh-e State 

Govtosubmitted 2 proposals to the uPSC for 

preparation, of the Select List of jkCS for I 

Pr4motion to IAS for the , year 2004 & 2605 

vide letter Datede25#-8-04 & 2fo,9o2$65 ~, 

In both the proposals the name of the 

applicant'*as found against serial No. 
I 
 i, 

Shri Pradip Kunar Das has been included 

in the Select List of 2004 k 2005 provia. 

sionally subject to grant of Integrity 

certificate 'by the state Gwt ,evide Govt.*  

of India *Ministry . of Personnel,, P e oi and 

'Pensions (Deptt o of Personnel & Training) 

letter No ,* 1 4015/2 003/2065-rAISII)-Ao Dtdo ' 

13-6-2001:6~6. ',C'Opy enclosed,6 

Copies of the proposals vidle '3- 

letters Mited*12-12-2006 propqsal ~ vi#e 

letter B4ted*5-l-2$G1#UPSC$G letter 

Dtd,9oA2-2GG2,O  Statels Proposal 
I 
 Datede 

leag-*2003. letter Dated_*15"l 
. 
1**2 003,, prop*. 

Sal Dated,.25-8-2004 26.9-2945 are 

Cqntd,P/6.) 

12 
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4&_ 	annexed here*ith an marked as Annexure-A630  

c o ariE.FoGsH and 1. 

70 	That with regards to the Statements 

made in paragraph 4*9 Of the application 

the humble ans*eri'nw respondent has nothing 

to cat ent on it*- 

9* 	That with regards to the statements 

made in paragraph 4*1 00 4,11 0  4 * 12 and 

4.13 the humble ans*eriny respondent relt-

erates and re-affizms the statements made 

in paragraph 6 of the *ritten statementw 

g o 	That the grounds act forth in the 

application are not go" ground and naviaw 

'no merit and is liable t* - be dismissed*'-'- 

N  SOOM 

1~ 



VRRIFICA, TION 

shri N. c -Mi sra. S/o Late Basudev Misra",, 

presently *'erking as . ioint,Secretary te'the G.ovt*ef Assam, 

Powsomel (A) Department. Uspurerouwahati-6a do hereby 

solemnly verify that the statements mat in this *ritten 

statement and paragraphs 

are true to my kn"ledge. 

Those mate in paragraphs 2-, 

are being matters of the case derived therefrcmp *hich I 

belie*e to be true - and the rest are humble submission 

before this Hentbie Tribuna16 

i have not suppressed any material facts of 

the* case thereof*. 
&-YV 

C6 	t 	o 

DEPONENTw 
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Conf ide nt i al. 

NO.AAP.36/97/Pt/502, 
CP0'V*ERMVV;VT OV J%f3S!%M 

0F:r 1i\Y 1 T_MLW1.'.  OF PTA' "_SC) ,4 P1_7 L 
SE.CrW111;J`12,T (ClVIL) DISPTJR 

CMIM-UiTI 	781006. 

D ,-1 tc-.0 Disp-, ,r, the 1 6th July, ~ 002. 

OPURS  r 3Y  T-1-JE (,,OVLi~Nok OF ,  

int dopartatui-ital proceeding was drawn -up Vide 
show cause notice 	dated ~ 16-2"2000 agai.nst Shri 
Pradil; iomii~, r i)as, 	-Ile  A 	 joint etary to the Covt.of 11SS011(, 
Tourism Del,-~ axLme~rjt for E)11(~QCzdly coiranitting cel: - E~Ijn irreglll ~,  
during his tenure as 11- 	

ritie~ s 
anaging Director, ! ~ssatn 'Plains Tribes Llovelopment 

Corporation Ltd. Guxqal-tati i and 

Whereas, in his wriLt( -;,.rl St ~jtcvtent of &1fel-Ice. Submitted 
vide letter d ~Aed 4-7-2000 31-1ri Pti ~dip 1(uniar Das, 1 ,,CS the then Joint 
5QcrC-tF1rY to, the Covt.r .)f- PiSS ,1M, Tourism Department denic-_~d the charges 
framed against flint i and 

Where,as o  aft(----r caretill cxamincition of the ;-jritt e  n statement 
0 f d efe- n c e 81)bnUtUA by Shri D ~ts nnd the niateri ~ ,,Js on records it was 
decided to hold an enquiry intc) thc. chargL.s against 1 111T,  and accor(Jin(lly 
Shri 6umeet Jeriltfl,11-33 , the then COMis-sion(ir & t3ecretary Lc,  
Of ; -~ssclm , Powor. (Electricity) 	jqas appoi nted as Inquiring 
-%uthority to conduct tfie-- enquiry into the cliarces against Shri ] - :as ar ; (3 
subinit onquiry report at the earliest vide order NL)-J-,AP.36/97/PT/319 dated 30-10-2000 ; a nd 

Whereas, thc Inquiring i%uthority VRIe his 1;~Atc-r 1,i 
I 
 o.8/ PC0M/ENQ/PXD/2KI dated 1 6-7-2001 Sul-Aitted hiss enquiry I- Ep( 	a d _)rt 	c  

the 	
Whereas, on perusal Of the enquiry report submitted by 

Inqu' ring "thoritY it is lEound that OnlY the charge No.4,7,9 
and 12 out o f a ll togetfler 

12 numL.,er of c1larges  ag,.Iinst Shri Dos 
could be proved by ti lt-, Inquiring IoithoriL.y ; --.nd 

Wherear~ , z)ftf-!r caref-ul ex,-qjllr) ~~ Li ojj  ( ,f  the enquiry report submitted by the Inquiring 	)n~j Ule avpailt'Y_lc! records, ti-le  chargu,  00.4,7,9 and 12 wl -lich were fuu116 tO hG Proved by t.1-te Tn(.yui ri n( , 
Authority are alsO not f ,_)und ccjnclj ~jsivuly provcd 	Shri P.F.Dr!s, 
I'CS and accordingly it i s  decided tc)  cl(~,_ E, t  1 . -1 

e dcp;: ,,rtment,-U Px'oceririing 
itil a warning to the ch,:,I-ged offi cer to  be  wl 

ar( -Eul in future in th-e nwc~ tt c-r of f011owiny 

C(-)ntd ........ p/2. 
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!Iccordingly, ~ Lhe ('Tovc--rnbt' of 4)ssarkl is pleased to 

warn shvi: 	Ktimar Dc-)sl '  A.CS, pre 8(~!ntjy r)eputy cccaiiissioner, 

Cach,- t(.-  be. more careful in future in the matter of 

foliowing Govt. /Instructions tind c1cse the 

deparLM(int ,-,11 yroceeding drawn up agaj ..nst Shri Pradip Fimar Das, 

-2000 and 36/97/PT/191 dated 16-2 

thti3 t.N,,  i.Jc-':y)iFrtiTwntaI *,..rr)cer,:,:ding is finilly 

By order zand in the tIMC-1 
--)4 the Governor uf 

Sd/- J.P.saikias 
Soccr(itary to the Govt-of ESSE"I'l, 

Personnel (;,)  Dep;irtment. 

M(-Il ~io.t,',O.l ~AP.36/97/
`
Pt/``502-!,. 1)ated i)ispur, the 16th Julys. 2002. 

copy to 
!Shri Pradip Kv,,mar Das,14CS, Depity conunissionf.: ~ r, C ~~Ichar, 
S, 1 1 c Ivi r 

0 The Corwis6ionur & sccrt,tary to the ( , t:)vt.()f j,.9rm,Fini!ncc .7 

Departlne'nt, -  DiSIA117, ("UW,h ,,t)ti-6. 
The Coftiissioner & secretary to th ~! Governor of- )-ssani,Di,43j, ,t.w, 

p.p.S. to Qjie ~- 	 G'uwabati-6- 
P.81 . to Chief Socrct ~Pxy,Guvt-Of 
Shri Siimeet Jeratti,jliS,I)irc!ct.or,(4'ovt.(:)f Indicrip 1)cptt.,Of 

~ inat'C(2 Iqew Delhi. Air- S,MiDiStrY ()f r Economic A,-Iffl 

Personal file of 5hri 

j3y orcl ear- etc. 

etary tu the- GlJvt Corwiissicned 4& 	 of ;,as, 
Personnel (10  , Dcpartnient. 

r 

I 
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0c)Vr,.RNt4NT CP ASSM4 

CP 

i  7 	006 

mber,2000o 

GMtj.~ .-, Holly .. ,,Tiwar. I 
~ XOOX-,Secr4 ~ry (Alt 

h pur 

	

.. 
, 	. 	!, ~ O ,  

	

Vpdet, ~kss.gm 	Of" the 
".I 	

ue 
, 
Mg "elle, 	 - &nd 2000 

f Indial's vernment 0 
In inviting - a reference to the. Go 

of- 2#2-00.0 
H a lioW iltte~ 	0 ".41  

ke 	'~, l 	130-y- - -.1,11 t A 1: 	 Of ;.,AAgarg j  clu;~~ng the 
'the 

5 40d 047 1  tes OeP "VOIYO ~ J). tam 
b 'dial, yjOiej.%~heiX 94. 90qm' 

Y  
act law 6d.,,h  6.j2' 2pop(cop y enc 

Uent 
ji'ditod 61~ 12-~2000' 2( il aged) 	.47 	DA haLsTtWd!fA0 #0 
'ins t4j id 

of 47 is 0 04" 

A."  1-i 

 411. 
	

' r  
1-' 2000# It m&Y VO mentioned 

-#j'jjt144re,  f ixed vide I et ter dat 

that as on 1-1-1998 the 
. 
number of Of f ic or' a (11C8 a - 

nd . NCD"SCS 

die~ this State Govt, 
against the P -69ti In*  the proplatXap 

t 	for 1998 
w4s 40 *  As the coiling of posts in h6 

e select 	
rep ,required 'to be p 

was fixed at 42 0  th 
*or, pFeparatian 

ared for 2 po,ts. 
~S,0* 0 fA 	 x4tianx 91 is ~nd 

herewith fOr jEAvOur Of On taking hooessary a 	*' ~ Tbe 

A: 	 A 01 L 0 ~ng q, , , i I.. 	- 	. 	. I 
tiats 1, b ht " ~ 	 . 	- 	I 	" -, W 	. 	. 	. f ~ 1  k 	. . 	-.J ,  PK4 

-4 va, 	X9,qr, ok 8  
AtUp 

	

e... 	for ~k 9 

r age of the 'calculating the uppe 

Statement showing the position f ACRO 94 'the 6 eligibbe 
t 

fiff icerz. 
n_09mmlin ic atio of, adverse 

TJ 	Certificate regarding nO 

prqqr roparks iih 
Ce ,r~ t if ic ik to 64 

'b 06h,'k 610  10~  i v 1d 0 end 'hich no reproseniitidt hais-1 , 	i 	I 
v*r 

the time or .,.p ~b ,pission of reprosentatiON iM 6  
n Certificate regarding AdbmissiO 

ision adverse remarks in ACR but Govto dec against 
thereon is yet to be takene 
Certificate re4larding departmental proceedings 

Con tda 	*2 

0 



'of. WS andNap—SCS of f icere now in pos itlon. 
v u~ 

b 	 -'The integrity certificates have already been furnj
~ 

5 .comm '-Ission vide letter NO.AA1.12/2000/1 '  

	

ahe 	 11 dated 

The CaRGDdsaiors af 30(thirty) eligible Officers 
wd~e sent to.Commissif.in . vide letter N0,AA1oj2/2000/70, dated 

;1-9-2000* S%mo more ACRS were 
. also sent-to the Commission vide 

A letter No-bAA1ol2/2000/95. dated 1 6-11-2000 and letter NO.AA:r,12/ 
2G.0g/lj_jtv,,  -dat ed 6-.12-2000. The ACRS already sent 't -*': the 
ion alsi o "Inci lude. the ACRs of the officers named in 

. 
the enclosed 

propos,41 for preparation of the select list of 1M 
2 ,*, ' )p 08 L6 

I t is clarified that. in,.,th 
service,this St at dec any 

'66 	
POS t8l which 

RcRn-*SCS' Officer by a vilb 	en~ 494 
P- !.I Are 4W  t A 	~ Pcs 

ofucari f 6r ,  . 1098 . y.: kin djy,-~.bei . r'  ;u 
, 
3, 

a 6; The prolp6ji I f Gjk pr .  pd-tat:16 , 	f I te of 
'bf 	or ~tho: yea'Is 1909" 4krid ' . .0-00; iW116 	q. Sas 	'r 

e  p ar'-ately'. 

j:  

	

Vpder Seer 	-b-6y-t ok xis a lk M 
M&A 	.12 	44,Aj Oh A" AL 

	

1. . % - 
. 	 Led 	."Puts . 	12th Do"i  mb~ri . 2000, A6 , 	 .P e Y. 

Q  
Thi ~.4-,,,Aea ro tar ;tci. th4 Govtjof -India 
P*04 Po 	 kmibO try 	Ve sonnel, 

IL  W  h*, bb 	 'New 

-The'Chi-if ,  de 	ary t' Chi' 

"i All 

by.,  brditk 

'to thi~ i- 

z: 

P, 
S ~ 



owe 

~~. Q_ — 

—T !C13LE S25:73  C, 	 z 7.n 	-r i,- 	7 
LT —M ,]):t 	AV 	T-1 	 777~ 

f)-7 	 T 7) 
r"TT f-%r 

C, 	 T F I APPOIN'='T Tl.~  -2,1 S -Y P-RO.%;,OTT,-,_q. 	 LI S T 

7  
I 

t 	- 
Name 01' c-f-I".]-cers im 	L'a te of  . 	. 

3 
I ~%neather held 

1 	1 
— 	4- 

11 .~Jaie -o.-T' 	Date 	of. - i Pr  0 	Cmn i ^ ~ ; +_ ~ o r- 	b _-L 	t 171  _b 	L,~q- ,U_Ive t su ,  s ~-  T_ 	I 
on-~- ' 1~ 	Clriu,OuS 	tcontinuous 

T t 
as on, Jas De IPRUI  ty 	iin IAS pos- 

Collector 
itS '-  

'-equivalent I 

po,  

4 6 

pm:zz"I-Irs 

I - SIIri Gokul '-h; - Sarma 

2 . 

1-3-1948 -~Oubstanitive - 1975 , 

2  7,  19,  7 7 7 . I  . 1 5 3, b s t, an t, iv e 

~Ti Penaitv of 	0- L 3 incremen't-S 
W-,  th cumula-ti, -v -e -  '_ - a-lid StOP-agrre 

	

n ~' 	
Z_ 

oL' 	 -0 - 	years was J-,,If2.j,+_ 
ed vide  crd er 0.  A- P - 143 / ;L 	Jr, 87/300 
dated 25.9- 01.7,  on ccnclusion 0,  L 
Departm-c-tal Proceeings ins -t—iZu"ed 
arra-instu 	shri G.C.Sama filed 
a xv-rJ-t pe -t- it-on r-2-7-1  st-eered under 

S / 	i-71 the Holriourab]'_- CJI.Vil F-Ille No-33"O' ' 0 
Gau-11-ati Hi-h CoL, _-rt,-_ U__ — 	 t the Govern- 
meant above 0 -n-ler.  As -he ab ove_ci 
Ft 	 k. e i. S s t !I p endin g 	h e ori 
s e 10 	0 1 -hri Q - C S az"ma h a s ri  c +_ 
be---. di_sturbe~d althlough'his juniors 

	

_(excer,t sis. -z 	e- I 	ei~~ . , 	- -/ ~ 19, 27 3,28 :& 29) b 
promo -tc-d to Senior G-rade-I wh -*ch is 
a.m.m.-edia-t—ely higher tharLI Scenior Grade-TT 

Shri: G.0 - Sarm, a)
. 

held by h--,m 

has be---n instituted ag~ninsl.-  him. 

Nil 
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NO.AAI.34/2U00/21, 	 r-A ryx el-ef - 

GOVFPMHTAqT OF ASSAM 
NEL t A TTMHT.P OF F1 -.:PS0N0E1, ( PERS014 

ASSAM SFCRETARIAT (CIVIL) DISPUR 
GUWAHATI s 781006., 

D4ited Dispuri the 5th Jan./20 0 1. 

To 	The Secretary, 
Union Pulvlic Service Cimmission, 
Dhelpur Ifiviise, 5alijaharl Rni4d, Now Delhi-11UL1 11. 

Kind attention i Smt-i.Melly Towari. 
Under Sr.-cretary). 

Sub 	I 	PropebRI for preparaLien of select list of 
SCS officet3 fm.r 20U1,  for proMeLion to IAS 
against 2 vacancie:i uncienr Assii!11 wing of Lhe 
AssQM-Meghalaya Joint Casire. 

Sir, 

In inviting a refe.retice ,  to Lhe QovL-ef-  InOia, 

D ejlartnit~ nt. of -Personne! A. Tr ;Aining lt"-LLe ,.r lie. F. 14015/30/--, 

2000-AlS(I) ctd ~ .. 19-12-2000 by w1iich instructions weir" 

issued to Lhe Union Fublic St~!rvice Con -miission for 

prepar-Rtion of Selc,, ct li ,,,Ls rpf 	p 1.). - officers for romotion 

to IAS against :  2 v-kcQnc1(!-,, .,, for 1998, 4.v acancilms f or 

1999 anO 4 vacancim-s for 2000, 1 iRm tU inctc- 4 to say th ~wt 

revi5ed prepq9s,~ ls,.f-.fDr 	of -S-nlect  lisLs mf 

13CS offic(-r,.,3 in accorcirtice with Ll -n Cmvt.mf India's 

instruction regartiing 	of viac ~alicins for the. 

abavc Lhrf~ 0 yo-qz(f, fic~W- alreia6y bven forward(44 Lc,-) Lim. 

Unirun Public L;f-rvicc commisnion. 

In ~zdoj.tioil to thr! above -  1 0  VQCiA nCieS, twc 
a, raL c v.cancles li ~,-ve- in thei jim ~intimt* occurreci. because 

Shr.L Miallaralijan Dias,1A.'3 (SCS : 89) ht~A pxeceeoed oil 

voluntiary reLirement w.c.-,.f . 1-12-2000 anci 1511ri Matahir 

Ali Bork)huyan IA,,S (SCS 1 90) Ilia.-i jetil. - erA oil aLt.aining 

the -a(je of nuperiannuaLion oil 31-12-2UOO. As PLr Umft 

rules thesm tw ~; vacancies liiive tc. 1, e consiojere4 by th-c 

Selection Comfi ~ iLLt~, c of: Lhe U.P.S.C. for pr("% , aratitan 

of Hie,- ~;elect list of :  2001. in t.he interest of Public 

service., 	itattne Govt.l.rojosc to fill up these tw ,6 

v,ac-imcics of 2U01 b y  1,-rcN jj(~ tj~ ojl mt, , ~CS officers. Accordiinqly 

a proj.:asal I-or preparatiem nf Scic-ct list of 5CS officers 

L 	iai:Ocsi here 2,vwcancj.r ~.i of 	-)0-1 	lorw 	With . 

C *fit Gi. '. . . . . P/2,, 

I, 
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Thf-- proposill 	inclurle-3 	ti-1c. 	fol.],owing 

 A list Of 	16  eligil)l e  officrrs as on 1.1.2001 in 

order of seniority. 

 A statement 	showin( 	sition of ACRS ,  of ~ the.: t4e po, 

16 eligible officers. 

 
-vn of a4ver8e Certificate regar6liny non-communicatir 

remarks. 

 Certificate regilrdilic-1 ceDull"llicaLed. 	adverse remarks 

in ACR against wi-Ijuh no' repre sent ation has been 

re.ceiveei and the time for suL-elission of represtnta- 

tion is ever. 
Certificate reg;areiing sul.)juission of representation 

against a6verSc rentarks in P ~CR bUL G 0vt. decision 

thereon is yet tO L 	t- aken- 

A 	list 	of 	oificors 	~j g;airjst 	vilic.m Drp-0-rLnIenLal 

procecoil 	iA(cIldrYc ,  

-A list of IAS &fticcrs wha,  are holding p . 
o~~ ts in the 

4,..premotibn quotp. 

rs f tI lt . 1 E) of f icr 

named in the Proposal iari,~% with the linion Public riervict% 

	

j rl.tj,- 	- 	-uired for prr. ~ paration , g rity certificwte,  recl 

of  Select list  o f 	efficrrs for 2001 will 1--le se"L 

sep'arately- -  
A cmnvvni?-l1t 	r)referahlY within 

31-12-2001,m;,y kindly br fixec4 for preparatien of  Select 

- ate 	nt aiq;linst lists  of  ,.;CS 9 E,  i cc,, 

	

f 	r s un<-jer t-jlis SL 	oew-ri e 

the 	 pective ,sij,  , le  ~ ac ,~; , _ ics  as sil(lvwrl  in the re 

p 
I 
 roposals for the 4 yc-@rs from 1998 to 2001. 

Yours faithfull-Yo 

I2NR.D.K-G0I 11kV 4  
se-crctary to UP' (310vt- 

Mf 	 (A) j)ej. -)arLjrj(*nt 

/2001. 
Menim NO AA1. 34/2000/21-A: :D ~!te-!% J )isP11r, t11(_ 5t" Jan  
C Spy to : - 	

' 

 India, Departn)etnt of 
The SecrCt-Iry trD the (jQvt- () i 
p e 	Anc, HM4  IX" 111i _ 11U001  ,r.3G)rjnp,j & 1.11rail 	-1 
(Kind ;attentio.n 	Shri R. Va.i.dyanathiarl, 

f tl l(,. @ I-c)ve 1)r(!)I -,OsRl 
una3er Sccrrtary). 1% cOPY 0  

ghalayav lie 
2. 	

ta)  t1 le  (7,mvt.mf 

Shillong. 
By order e%Lc-, 

L)P-D.K.G011AIN 

C 	
tiln (;oyt.af AsSam tQ 

pr-r1,*,or)rIf*1 	j .)ppa;rtrnent 	DIspur 



-,-ER ASSz_M WING OF THE' ,jAR ~Z  CF ET  T, 	3CS OFF1 1.. RS U1:7 ASSAM-MIEGIHALAYA JOI-N-T CADRE IN OR-DER OF Th~EJR SElYIORITY 
OF THIE S-TELECTION COMMIT-TEE OF THE U.P.S.C. FOR PREEPARA:TIONT OF F R E S H S E,  L ,  E,  C T LISIT FOR 	A-PP0.117rMENT 

s PROMOTION. 

_~jme Of off icers in Da -te of Whet-her held Date of [Date of 
_tder .  of seniority. birth substan 4l-,, .;-ve ontinuous 1contin uous 

-Ment appoint officiation officiation 
in ScS as on as Deputy in IAS Pos - 	Remarks. 
1.1.2001 Collector 

or its 
equivalent 
post. 

1 	5  2 	1 	3 	4 	 5 	 ~7 

Shri Gokul Ch.Sarma 1.3.1948 Sulbstantive 	1975 	Ni 1 	Penalty of stoppage of 3 increments with 
curhula tive e±f ezt- and sto-or)aqe  of Dz-omo-
tion f or 3 years was inf lic-tcd vid; or6er 
I 	P lqo. AA, 14.3/87/300 dated 25.9.95 on con-
clusion o -f De;~~ ar`Zme~tal Proceedings insti- 
-U -1-- ed a-j7-.inst him. Shri G.C.Sarma filed a 

wr- 4-  netition registered under Civil -Rule 
Ho" 3316/96 in the.Hcnourable 137u'waIL-Lati Figh 
Cburt against the Government above order. 
As the abo --.1le Civil Rule is still pending. -  
the origin-il senicritv of Shri G.C.Sarma 
has n-t been disturbed alt'hough his juniors 
na- 

	

n, ed at . s-is,, 7 2..; 	16 - have' 	_n promoted 
to z>enior Grade-I which is immediately 

Grade-II beld by him higher than Senior G 
,V 

(Shri G.C,Sarma) . 

Another DenartmentJprocee ,~ings has 
been instituted against him. 

Shri Abhay Kr.Verma 27,7.1953 Substantive 	1977 	Ni.1 

con -t- d. . 



7~ 7 3, 
-------------- ------------------------------------------------------ 

6 	 7 
2 	

4 
------------------ 

5 -------- --------- 	----------------- ----------------- 3 	
...... 

T 
---------- 

Kumar Das 	16.3-1953 	substantive 	1977 	 Nil 	Departmental proceedings (charge 
_qhri PRadiP 	 sheeted) is pendlng.fiis name was 

included) in'the 1996-97 Select 

	

2 -0 4-19 52 	Subs""antive 	1977 	 Nil 
,jrj Longki Phangcho(SV. 

	

wami. 25-11-1951 	Substantive 	1977 	 Nil 
Shr! 'roy Chandra Gos 
S] 	 3t.12.1950 	Substantive 	1977 	 Nil 
Md. Ailauddin 

.5-rlri Seikholien Thadou(STH) 25-9-1948 	Substantive 	1977 	 Nil 

	

.1954 	Substantive- 	1977 	 Nil 
Shri Rabendra Kr. Das 	5.2 

	

1.3-1949 	Substantive 	1977 
Shri. Bhaba Gogol 

Shri Nav-A Kumar Chetia 	1-4-1949 	Substantive 	1977 	 Nil 

A. B. Md . E~anus 	1-2-1953 	Subs"#_,-  arntive 	1977 	 Nil 

2. 	&hri Bani Kanta Pegu(STP) 1 .11 - 1 947 	-Subs tantive. 	19-r7 	 Nil 

3- 	Sh~ri Balendra Basupiatary 	1.8.1948 . 	Substantive 	1977 	 Nil 

STP 

Shri Subha--sh, Ch-Longmailai 23-2-1953 	
Substantive 	1977 	 Ni 1 

(STH) 

	

1.2.1951 	Substantive 	1980 	 Nil 
Shri Raf iquz Zaman 

Syed If tikar Flussaln 	21-9-54 	Substantive 	198.0 



A14N*xVKt 
RCOM G am UNISE 

FAr X 011-3782049 
Email upsc,60sni.net  

File No.6/2(1)/2000-AtS 

UNION PUBLIC SERVICE COMMISSION,  
(SANGH LOK SEVA AYOG) 

DHOLPUR HOUSE, SHAHJAHAN ROAD 
New Delhi — 110011 

lie 09",  Decem 
To 	 f  'uo 

eci The Chief S -etary, 'I
~ICRCWVY  Govt. of Assam 

Personnel Department, 
Dispur. 	 'To C.S. L) 

[Attna Ms. Parul Debi Das,'Trincipal Secretary] 
44 

I 

NJ Subject 1AS — SCM for promotion of Assam Segment to the IAS 
of Assam-Meghalaya Joint Cadre during 1998 making 
inclusion of Shri Pradip Kumar Das as unconditional 
Regarding .... 

Sir, 

'er to your letter No.AAI.'54/2000/167 dated 08.10.2002 I am directed to ref 
'd to say as follows on the subject an 

0 

4" 	accordance with Regulation 7(4) of the IAS 	-ment b~ (Appoint 
Promotion) :Regulations, 1955, the Select List remains in force'till the 3 . 1 
Decembef of the year in which the meeting of the Selection Comm. ittee is held or 
upto 60 days from,the date of approval of the Select List by the Corm nission, 
whichever is later., In the instant case, the Select Lists of I - 998 ~ 1999, 20PP & 
2001 for promotion of Assam Segment to the IAS of Assatn-Meghalaya'Joint 
Cadre were prepared by the Selection Committee in. its meeting lielq on 
09.04.2001 and approved by the Commission on. 26.06.2001. The validity period 
of these Select Lists therefore lapsed on 3L 12.200 1. 

3. 	In view of the above, the request of the State Govt. to declare Shri Das's 
inclusion in the said Select Lists as unconditional cannot be acceded to. 

Yours falth-flully, 

A 	
(Mo.11y Tiwari) 

Under Secretaiy (AIS) 
Unioll Public Service Commission 

Tel. 3382724 



AN 0~ V 	 00. 

NO IAAI 2/2 002/14-9-, 
6 oVr T, ~ W-4 

A L (PERSONW., L I 
DE PARTMI 	Q F 	1;,1.* 	5 	

-  (CIVIIJ DISPUR 
AS"iINM SE..C7,4 1MARV~T 

OIIWAYU ~Xj 	1 	'781006* 

the 	let' 	Soot./2003. 

The I,`tacretary0U,;P,' 	C 
IgIo1pur 11ouse,0 3ahjuhan 
New  I *lhi-110060. 
(Attention # NO, molly TiWari*11n0er 

~;ecj-eLmry 

sub 	I 
)a r ation of '-)Olect UPt Of Scs PropOsAl for prej 	e 	ction 16Y 	le officers for jaroniotion to 1AS 

for 2002, 

H o f 	j -e 	11/39/200,3-Alb dUl. 20-5-2003, 
/Your Jett ,.r No., 

with reference to U10 	directed to 

Lhat, the lAst mee  ti ng  of the 
Dejecti,un c6IWniL,t,e 0  Of 4"Ie 

say .1 4 	sts 	at "C5 .  
'was helet on 9-4-2001 wjien; 

of f ice r6 this State (;avt,.2f ur, the 	61 	nq ::y~!ars were 
xintier 	I 

pr"pareO for v4candies shown iijait ist vach. 

2 vacancies 

4 

~2000 

2001 	 2 

o(nine) have iocen 
()Ut of the above 12 vat 

jist officerso' I,he incluSiv 
f illed up  by  promotion of 

following 2 of- ficfvr'3  in t ~` #-' regPectv: selc`ct lists  Of the. 	 ases pc nd i no 
8  '1 	continuen to be i;IrOviaional as 010  
t 
against them h0vc rieL been 

Name o f wificers- 

1) Shri p l - agkip r, um at r D&O 

mci.!4urul Haque- 

fle,we 
I 

vor. it m ay  be Rje lltioned here that L)epartmental 

prec eAding Againat Sphri p.y,.L)at3 anti Met. tlurul . .: flag ue have 

exonarateO from the chaxvjk~ s 
Conc  .lueletj recently an4i theY 

f ram t~d againat. them, 

The-Be 3 vacancitlf)  kePt unf'll" arml In view 
of 

t 	2 officers will again came in 
Selection -.011%miLtrP for 

Lilt" sone (if considerjAtjon of the 

prepariaticri of the ~Jel f- ct " E't for 2002 ' 

Cont4to * - * #2 

AI 



.;rA,*4diLien to the three.vacancies as mentioncAd .  
soya 	 -ambt on ''JUOV ~o above, 	jj VaCancies in the ~ r. 	f " IM have 

DccurroW Ouring .t. e ,  perivOi -Af Ler 1.1-2001 (.iUe to retirement 

)tc.of tile. f-011dwing officers*'. 	3 

1. 	Shri -  t; ~ ('AlaroeahwIAS (sMsS3) 	R0'%J t- ed on 31-5-~ Odi 

20 	 an 20 2-2001 

3. 	Umata.ry,.g. 

1AS , (scs 
F.xpired on 40 	Late 
Retire4i an 'aid1j" TTIV 

(SC !t 9'0 7 	 the'cha *roe' 6f State 

dgjidn -  on lection ~Wml 

27-6-8-2001- 

60 	LaLe'jiban C11 j.Preju e lAS 	:'kid"iroo f  OwAli-2-2002. P 

7. 	Shri A.KoVerma#IAS 	 Expire ~o 4n 26-9-2002. 

Ad J,C,POgu # IAflj- diCd ; in P.e~ruaryw20021%af* A.K. 
n  

Nerma.1A3 eXPit'ect in Sept 2002 these' tw 

_ , will have to."'bd bonoiAered by :.0,1,e selection camittee at tile ! . ' 

1 tim" o f -p 
I 
 rep~ 

. 
ration  of se lect list. oi- 2003. 

Be yqtty list of MA 	riti6neck -.that., the,. ni- 

erW-pUbUhht4: , bY Ovvt;ion. .2-4-200 .3, was cl~
iik ACS offir 

'by a group of AC,S of-ficers of 1983 batch in tho 1-ion'ble 

oauiiati nigh Court and tile Court issueol 41,,rectie.P. to the 

3tate c;ovL *not to act upon Ole Sai(ii seniorA " list, tjowever s  y 

tile (;auhati High Court clarifiod that Lhe pimnoiencY (d the 

writ petition shall he no bar f o plri dnjotij~tj 'of the xespond nts,. 

in the aAjt;c.caae Nn.1400/2002 of wO( 
I 
 C),Ne.44j0/2062". lthg ̀ e4py 

afaresaid Hisc-cimse ir. enclusco. 

There was anstlier case No, ~,bA "* * 20/2003 in the 

llen~.Ible Central A4dii.titiistrative...Trib.u6al&(;uwa)-iati nerich which 11 
li as ainco'been A-talonfleel of. (copy of ~he order dtd. 2-4-2003 

in Oei..iie.20/2003 is enclosed. 

on cieciocc) by ttas Stato (;Ovt. to fill 

non-lt-;CS,  officer throxxqh 
It lian be 	

4f. Cup 2(twe) vacancims by appalntmenL 

selperate,  propoaal. 

(,.)Ve poqLion. in v~ew of the ab 	 a  propos.al  for 
nt bY f J Ili ng up 6(isix) vacancies . for s(: s off icers appointme 

inclu<ked tion Lo 1A." 	f QX -W ardeeA hei 

the following I 

Cont-de 	3* 



If 

46  3 	4p 

ible efficers In order of seniority. 
A 	 4,~j 	t posit.ion of ACPS of 24 eligible 

Certificate regard' 	g non-conaunication of a6wree 
remarks, 

Certificate regarAing ceimunicated adverde 'riimarks in 
ACK6 against which no representatlon has "6n'recelved 

~ and ,.,.the time for submission of representation' 
. 
is ever. 

50' C.er 
I t1flOate regarding silkmitionion of rejoredentation 

againat adverse reakarks In ACRO but, Govt o deCI &ion 
thei - q~on is yt!t to he taken. 

6 0  Certificitte regarding depar tmental proceeoings, 
7*1 of 1AMSCS) officers now in positiono 

Integrity certificitte will be qUkjmjttVd lateten, 

Yours faithfully, 

,T.P.SAIRIA 
COMISaiener SeDecretary to the GovL,of 

A-13.9aM #  Per-sonnel  (A) Ixtpartment. 

MGM9**NusAAI,2/2002/`1-3f-A. Vated Djapur #  the 	1fth Sept,/2003, Copy Lo 
6 'The li-ecreLary to. tile c;ovt,,af lndla.Mlnistry

~ af Personnel, 
I P.C.& Pention obeptt.of Personnel & Training o New Delhi. 

2. The Chlef !.', perfIt to tile G()vt.of ple (1 1, al gya.  E.hil long.  

Sy order etc,, 

& Secretary to the oavtef 
(A)  Department, 

M 



'Particu, a r  a  
L e-L!(..--;ble 

th , Q.` ticers 

	

r 5enlorit 	Under 
C) .t for 	 elect list Oi 	 Sele ct a 	i~n i -,M e c. 2062. 	 sc:  t  

or 	-Itm 	of h we P. t t 	b y  prUr; 	
'j 

cof Of-1ce-S, In Qrver 
Of se nI orj 	 Dat ty 	 e of 

	

I : 	E-ther hc-lij 	Date bIrth J, 	 a nti've 	

ccntinuous 
Date of i CCMInUo ' 

In St 'a t e 	- 
cjat4on 	

Of f iciat as Lep ut y  lot-' 
c 61jector 	I Cc 

pc ,~z  t  
'a S n 	or Its 

1-1-2 0 02 PCs t 
(2) 

(4) 

Kumar n-jis 

-53 	 (7) 
1977 	 - 

drop 
-28-2-46 	

-peci 
Slibst- j4.rit  "re 	 c:'-.arqes frazre6 

19 77 	 ao-ainst hin... 
lie,  'artment-, 

51-xj 	 droppegi ,n - 	
- -L m-CeF-4 i nc; 

e.Ncner z";- ed  
1-2-53 	 from the charges framed 

4 - Shr! 	 1977 In Ul".ar- ary (S~ 
1-4-48 

 
LonWaj 1., 	2 -2-5 3 3 

 
.A. 10 U2 Z UZ 4 rl 

1-2-51. 
e 

Jita 	

21-9-54 

1-1-50 

'-1 L s 	LI v c, 
U4 S t r, IVe  S 

ubstanLh,,, 

19:77 

i 980 

1980 

Nil 

j 

Cont  d ...... 2 

11 1 



2 

(4) 
(6) 

HuSsain 
SubstantIve . Sh  

1980 
P.IILj" tan 	1-4-5,2 	subs te-'rit -iv~-- Shri , 	 1980 

-w aAL'arLil Rarua 	 Nil 
21-7-56 	S,-jbstvirltive 1980 

S~iruah 
1-4-52 

U x 
4-1 1-55 SULStdntlVe 	~ 1980 
3 3 uhs tanti, 

1-SeShr-i 	a 	 e 
-a't N 

ti.ve ;cm..r 211
~ith 

S  t1h  an t i ve Slz-,i 	P4  at,- 

Sub-S, t a nr-lve 	1980 

aren6ra 
't' ve  1980 

V -~~ 



GOVERNMI:NT OF ASSAM 
POLITICAL ::: ~ A):-.: DEPARTMENT 

~ VIGILANCE CELL 

,CONFIDENTIAL 

go 

NO.PLA(V)6/99/Pt.11/78 : Dated Dispur, the i5th Nov/03. ,  

From 	Shri K.R. Deb, 
Deputy Secretary to the Govt. of Assam, 
Political'(Vigilance Coll) Department. 

The Deputy Secretary to the 	of Assam, 
Personnel (A) Department, 

u  r. 

Sub 	Vigilance Report. 

Ref i 	Your letter NO.AAI,2/2002/151, dated 9.9.03. 

S ir,, 

In inviting a reference to your letter quoted 
above, I-am directed to say that there is no vigilance 
case/enquiry pending against the following ACS officers 
in this Department at present 

Shri A.B. Md. Eunus 	ACSi 
121 Shrl Balendra Basumatary, ACS. 
131 Dr. Rafique Zaman, ACS. 
141 Syed Ift1khar Hussain, ACS. 
151 -  Shri Karuna Kt. Kalita, 

I  ACS. 
161 Shri Apurba Kr. Phukan, ACS.. 
171 Shri Swapnanil BarUah, ACS. 
1 .8 1 Smti. Sonniai Barua, ACS 
191 Shri Santanu Thakur, ACS. 
liol Shri Ganesh~kalita, ACS, 
Jill Shrl Bhupendra Nath Das, ACS. 
1121 6hri Nawab MahMood Hussain, ACS. 
1131 Shri Harendra'Nath Bora, ACS. 
1141 Shri Bhupendra Nath Mahanta, ACS. 
1151 Smti. Marmie Hagjer Barman, ACS. 
1161 Smti. Sumitra Das, 	ACS. 
1171 Shri RaUb Losan Duara, ACS, 
1' 8 1 Shri Chitta Ranjan-Kalita, ACS. 

Contd,,.,2, 

f 



7 s 

'f 1W ,  'I 

ir 

the , ,,owing O fficers 
In respe ct Of 	

e  pending against 

vigilance/othOr enciuiri
es / c  

I 
ases ar 

.them at p,resent 2  

Shri PradJLP Kr . Das, ACS 

(svc 
. . 
cas 

. 
e) 6 

jkque t  ACS 9 	-Li on enquiry) 0 
Md. Nurul HI Anti—COrrupl- 12 ~ 	( ,Vig ilance 

shr i SubhaSh Ch, Longmailail ACS, 

& A 
ti—Corruption). 

131 	(Vig ilance 	
n In ?  ~Csv 

Shri Sabbir - Hussw 
 rruption)o 

141 	(Vigilance &- Anti—CO 
. h.j S&Jlendra Kre Natht ACSv 	nsion by 

151 	S 	 placed under suspe HoweVery 
(who has been 	 centlYt 
personnel (A) Department re 

. SVc enquiry is 
pending or 

no  ACB Or ted against h'm)o  
Contempla 

An Ahlaed f ACS, 	scam Of 

161 	Md. iiaudc  Invo lved In LOC 
(CBI cas e ,~ Veterinar Department)* 

youls  f-aithfullYt 

o f Assamt 
to  the Govto 	tmento e cretary 	Co ll) Depar .  

Deputy S, (Vig il ance 

o
litica 

/-I Fol 

At 

.,A 



~ja"- wait '. 
.......... .. 

AN 	P n IPM 

01PARtME W W-WSONO2L. (PERSONNEL A) 
ASSAM .89CASTUrAT (Ct )DI ,  SPUR 

S Jbilk -  Ur. th V . 	e .  2Sth August* 2694. 
TOO  

the -Secretat,  Y j  
Union Vii I 

, bl!!  *t' '"S"Vite Vdt[ ~Adiion;. DhoApur 0 -  - ' ;8ifth 0148 s, 	jAhaft Road. 
N*w 
(,'Attention )NdeMolly Tiwjjri*- Under Secretary.) 

~v 'Prop"" for  Pt6Var6t4*'n Of 86160t List 011 ' scs Offlosis fokAPk-oM6i1on 1  to X-A0 by Selection,fo 

-i Your 16tter.. D ,. 01N4*4/3/2QG4-AX8 *  'Date d ij 10-3-2014 *  
Sir. 

With reference. to the above* It am directed *to say th at 
thO. -I&Bt.meeting f the 9'elettjoh Committee of the UPSC held on 20-iol 2.-*2003 noiflinatod 8 (eight) SCS - Of f jcgrs to*  ardd filling up. &$  
many Vacancits relating to the Year 2002 - by - promotio'n and-2(two) moneSCIS off id'ers for iillino up i(two) ating to the tar-4003-by is 1 	 114-` ~ Y 	a edti6fi in,  the Indian Adminig trativel. 	ice, 

.Out of 0, ight vacancies meant f or  Sag ofti 
referred to above** 	 cars as 

tutveo have since been - filled up. The inclu. SiOn-Of the :following 3 In the relevant Select List continue to 
be - PrOvisi onal As concerned c' 
finallsed, 	

ages against them have net .  been 

Shri Pkaidlp Kum r. Dan. 

a  

2 0  Shrie*)N-1 Chandra
~ Sarma. 

13. ghri'ft~ruj "aclue (Since Retired an 29-2"2604,j 
Shri Mirul Haque Who 

fig-resin the .provisionally, "Was 	
U 	Selqctl ~ 	List 

promoted to the ZAS since 'the Officer 
rotlred'.On 29-2-2604-befOre findlUation of the Select List. 

in idditidn t* the Be Vacancies mentioned Above, one' VaCa 
' 
ncy in the prom6tidn:4uoja of XAS has-Occured . to on 1 -1-2094 due to . expiry of Shri T.R.DeY,IAS NCSi-86) On . 19.7-20630 

it may-be mentioned that the seniority list of ACS Officars published by Govt o  on 2-7-2003 was challenged by a group of ACS Officers of 1983 batch in the Hon 1ble Gauhat 
. 
I High Court & the Court issued directibn to. 

I 
 the State oovt, not tq act  

uPbn the iaid seniority List." 	 J 
Howevor.the court clarified that, the pendency ef the Writ Petition shall be no bar for promot,j

~ 

of the res4ndent In the MINC.Case NO.1400/2002 of Wp(c)No. 2002. t,l ~ 
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=1 J 

W00111~ I 	— ts 2 It — 	 na&3 
dated-' -V' 

2/200 2/14  

	

"vernment letter 	
PAX 0 

erewith) State 	. losed h 
8 ~ 

also  enc 
90,0py 	 "d  the age  of 54 

though attai 
Chandra Sarmas' 	ided Vide Sub"Rule  

as prov 

	

Shri 00"' 	ropOssl 	 ment bY 
included in the P 	

Service (VPo'nt  
years is 	hdian Administrative 
5(3) 

of tne , I . . .. 
ulatilon&1955-, 

promotion) Reg 	 not received determination 
of 

te  Government 'has f India* DeVartment  Of  personne  

	

This Sta. 	 letter 00 
00verninent 0 	Stte  d*v,,,,nt' 8  

fr ~om the 
vocanO LOO 	ich v ts. req 

I 
u6s

ted Vide 
(C,,y on,  0108 

ad)*  t resent 

	

& Training wh dated*5 th  ju 1 y02964 . 	the vacanc ~eq 1'-Opt &part 

AAI.8/200
4/26 m, 	1). vacancies 

including 	
ere a

nd *(onia) 

there are 4 (four 	. 
i  

. onally Selected  offic. I flaquqo befOrs  roVig 	 i Shri Nuru 
against 2("0) 	the retirement 0 	having name Of  

	

sed by 	 ist.  P  

	

Vacancy Cau 	 . Statement 	
of birtho :Lndicat ing date f the Select L 	 12.ect6r 

finalisat"o'n 	CS  officers 	as  I)OPuty CO 

	

ig ib le 1 2 (tve 1v 	st officiating 	 iplinary 
el 	

sub-Stantive PQ 	in IAP Cadroe 	th the 

	

holding Of 	st off icigting , NCR  is snOlOs e  v'  uivolent,  rO 0 	tatement 0  of  itig eq 
4 if any and a S 

proceediM  

	

proposal* 	
e Union public 

service 

. required by th  other document 
on are being sent- 

	

Commiss, 	 your$ a~itr,~U Y s  

J. 	~a lkial 	t  Of Assam# ~vc 	Gov 
600tatarY to the 

	

issi6ner 	 De artment " 

	

COMM 	 ergo el - I'*- ~.r. 4 	ugust02661 
the 2.5th 

I) ILted i D"Pur  
Memo  

%1gD pOST 	 inistry 
Govarnment of -xndiao 	a TraiT' 

	

copy to 1, 	to the 	versonnOl  

	

Secretary 	%)6v 	nt Of 	letter 
,to  QOvernMent to  -Kind: 

	

The  joint 	ions-toro 	Tr.Inlot" 	requeg ted persOnn"s 	ref orence to th  They are 

	

No,, - bolhi with  aated.5-7-21964 4 	Vacancies 
41.9/2004/26 o 	46termination Of 

nee of give cl eara 
order 

C. 	f A08ame t 	A. ty Socretar 
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No. order a--f 3enjorjty, 
ate of 7-  -- M_Ie~O-r ~U*2d~Sub~-  

birth. -stantIve appoint- 
meat In State 
Civil. servIce as  

2. 

Zhrl Pradip Mmar Das. 
1 6-03-53 Substantilp e   Shri GQkU-1 Chandra Sarma. 01 ,*03-48 SubstamtjLve   mjd. Sabbir Huss ain. 01-'01,MSS Substantive  Shri Apurba Mmar Phukan 

Subs ta=tive 5 *  Shri Swagnanij.  garUa. 
27~ma7-56 Substantive  6. Smt-i sama-~. BaruaL, 

SUbs?--antive 7 Shri Santanu Thakur, 
Subd:tantive 89 Shri Ganesh. Chandra  Ralltao 33-11.55 SubstazItive  

9 * Shri SAIlendr 
. 
a Kmar. Nath. 

SubstantIve 
19 - sh r Ji. Nab4ah MahmOOd Musmaln. 01-01-44 '!ubztant.,.,..vQ  
11 * Shri Harandra Zath 130rae 

19-wQ1ft54 nti 12. Smtj Maxwle -Hagjer Ikunyvan. 13-le..54 Subs tantivo 

plow of f ic  ia-
tian as, Deputy 
Collector of its 
'equivalent POS t. 

f 
off Iciatlam in  
Cadre post. 
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To o  

A'q N t x V 	A-Y" 
~MOST IMMEDIATE 

Dated s Dispur #  the 23rd September*2005, 

,,,,14h Secretary, 
Union Public Service Commission o  
Dholpur H*use #shahjahan Road #  
New ]Delhi 110069. 

NOeAAI*8/20041114 
GOVERNMENr OF ASSAM 

DEPARTmENroF PERSONNEL (PERSONNEL 
ASSAM SECRETARIAT(CIVIL)DISPUR 

OUNAHATI-69 
lost$ 

Sub o  

Ref 0 

Sir#  

s 	Preparation of Select List for appointment to 
IAS by Promotion during the year #200,ri - 

9 	State.-Govt o letter FaXed N9oAA1*8/2004/P4/286 
Dated o l-le-2005, 

In continuation to the State Oovt*lietter cited 
a,b*v,vs I am directed to say that the last meeting of the Selec-
ti0n Committee Of'the UPSC held on 29-12-2003 nominated *(eight) 
SCS Officer* towards filling up as many as vacancies relating 
to the year.2002 by promotion and 2(two) NorkwSCS officers for 
filling up 2(two) vacancies relating to the year.,2003 by Selec-i 
tion in the In#ianAdministrative Service# 

2 o 	Out of eight vacancies meant for SCS officers as 
referred to,above, 5(five) have since been filled up* The inclu- 
si*n.,Gf S/Shri:Pradip Kumar Das & Gokul Chandra Sarma in the Select 
List continued to be provisional as the Select List of 2004 is 
yet to be finalisede  Shri Nurul Haque though included in the 
Select List ' of 200~ could not be appointed to IAS as the Officer 
retired.from Service on 29.2-2004 before finalisation of said 
Select List* Accordingly, this State Govt,,submitted propes(ol to 
the UPSC for preparation of Select List for filling up 4 (four) 

vacancies from amongst the SCS Officers during the year.2004 
vide S.t. ate Qovt 9 0 s letter under reference, However #  a copy of 
letter No*AAI*4/2004/Pt/28 o  Dated.1-8-2005 alpagwith relevant 
1nf9rmation/decment as requiredL by  the Conmission vide letter Fe 
NO,4/16/2005-AIS e  ]Dated,1,2"5-2005 in andlesed, 

3, 	in addition to four vacancies durirW the year.2004, 
already determined by the covtoof India vide letter Ne.14015/3/ 
2004.-AiS(l)(Pt) Dated e 9-9-2004. two vacancies in the promotion 
quota of IAS occured as on 2005 as stated below s- 

Shri Ashutesh Sengupta oIAS(SCS-1!089)-Retd9 on 31-5-04 

Late A*K*Daulagupu.IAS(SCS-1990)-Expired on 12-2-2004, 

State Govt. has decided to fill up above two vaca-
ncies for the year # 2005 In the promotion quota of XAS by pran*- 

(Cootd.P/2) 



-iss 2 ssv- 

tins SCS officers *n1y e  Sild 44661sion was camunicated to the 

oovt. of india,ministry of Personnel 4 Publieserievances and 
Pension* #Department of Personnel &'Traj'Aihg 0.New Delhl'-with the 
request to accord necessary clearance as regards determination 
,of vacancies for preparation of Select Ubt of SCS Officers 
against the said two vacancies :for the yiar,,2665 idae state 
4ovt 6s letter WeejUU.o.11/2004/10.60 bated.16.41m .2005 0' The Owt of 

vide No.iA6l5/93/2̀ 0#5-AjS(1.) batedol(Ith, 
&*termini these tW* yacan4iib* ti be . fil, 3.04 up f rem *teng the 
members of the Stikte civil sejr*icel 

it may be stated that the names of the following 
officers'are"not Included In the . Bligibility List for. 206S 
due to age bar though they are senior Int .he Gradation Uste 

o 	Date  of , birth Age as on 1,bl o GS 

	

L', Shri iatin 6"oL OACS, 41*061-M-1949 	56 year* 

	

V.A.. Shri Krigendra Kalita# *1-09-al959 	55 years 
ACS, 

	

Shrl , .Dipak Fr.Go6w=1- 6*  .9lw12-1959 	55 years 

it mayj however, 'ke . st&ted that Shri G*kul Ch *Sarma#ACS. 
thouqh ~ attalned the age of 54 years, has figured in-the 21191bi-
Uty List of 2004 & 2905 due to his Selection pr4VIsionelly in 
the Select'List of 2002,as per provision of R410 S(l) of the 
XAS (Appoi 

j 
 ntment by promotion) itegulation.195Se 

A group of . ACS. ~ Officers ~of * 194 3 batch chai -114hoed the 
Qradatioft;.List..7of-.ACS pvblishod by the State Govto on 2-7ft29O2 
in the. Hon'ble. GauhAt High Court* The Court in the WP(C)Ne64739/ 
2002 issued directon to the State Q*Vt. net to act upon the sAid 
Gradation LJLst *  'Howeverp the Hon4ble High Court'vide misexase 
No*1400/2002 clarified that the pendancy of the Writ Petition 
should be no bar for prooftkon of the applicant . 6f the Misc,case 
who was termed as Respondent by the Hon 9 ble CourteCop4es of the 
Hontble Gauhatl Hig!h court endl*sed. The applicants-ofthe Misc, 
ne,1409/2602 are of. 1975*77 and 1989 batch senior to 1943 batch 
of ACS dffieerso 

in view of abeve ~ . the ,  UMC Is requested kindly .'to -hold 
Selection Committee Meeting for preparation of Select List for 
appointment.to  1AS by premotl*n for the year # 2004 & 2005. 

Necessary document as desired by the Commission vide 
their lettert vated,12-5-2005 #  are enclobeds 

17 numbers of ]Dossiers -ate sent herewith oPossior in 
respect of Shri iiauddin Upet # W.S,  is not readily avlkilobleb 

icnalo s- As statedL 
Yours f 	Ull 

U  mde A 
Secretary to the Gowt! of Assim s  

Persinnel (A) Department* 
1 8 S 3 2 
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PARTICULARS OY STATE CIVIL SERVICE OEE4EpA-WHQ__ARs_ 	GMELE-EGR CONSIDERATION  TO THE IAS TK -IMS Q"EC ~bj  - 

"if-  Slie-tReF M_-7sT 7ZGlt-* - '5f7bTrMi-  —Date Sl­a7p~~Bnt-7 _M;lat 	
ca  

Nee 	Senieritys OBCO MOM In State the rdew oulcia- 
CIVII. ServIce.. i3t ate Clvll iien in the 

Simrvlceq~ "at of- Bywco- 
I  ect at Or Equiv 

1, Shrl Pradip xriaiase l6w93w53 .1977 26ft87og3 1977 
2. Shri Gdkiil Ch*S.Q=ao  G 01"31o48 l3ollo7S 30-09--85 .197S 
3* Shrl Sabbir Hussaln 1"o 21-81,m84 
4, shrl, Apurba icroftukano (ONC) 01"4"62 23m6lw" 1"o 
5&: ~i  shri swapnarxii saruao CGO) 04".3*40 08493m82, .1994 
6 0 , Sati Somai Baruae GloQlA*52 6"82o78 *3wO9o*2 
740  Shrl Santanu Thakur* G 
8 	Shrl Cranesh Cho.Kalitao G 03mll"55 2dlw*93@40 -  
9 ,* shrl, Sailendra xroNathe (ORC) Ol"lw54 1940 6lo93"2 
Iftmabab mahmood Hussidne G_ 81"lo54 marcy.1980 12OP02"4 1980 
11,3hrl Harendra Nath Berav  G 19,*09w54 20&0 1  12-11,*83 1980 
12oSmt.i marmie Hager Baman.. (STM .  1:3wlOw54 a 1940 
l3oSmti Smitra ,  Das 02oftes . S 
14o.Shr:i. Rajeeb Lenart Duarah Ol"lGw53 March/1989 39w69"*S 
I&Ahrl. Chi.4%. -ta Ranjan_xallitao 30oG6**52 March/2980 
lGjMwi ilauddin Ahme*,w! G 21"1-.53 1980 0_3wO9o42 
17,&Shrl PraMb Ch*GOhaino 402C.) - 09w9Lw53 
18 *Shrl --KamalAsen Qvswaml 

-G-) 09,wllm*52 1980 

1
'v-~> 

A-1 
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(TO BE PUBLISUk' I) INTHE GAZETTF, OF INDIA PART! SECTION 2) 
.A 

No. 14015/06/2003-A.IS(l)-A 	IV' 
Government of India 

Milistry of Personnel, Public Grievances & Pensiolls 

(Department of Personnel & Training) 

New I)elhl, 	May, 2004, 

NOTIFICATION 

III terills of the I)I-OvIsIolls Contained I'll Stib-i -egulation (3) of Regulation 7 of' 
thelindian A 

, 
(Inunistrative Service (AI)pointment by Promotion) Regulations, J 955, 

file Union Publ' 	I 	I I 1 c SCI-v i cC Coll ,  ill i ss i on has approved-the Select List of 2002 For tile 
Assam segment of theJoint Assam-Meglialaya Cadre, containing the nanics oftlic. 
following State Civil Service officcrs of the State of' Assaill, prepared by tile' 
SClCctIOI1 C011111littee In Its inecting held oil 29"' Decembu, 2003, towards filling 
up 8 (eight) vacancies,  during 2002 in the Indian Administrative Service 

SELECT LIST  2002 

S1. 	Name of 	Officer  (S/Sli.) -the 	Date of Birth 
No. 
$I. 	11 1-ad I? Kmimr Das 	1 6.03.1953 
$2. 	Md. Niinil Haque 28.02.1946 

A,13. Md. ELII:Itls 	01.02.1953 
Balendra Basumatary (STP) 	01 ' 04.1948 
Subliash Ch. Lon-gmallcl (STH) - 	23.02.1953 

1/6. 	Gokul Ch. Sarnia 	01.03.1948 
Rafiquc Zaman 	01-02-1951 
Syed 1111khar Hussaill 	21.09.1954 

The minics af S. No. I and 2 have becil i. ncluded In the Select List 
PrOvISI011ally stibject to grant of Ilitegi - ItY Certificate by tile State 
Government. The officer at S. No. 2 cannot be al)I)oInted as lie has retired 
oil 29d' February, 2004. 

# The jili'me at S. No. 6 has been iiicluded in the Select List provisionally 
subject to grant of Integrity Cortificate by the State Government and his 
clearance in the d ~isc . pI 	din I I marylm-ocee 	gspendingagainstliIII). 

(K.K. Sharma) 
Desk Officer 

To 

The Managei- 
Government ofi lidi a  press  
FARIDABAD 

(HARYANA). 
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BEFORE THE 
	 TRIBUNAL 

GUWAHATI BENCH, AT GUWAHATI 

IN  THE MATTER OF:- 

original Application No. 63/2006 

Sri Pradip,  Kumar Das 
... Applicant 

- Versus - 

Union of India & Ors 
--- Respondents 

- AND - 

IN THE MATTER OF:- 

An Affidavit-iii-Reply filed on behalf 

of'the Applicant in the aforesaid 

Original Application. 

AFFIDAVIT -  IN  - REPLY 

1, Shri Pradip Kumar Das, son of Late Dmijendra Kumar 

Das, aged about 52 yea-rs, resident of Anea-ida Nagar, Guwahati - 

781006 within the district of Kamrup, Assam do hereby solemnly 

affirm and state as folloxyvs - 

That a copy of the Written Statement so filed on behalf 

of the Respondent No. 1 has been dulyserved upon the Applicant 

through his Counsel, The Applicant has gone  through the same 

Contd.... 



and understood the contents thereof. Save and except the 

statements which have been specifically admitted herein below, 

all other averments /statements made in the Written Statement 

shall be deemed to have been denied by the Deponent/Applicant. 

2 ~ 	 That with regard to the statements made in paragraphs 

1 and 2 of the Written Statement, the Deponent/Applicant have 

no comments to offer. 

3. 	That with regard to the statements made in paragraphs 

3 to 12 of the Written Statement, being matter of records, your 

humble Deponent/Applicalit begs to offer no comments but 

categorically denies anything that may be detrimental to the 

Deponent/ App lic ants interests as mentioned in the Original 

Application. 

4. 	That with regard to the statements made in 

paragraph 13 of the Written Statement, your humble answering 

Deponent/Applicant begs to state that the said Charge Sheet 

was issued only on 16.02.2000 and as such the Deponent/ 

Applicant was eligible to be promoted. The repeated inclusion of 

the Deponent/Applicant's name in the Select List for promotion to 

the IAS Cadre had created hopes for the same which has been 

made futile over and over again only for the inaction of the 

concerned Respondents and thus prejudicially affecting the 

Deponent/ Applicant. 

Contd .... 
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That with regard to the sta-tements made in paragraph 

14 of the Written Statement, they are, categorically denied by the 

Deponent/Applicant, The'Deponent/ Applicant humbly states tiiat 

the grounds put forth in the Original Application are good and 

tenable grounds for this Hon'ble Tribunal to intervene and 

accordingly grant appropriate relief as has been stated in the 

Original Application. 

6. 	That the statements made in paragraphs 1 to 4 are true 

to my knowledge and the rests are my humble submission before 

this Hon'ble Tribunal. 

And I sign this Affidavit on this the 
),~ h day of 

December, 2006 at. Guwahati. 

Identified by me 
	 DEPONBNT 

Advocate, . 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, AT GUWAHATI 

IN  THE MATTER or :- 

Original Application No. 63/ 2006 

Sri Pradip Kumar Das 
--- Applicant 

-  Versus -  

Union of India & Ors 
--- Respondents 

IN THE  MATTER OF:- 
An Affidavit-in- Reply filed on behalf 

of the Applicant in the aforesaid 

Original Application. 

AFFIDAVIT  -  IN  -  REPLY 

1, Shri Pradip Kumar Das, son of Late Dwijendra Kumar 

Da.s, aged about 52 years, resident of Ananda Nagar, Guwahati - 

781006 within the district of Kamrup, Assam do hereby solemnly 

affirm and state as follows - 

1 . 	That a copy of the Written Statement so filed on behalf 

of the Respondent No.2 has been duly served upon the Applicant 

through his Counsel. The Applicant has gone through the same 

and understood the contents thereof. Save and except the 

statements which have been specifically admitted herein below, 

Contd .... 

t E, 
tv- - 



all other averments /statements made in the Written Statement 

shall be deemed to have been denied by the Deponent/Applicant. 

That with regard to the statements made in paragraphs 

2.1 and 2.2 of the Written Statement, the Deponent/Applicant have 

no comments to offer. 

. That with regard to the statements made in paragraphs 

9'.3 >  3~ 3.1~ 3-2~ 3.3~ 3.4 and 3.5 of the Written Statement, being 

matter of records the Deponent/Applicant begs to offer no 

comments. 

That with regard. to the statements made in paragraph 

4 of the Written Statement being the contentions of the insta-nt 

Original Application, the Deponent/ Application reiterates and re- 

affirms them. 

That with regard to the statements made, in 

paragraphs 5.1, 5.2, 5.3, 5.4 and 5.5 of the Written Statement 

being matter of facts the 'Deponent/Applicant beg to offer no 

comments but reiterates and reaffirms the contentions made in 

the Original Application. 

t 

That with reg~xd to the statements made in paragraphs 

6.1, 6.2 and 6.3 of the instant Written Statement, your humble 

answering D eponent/ Applicant beg to point out the prejudice 

caused by repeatedly including the Deponent/Applicant's name 

in the Selection List only to be denied -the promotion to the IAS 

ca&e and as such reiterates and reaffirms the statements made 

in the Original Application. 

contd .... 
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That the statements made in paragraph 7 of the 

Written Statement axe denied by the Deponent/Applicant and 

the contention of the Original Application are reiterated and 

reaftirmed. 

That the statements made in paragraph 8 of the 

Written Statement are categorically denied by the Deponent/ 

Applicant. The Deponent/Applicant humbly states that the 

grounds put forth in the Original Application are good and 

tenable grounds for this Hon'ble Tribunal to intervene and 

accordingly grant appropriate relief as has been stated in the 

Original Application. 

That the statements made in paragraphs I to 7 are 

true to my knowledge and the rest axe my humble submission 

before this Hon'ble Tribunal. 

And I sign this Affidavit on this the M 1h day of 

I 	
September, 2006 at Gumrahati. 

identified by me; 	 DEPONENT 

dvocate 
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BEFORE E "CENTRALADMI 

	TIVE TRIBUNAL 
GUWAHATI BENCH, AT GUWAHATI 

IN THE MATTER,  OF -,- 
Original Application No. 63/ 2006 

Sri Pradip Kumar Das . 
--- Applicant 

- Versus - 

Union of India & Ors 
--- Respondents 

- AND - 

IN THE MATTER OF:- 

An Affidavit-in- Reply filed on behalf 
of the Applicant in the aforesaid 
Original Application. 

AFFMAVIT  -  IN  -  REPLY 

1, Shri Pradip Kumar Das, aged about 52 years, son of 

Late Dwi endra. Kumar Das, resident of Ananda Nagax, Guwahati j 
- 781006 within the district of Kamrup, Assam do hereby 

solemnly affirm and state as follows - 

That a copy of the Written Statement so filed on behalf 

of the Respondent No.3 has been duly served upon the Applicant 

through his Counsel. The Applicant has gone through the same 

and understood the contents thereof. Save and, except the 

statements which have been specifically admitted herein below, 

all other averments /statements made in the Written Statement 

. shall be deemed to have been denied by the Deponent/Applicant. 

R 

Contd.... 



2 

	

2. 	That with regard to the statements made in paragraph 

1 of the Written Statement, the Deponent/Applicant have no 

comments to offer. 

	

3. 	That with regard to the statements made in paragraph 

2 of the Written Statement, the Deponent/Applicant denies 

the same mid reiterates and reaffirn-is the statements made in 

paragraph 1 of the Original Application. 

	

4. 	That with regard to the statements made in paragraph 

3 of the Written Statement, the Deponent/Applicant begs to offer 

no comments. 

	

5. 	That with regard to the statements made in paragraph 

4 of the Written Statement, the answering Deponent/Applicant 

begs to point out that the said departmental proceedings had been 

dropped after the Deponent/Applicant had been admonished 

and warned to be more careful in future regarding Govt. Rules/ 

Regulations/ Instructions which itself goes to show that the 

proceedings were not that of a severe type in nature and as such 

is not commensurate with theloss and prejudice caused as the 

Deponent/Applicant had to forego promotion to the I.A.S. Cadre 

several times. 

	

6. 	That with regard to the statements made in paragraph 

5 of the Written Statement, the Deponent/Applicant once again 

reiterates and reaffirms the statements made in paragraph 4.3 of 

the Original Application as well as paragraph 3 of the instant 

affidavit. 

	

7. 	That with regard to the statements made in paragraph 

6 of the Written Statement', the Deponent/Applicant reiterates 

Contd.... 
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and reaffirms the statements made in paragraphs 4.4, 4.5, 4.6, 

4.7 and 4.8 of the Original Application. 

8. 	That with regard to the statements made in paragraph 

7 of the Written Statement, the Deponent/Applicant -has no 

comments to offer. 

9. 	That with regard to the statements made in paragraph 

8 of the Written Statement, the Deponent/Applicant reiterates 

and reaffirms the statements made in paragraphs 4.10, 4.11, 4.12 

and 4.13 of the Original Application as well as paragraph 5 of the 

instant affidavit. 

10. 	That the statements made' in paragraph 9 of the 

Written Statement are categorically denied by the Deponent/ 

Applicant. The Applicant humbly states that the grounds put 

forth in the Original Application axe good and tenable grounds for 

this Hon'ble Tribunal to intervene and grant appropriate relief to 

the Applicant as has been stated in the Original Application. 

11. 	That, the statements made in paragraphs I to 10 are 

true to my knowledge and the rest are my humble submission 

before this Horible Tribunal. 

1h And I sign this Affidavit on this the 	day of 

November, 2006 at Guwahati. 	N" q 	/_~ " 
P77L 	K 

Identified by me 	 DEPONENT 

A~~ 
Advocate 


